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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL 

BENCH, NEW DELHI 

Original Application No. 543/2024 

Raja Muzaffar Bhat                   ……Petitioner 

versus  

Union Territory of Jammu & Kashmir & Ors.               …..Respondent  

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 10, M/S 

SYNTECH BIOENERGY PRIVATE LIMITED 

I, Kumail Hussain Ansari, s/o Shri Abid Hussain Ansari, aged 47, director and 

authorized representative of Syntech Bioenergy Pvt. Ltd., having its registered 

office at Church Lane, Sonwar, Srinagar, Jammu & Kashmir – 190001, do hereby 

solemnly affirm and declare as under: 

1. That, I, in the capacity of the authorized representative of Syntech 

Bioenergy Pvt. Ltd., i.e., Respondent No. 10, am fully conversant with 

the facts of the case and hence, competent to swear this reply affidavit on 

behalf of Respondent No. 10. 

Preliminary Submissions 

I. Conspectus 
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2. That, the Respondent No. 10 is the Special Purpose Vehicle incorporated 

by the successful consortium of bidders who were awarded a Letter of 

Intent to execute the Waste-to-Energy Project at Achan, Srinagar in 2017. 

3. That, the averments made in the captioned Original Application in respect 

of the Respondent No. 10 are limited to the factum of the delay in 

commissioning of the Waste-to-Energy Power Project proposed to be 

established at Achan, Srinagar, in view of the timelines that this Hon’ble 

Tribunal had set out in terms of its Order dated 12.12.2017 passed in “Dr. 

Irfan Ahmad vs. Nawang Rigzin Jora & Ors.”. Accordingly, in terms of 

clause (vii) of the Prayer of the Applicants, it has been sought that 

environmental compensation be levied/imposed upon the Respondent No. 

10 for non-compliance with the direction of this Hon’ble Tribunal in its 

Order dated 12.12.2017. 

4. That shorn of details, it is most respectfully submitted, at the very outset, 

that the prayer qua the Respondent No. 10 ought not be granted as: -  

(i) The Order dated 12.12.2017 is categorical in stating that 

compensation would be payable by the Project Proponent, 

computable on a daily basis, for any delay in commissioning of the 

Project after the execution of the Power Purchase Agreement. 

Whereas, the said PPA is yet to be finalised and vetted, let alone 

signed.  
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(ii) Pertinently, the delay in execution of the Project is solely 

attributable to the lackadaisical conduct of the Respondent No. 9, 

Srinagar Municipal Corporation, i.e., the nodal agency for 

execution of the Project, which has outrightly neglected and 

flouted the timelines prescribed by this Hon’ble Tribunal from the 

date of passing of the order dated 12.12.2017. 

 II. Concise statement of facts  

5. That, a brief factual matrix, relevant for adjudication of the present 

Petition is set out hereinbelow: -  

A. Proceedings before the Hon’ble National Green Tribunal 

i. In 2013, the aforesaid case titled Dr. Irfan Ahmad vs. Nawang 

Rigzin Jora came to be filed before this Tribunal during the course 

of which, a committee of experts was constituted to give 

recommendations on the issue of waste management in Srinagar. 

The recommendations of the committee culminated into the 

floating of the Expression of Interest for Installation of Waste to 

Energy Plant of 5 MW capacity under the Design, Finance, Build, 

Own, Operate and Transfer mode, on 16.07.2015, which was re-

tendered time and again. 

ii. This Hon’ble Tribunal disposed of O.A. No. 277 of 2013, along 

with M.A. No. 214 of 2016 and M.A. No. 823 of 2016 vide its 

Order dated 12.12.2017, wherein it was held as under: -  
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 “……  

1. Within 7 days of the signing of the Power Purchase 

Agreement, the Project Proponent along with the State 

Official, shall demarcate site in question and would start 

the field work.  

….. 

3. The Project proponent shall complete the RDF Plant 

within a period of 12 months counted from 1 week after just 

demarcation and possession of the site.  

……..  

5. The entire Waste to Energy plant shall be completed and 

commissioned within 18 months from the date the PPA is 

signed.  

……  

Ld. Counsel appearing for the State of Jammu & Kashmir 

submits that a draft agreement of the PPA has already been 

prepared and is being vetted by law department and the 

concerned ministry. Let that be done expeditiously and it 

should be signed without any further delay, now, to enable 

the project proponent to start the project which has been 

dragging for years without any justification.  
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……..” 

A copy of the Order dated 12.12.2017 is already annexed with the 

Original Application as ANNEXURE A-9 by the Applicant. 

B. Issuance of the Tender and LOI 

iii. On 24.04.2017, the Respondent No. 9 issued the Tender vide No. 

SMC/CSO/409/MSW P&D/T/2017 for “Design, Finance, Build, 

Own, Operate an Integrated Waste Management Facility including 

energy generation and value recovery from MSW, operate and 

transfer after 25 years, at Achan, Srinagar”. A copy of the Tender 

document is annexed herewith and marked as ANNEXURE R-1.  

iv. It is as admitted fact that the Respondent No. 10, on 20.07.2017, 

(then, through the consortium lead bidder, M/s Highland 

Automotives Private Limited) submitted a comprehensive bid for 

award of the Tender and on 27.11.2017, and shortly thereafter on 

11.12.2017, a Revised Letter of Intent/Acceptance, being the LOI 

bearing No. SMC/SWM/2017/600-611 was issued in its favor by 

Respondent No. 9.  A copy of the LOI dated 11.12.2017 is annexed 

herewith and marked as ANNEXURE R-2.  

C. Delays attributable to the Respondent and clarification on the 

aspect of deposit of Performance Guarantee 

v. Shortly after the award of the Tender, on 16.01.2018, the 

Respondent No. 10 wrote to the Respondent No. 9 inter alia stating 
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that Waste to Energy Plant stood cleared and allotted to in line with 

directions of the Hon’ble NGT, the works have to commence 

shortly. Accordingly, the Respondent, being the nodal office for 

coordination and assistance in finalising all formalities, was 

requested to expedite the process for execution of the Power 

Purchase Agreement and the Concession Agreement along with 

demarcation and allotment of land for construction of the Project. 

A copy of the Letter dated 16.01.2018 is annexed herewith and 

marked as ANNEXURE R – 3.  

vi. On 14.02.2018 and 26.03.2018, the Respondent No. 10 wrote to 

the Respondent No. 9 in furtherance of the Letter dated 16.01.2018 

requesting completion of requisite formalities to commence works 

on the Project. Receiving no response, the Respondent No. 10 was 

constrained to approach the then Hon’ble Minister for H&UDD 

vide letter dated 23.05.2018, seeking intervention in the matter as 

there was an inordinate delay in commencement of works in 

contravention of the timelines intimated to the Hon’ble NGT. 

Copies of the Letters dated 14.02.2018, 26.03.2018 and 

23.05.2018 of Respondent No. 10 are annexed herewith and 

marked as ANNEXURE R-4. 

vii. In fact, on 05.03.2018, the Assistant Director (P&S), H&UDD 

wrote to the Respondent No. 9, inter alia directing it to prepare a 

draft PPA, Concession Agreement, Environment Impact 
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Assessment and submit the same to the Department within a 

week’s time, pursuant to which the same would be vetted from 

other departments. It is pertinent to note that the directions were 

issued to be complied with, without further delay and to treat the 

matter as urgent. A copy of the Letter dated 05.03.2018 issued by 

the Assistant Director, H&UDD is annexed herewith and marked 

as ANNEXURE R - 5. 

viii. It was only on 24.05.2018, i.e., after 5 months of the issuance of 

LOI, the Respondent reverted to the Petitioner, only responding by 

identifying and demarcating the site for construction of the Project 

without responding on other aspects of the formalities to be 

completed before commencement of the work. It is imperative to 

note, the Demarcation dated 24.05.2018, is, admittedly, a deviation 

from the site demarcated in the Tender floated by the Respondent. 

Pertinently, in the Response to Pre-Bid Queries dated 02.06.2017, 

the Respondent had itself, stated in response to a query that the site 

is plain land located within the existing infrastructure. A copy of 

the Letter dated 24.05.2018 along with Response to Pre-Bid 

Queries dated 02.06.2017 is annexed herewith and marked as 

ANNEXURE R - 6. 

ix. On the next day itself, i.e., on 25.05.2018, the Respondent No. 10 

wrote to the Respondent No. 9, promptly bringing to the 

Respondent’s attention that there has been an omission in allotment 
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of the site as what was shown in the Tender is different from what 

was actually allotted to the Respondent No. 10 and the new site on 

the west wing of the land-fill site, is in fact, low-lying and 

waterlogged which will have to be filled, therefore, increasing 

costs of the Project. Accordingly, cooperation of the Respondent 

No. 9 was sought. A copy of the Letter dated 25.05.2018 is annexed 

herewith and marked as ANNEXURE R – 7. 

x. Whereas, the Project hit a roadblock and the same is an admitted 

stance of the Respondent No. 10, which, as per its own status 

report, published on 14.12.2018, highlighted that the PPA and the 

Concession Agreement were yet to be finalized and executed. A 

copy of the said status report is annexed herewith and marked as 

ANNEXURE R - 8. 

xi. In the meantime, draft copies of the PPA and the Concession 

Agreement were circulated to relevant stakeholders for vetting and 

comments were received to that effect but no significant steps were 

taken by the Respondent No. 9 to coordinate with the stakeholders 

in a timely manner. On 08.03.2019 the Respondent No. 10 was 

constrained to write to the Respondent in respect of issues 

regarding execution of the PPA and escalation of costs occurred on 

account of the delay. A copy of the Letter dated 08.03.2019 is 

annexed herewith and marked as ANNEXURE R - 9.  
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xii. That thereafter, multiple correspondences were exchanged 

between the parties and other departments with respect to 

escalation of costs and grant of funds under the Viability Gap 

Funding (VGF) component of the Swachh Bharat Mission. 

However, there was still no progress in respect of finalization of 

the PPA.  

xiii. On 06.01.2020, the Respondent No. 9 wrote to the Principal 

Secretary, H&UDD, stating that the PPA was to be executed and 

tariff adoption was to be done by the JKSERC which stands 

abolished after enactment of the J&K Reorganization Act, 2019 

and in view of the same, it was requested that necessary 

modifications be made to the PPA so that the process could be 

expedited since the project proponent was pressing hard to execute 

the PPA. Copy of the correspondence dated 06.01.2020 is annexed 

herewith and marked as ANNEXURE R – 10. 

xiv. It is pertinent to state that on 08.02.2020, Director, Planning, 

H&UDD wrote to the Respondent, inter alia seeking inputs as to 

whether the Tender was eligible for VGF and also regarding the 

payment of Performance Guarantee. On 08.02.2020 itself, the 

Respondent No. 9 wrote to the H&UDD, inter alia, responding to 

the communication of the Director, Planning, HUDD, stating that 

the bidder shall be asked to provide the performance guarantee 

after signing of the PPA. Copies of the communications dated 
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08.02.2020 is annexed herewith and marked as ANNEXURE R-

11 (Colly.). 

D. Further bottlenecks in completion of works 

xv. In the interregnum, the Joint Electricity Regulatory Commission 

(“JERC”) was established. On 05.09.2020, the Respondent No. 9 

wrote to the Respondent No. 10 intimating of the establishment of 

the JERC and accordingly advising that a petition be filed for 

adoption of tariff. On 10.09.2020, the Respondent No. 10 wrote to 

the Respondent highlighting the infrastructural bottlenecks in 

respect of the functioning of the JERC in the Union Territory, 

which was yet to become operational and accordingly stated that 

the entire process was facing an inordinate delay, thereby 

requesting that swift action be taken in the matter. Copies of the 

Letter dated 05.09.2020 and the response of the Respondent No. 

10 dated 10.09.2020 are annexed herewith and marked as 

ANNEXURE R-12 (Colly). 

xvi. Instead, after a delay of another 2 months, on 23.11.2020, the 

Respondent No. 10 wrote to Respondent No. 9, inter alia stating 

that the Respondent No. 10 had not approached the JERC for 

approval of discovered tariff, resulting in unnecessary delays and 

that the Respondent No. 10 was required to complete formalities 

such as signing of the Concession Agreement and submission of 
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the performance guarantee. Thus, after almost two years of the 

Petitioner’s incessant requests to finish all formalities, the 

Respondent proceeded to pin the blame on the Respondent No. 10 

itself. Copy of the Letter dated 23.11.2020 is annexed herewith and 

marked as ANNEXURE R-13. 

xvii. Ultimately, on 16.12.2020, the Respondent No. 10 approached 

JERC for adoption of tariff and vetting of the PPA. To the utter 

shock of the Petitioner, on 30.12.2020, the Respondent No. 9 wrote 

to the Respondent No. 10 again, reiterating the contents of its letter 

dated 23.11.2020. Copy of the Letter dated 30.12.2020 is annexed 

herewith and marked as ANNEXURE R – 14. 

xviii. On 01.01.2021, the Respondent No. 10 wrote to the Respondent 

No. 9 intimating that it had in fact approached JERC and its 

response was awaited. It was further stated that for all this while 

the requirement of submission of the performance guarantee had 

been delayed by the Respondent itself, especially after it stated that 

the performance guarantee is to be given after the PPA is executed. 

Copy of the letter dated 01.01.2021 is annexed herewith and 

marked as ANNEXURE R -15. 

xix. JERC vide letter dated 12.01.2021 wrote to the Principal Secretary, 

Power Development Department, with certain observations on the 

PPA and accordingly requested that the matter be examined in light 
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of the said observations and then be forwarded to the commission. 

Copy of the Letter dated 12.01.2021 is annexed herewith and 

marked as ANNEXURE R-16. 

xx. In what came as yet another shock, Respondent No. 9 wrote to the 

Respondent No. 10 on 13.01.2021, stating formalities required to 

be fulfilled at JERC for vetting and adoption of tariff be sought in 

writing and forwarded to the Respondent and also the Tender or 

associated documents do not stipulate anywhere that the CA is 

subservient to PPA, therefore requesting Respondent to execute the 

CA and deposit the PBG. A copy of the Letter dated 13.01.2021 

issued by the Respondent is annexed herewith and marked as 

ANNEXURE R-17. 

xxi. The failure of the Respondent No. 9 to perform its role as the nodal 

agency becomes clearer by the fact that admittedly, on 10.06.2021, 

the Director Planning, HUDD wrote to Managing Director, JKPCL 

requesting it to liaise with the Administration Department to 

resolve the issue in respect of the vetting of the PPA. On 

24.09.2021, the Chief Engineer, JKPCL wrote to the Respondent 

No. 10 along with a copy of the duly vetted PPA, inter alia advising 

the Respondent No. 10 to approach the JERC to get tariff adopted. 

Copies of the letters dated 10.06.2021 and 24.09.2021 are annexed 

herewith and marked as ANNXEURE R-18. 
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xxii. The hypocritical behaviour of the Respondent becomes apparent 

on a perusal of newspaper reports of 17.08.2021, wherein the 

Respondent had gone on record to state before media and 

parliamentary delegation visiting the city that the PPA had been 

signed in respect of the Waste to Energy Project. 

xxiii. Whereas, on 28.04.2022, the Respondent No. 9 wrote to 

Respondent No. 10, stating that (a) the 5% Performance Bank 

Guarantee be submitted and the Concession Agreement be signed, 

(b) an application be moved for adoption of tariff in terms of the 

express provisions of the bid document and (c) after adoption of 

tariff, SMC would help Syntech with signing of the PPA with PDD. 

Copy of the Letter dated 28.04.2022 is annexed herewith and 

marked as ANNEXURE R – 19.  

xxiv. On 09.05.2022, the Respondent No. 10 wrote to the Respondent 

No. 9, giving a detailed response to Letter dated 28.04.2022 as to 

why the stipulations mentioned by you were incorrect and another 

reminder was sent vide letter dated 01.08.2022. Copies of the 

Letters dated 09.05.2022 and 01.08.2022 are annexed herewith and 

marked as ANNEXURE R-20 (Colly.). 

xxv. Without dealing with the same, on 08.02.2023, the Respondent No. 

9 wrote to the H&UDD in respect of the issue of tariff adoption for 

the PPA, seeking to convene a meeting between all interested 
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stakeholders to discuss certain amendments proposed by the 

JKPCL. 

xxvi. Instead of resolving issues and assisting and aiding the finalization 

of the Project in its capacity as the Nodal agency, the Respondent 

proceeded to issue a Show Cause Notice for Termination of the 

LOI dated 22.12.2023 calling upon the Respondent No. 10to show 

cause as to why the LOI should not be cancelled on account of the 

same grounds as agitated in the Impugned Notice. A copy of the 

Show Cause Notice dated 22.12.2023 is annexed herewith and 

marked as ANNEXURE R - 21.  

xxvii. On 04.01.2024, the Respondent No. 10 submitted its detailed 

response to the Show Cause Notice dated 22.12.2023, inter alia 

submitting: -  

(a) That the Respondent was estopped from cancelling the 

Tender and demanding the performance guarantee at a 

belated stage after outlining that it would have to be 

furnished pursuant to execution of PPA.  

(b) The cancellation of the Tender is beyond the financial 

competence of the Respondent.  

(c) PERT Charts, designs and drawings had already been 

submitted as Annexure A4 of the bid documents in 2017.  
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A copy of the Reply dated 04.01.2024 is annexed herewith and 

marked as ANNEXURE R – 22. 

xxviii. That, now, after 7 months of receiving the Reply dated 04.01.2024, 

the Respondent, by means of the cryptic Notice dated 13.08.2024, 

served later, has cancelled the Tender and the LOI, which has 

already been challenged before the Hon’ble High Court of Jammu 

& Kashmir and is to be taken up concurrently with the hearing 

before this Tribunal on 30.08.2024. A copy of the Notice dated 

13.08.2024 is annexed herewith and marked as ANNEXURE R – 

23. 

xxix. Meanwhile, it is apposite to point out that on 07.05.2024, in 

response to an RTI Application addressed to the Respondent, 

submitted a detailed report containing the Respondent’s stance on 

the issue of the Waste to Energy Project, including the factum that 

the sanction of the project was beyond its financial competence. A 

copy of the relevant portions of the report is annexed herewith and 

marked as ANNEXURE R – 24. 

III. Grounds  

5. The prayer of the Applicant in terms of Clause (vii) ought not be granted 

for the following reasons.   
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A. Environmental compensation is payable in terms of the Order 

dated 12.12.2017 only in the event of delay in commissioning of 

the Project of signing of the PPA. 

i. That, the Order dated 12.12.2017 is categorical in stating that the 

waste to energy plant shall be completed and commissioned within 

18 months from the date the PPA is signed and that the Project 

proponent shall be liable to pay environmental compensation of 

Rs. 50,000 per day in excess of 18 months. It has been held further 

that in the event of default the project is not completed in its 

entirety and power generation is not started in any case withing 24 

months then the Project proponent will be liable to environmental 

compensation at the rate of Rs. 50,000 per day for a period of 

default in addition to the penalties agreed for such default under 

the PPA.  

ii. It is discernible from the foregoing that signing of the PPA is a sine 

qua non for the levy or imposition of the environmental 

compensation. Whereas, it is a matter of record that the PPA is yet 

to be finalized, let alone signed, owing to the neglect and delay of 

the Respondent No. 9 as has been elucidated hereinafter.  

B. Notwithstanding, the delay in signing of PPA and 

commencement of the Project is attributable to Respondent 

No. 10/Project Proponent. 
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i. Respondent No. 10 submits that shortly after the issuance of the 

LOI, by medium of various letters dated 16.01.2018, 14.02.2018 

and 26.03.2018 written to the Respondent, the Respondent No. 10 

had sought the Respondent No. 9’s assistance and intervention 

towards completing all requisite formalities necessary for 

execution of the process. Whereas, even the H&UDD through the 

Assistant Director, had to write to the Respondent on 05.03.2018, 

to expedite the process. In fact, owing to SMC’s neglect, the 

Respondent No. 10 had to write to the Minister, H&UDD, vide 

letter dated 23.05.2018 seeking his intervention, whereafter, only 

on 24.05.2018, the Respondent reverted to the Petitioner, merely, 

demarcating the site for commencement of works, without 

commenting on the execution of agreement(s), after almost 6 

months of the issuance of the LOI. 

ii. In addition to its failure to respond to the various correspondences 

issued by the Respondent No. 10 seeking its timely intervention to 

execute formalities, the Respondent No. 9 has itself, in terms of 

the communication dated 08.02.2020, made it clear that the 

Performance Guarantee is required to be furnished after the 

execution of the PPA. It is clear from the record that the 

Respondent, at no juncture, since the issuance of the LOI, either 

responded to the Petitioner’s request to finish all formalities, nor 
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did it operate on the belief that the Performance Guarantee had to 

be submitted before execution of the PPA.  

iv. It bears further mention that as per Clause 2D of the Tender it was 

the duty of the Respondent No. 9, in its capacity as the nodal 

agency, to assist the Respondent No. 10 in executing works as per 

the Tender. However, the SMC has failed to discharge its duties as 

nodal agency.  

v. Further, delays have also occurred on account of the administrative 

difficulties pursuant to abolition of the erstwhile JKSERC which 

later stood replaced by the JERC after the abrogation of Article 370 

and change of regulatory framework in the UT of J&K and such 

delay is beyond the control of Respondent No. 10.  

 Para-wise Reply 

6. That, Paras 1-2 pertain to the description of the arrayed parties in the 

present application and are admitted inasmuch they are not in 

contradiction to the contents of the present Reply.  

7. That, Paras 3-4 pertain to background of the present dispute and are 

matters of record and are admitted inasmuch they are not in contradiction 

to the contents of the present Reply. 

8. That, Paras 5-6 pertain to the description of the landfill site at Achan, 

Srinagar and constitute matter of record and are admitted inasmuch they 

are not in contradiction to the contents of the present Reply. 
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9. That, Paras 7-8 pertain to alleged violations of dumping waste at Achan 

Landfill by the local bodies and other Respondents and are admitted 

inasmuch they are not in contradiction to the contents of the present 

Reply. 

10. That, Paras 9-10 pertain to alleged violations of dumping waste at Achan 

Landfill by the local bodies and other Respondents and are admitted 

inasmuch they are not in contradiction to the contents of the present 

Reply. 

11. That Paras 11-12 pertain to alleged violations of dumping waste at Achan 

Landfill by the local bodies and other Respondents and are admitted 

inasmuch they are not in contradiction to the contents of the present 

Reply. 

12. That Paras 13-14 pertain to alleged violations of dumping waste at Achan 

Landfill by the local bodies and other Respondents and are admitted 

inasmuch they are not in contradiction to the contents of the present 

Reply. 

13. That, Paras 15-16 pertain to alleged violations of dumping waste at Achan 

Landfill by the local bodies and other Respondents and are admitted 

inasmuch they are not in contradiction to the contents of the present 

Reply. 

14. That, Paras 17-20 pertain to alleged violations of dumping waste at Achan 

Landfill by the local bodies and other Respondents and are admitted 
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inasmuch they are not in contradiction to the contents of the present 

Reply. 

15. That, Paras 21-23 pertain to alleged non-compliance of special provisions 

pertaining to hilly areas under the Solid Waste Management Rules, 2016 

by the local bodies and other Respondents and are admitted inasmuch they 

are not in contradiction to the contents of the present Reply. 

16. That, Paras 24-26 pertain to alleged non-compliance of special provisions 

pertaining to hilly areas under the Solid Waste Management Rules, 2016 

by the local bodies and other Respondents and are admitted inasmuch they 

are not in contradiction to the contents of the present Reply. 

17. That, Paras 27-30 pertain to alleged violations of the timelines set in 

Action Plan for Municipal Solid Waste Management, J&K, 2018by the 

local bodies and other Respondents and are admitted inasmuch they are 

not in contradiction to the contents of the present Reply. 

18. That, Paras 31-33 pertain to alleged violations of the Bio-Medical Waste 

Management Rules, 2016 by the local bodies and other Respondents and 

are admitted inasmuch they are not in contradiction to the contents of the 

present Reply. 

19. That, Paras 34-37 pertain to alleged violations of the Bio-Medical Waste 

Management Rules, 2016 by the local bodies and other Respondents and 

are admitted inasmuch they are not in contradiction to the contents of the 

present Reply. 
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20. That, Paras 38-41 pertain to alleged violations of the Bio-Medical Waste 

Management Rules, 2016 by the local bodies and other Respondents and 

are admitted inasmuch they are not in contradiction to the contents of the 

present Reply. 

21. That, Paras 41-44 pertain to alleged violations of the Bio-Medical Waste 

Management Rules, 2016 by the local bodies and other Respondents and 

are admitted inasmuch they are not in contradiction to the contents of the 

present Reply. 

22. That, Paras 45-50 pertain to alleged violations of the Plastic Waste 

Management Rules, 2016 by the local bodies and other Respondents and 

are admitted inasmuch they are not in contradiction to the contents of the 

present Reply. 

23. That Paras 51-56 pertain to violations of the Water (Prevention and 

Control of Pollution) Act, 1974 caused to due to discharge of leachate 

from landfill to Anchar Lake attributable to local bodies and other 

Respondents and are admitted inasmuch they are not in contradiction to 

the contents of the present Reply. 

24. That Paras 57-60 pertain non-compliance of the Order of this Tribunal 

dated 12.12.2017 in respect of setting up of a waste management plant at 

the landfill site attributable to local bodies and other Respondents and are 

admitted inasmuch they are not in contradiction to the contents of the 

present Reply. 
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25. That Paras 61-65 pertain non-compliance of the Orders of this Tribunal in 

respect of setting up of a waste management plant at the landfill site 

attributable to local bodies and other Respondents and are admitted 

inasmuch they are not in contradiction to the contents of the present 

Reply. 

26. That contents of Paras 66-69 pertain to the factum of passing of the Order 

dated 12.12.2017 and are admitted inasmuch they are not in contradiction 

to the contents of the present Reply. 

27. That contents of Paras 70-73 pertain to the factum of passing of the Order 

dated 12.12.2017 and are admitted inasmuch they are not in contradiction 

to the contents of the present Reply. However, it is reiterated that no 

culpability exists on the part of Respondent No. 10 for the recorded delay 

caused in setting up of the power plant and commissioning of the project 

since the official respondents have been lackadaisical in their conduct 

towards implementation of the Order of this Tribunal dated 12.12.2017. 

On multiple occasions after the issuance of the LOI, the Respondent No. 

10 has sought to push the nodal agency, Respondent No. 9, to finalize all 

requisite formalities in respect of the Project and the apathy of the 

Respondent No. 9 is reflected in the fact that it has failed to get the draft 

PPA vetted and finalized until date. The proponent cannot be held 

responsible for such omissions and negligence of the SMC.  
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28. That Grounds taken against the Respondent No. 10 are vehemently denied 

and contested on the afore-stated grounds and nothing shall be admitted 

on grounds of non-traverse.  

29. That in light of the above submissions, it is respectfully prayed that this 

Hon’ble Tribunal be pleased to dismiss the present application qua the 

reliefs sought against the Respondent No. 10. 

 

DEPONENT 

 

VERIFICATION  

Verified at Delhi on this 29th day of August, 2024 that the contents of the above 

affidavit are true and correct to the best of my knowledge and belief and nothing 

has been concealed therein. 

 

DEPONENT 
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Finance, Build, Own, Operate & Transfer (DFBOOT) Mode 

 
  
 
 
 
 

Tender Number: SMC/CSO/409/MSW P&D / T/2017 
 

For 
 

Design, Finance, Build, Own, Operate an Integrated 
waste management facility including energy 

generation and value recovery from MSW, operate 
and transfer after 25 years at Achan, Srinagar. 

 
 
 
 
 
 
 

Tendering Authority 
 

Commissioner 
Srinagar Municipal Corporation,  

Karan Nagar, Srinagar, J&K 
 

May 2017   
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1. Tender Notice 

SMC/  CSO/P&D/T- 2017                                      Date: 24/04/2017 

For on behalf of Srinagar Municipal Corporation, The commissioner of Srinagar municipal 
corporation, Srinagar is inviting tenders for setting up and operating an Integrated waste 
management facility at Achan, Srinagar. The online tenders and other relevant documents shall 
be uploaded on or before 06 June 2017.  

 Sub:    Design, Finance, Build, Own an Integrated solid waste management facility including 
energy generation and value recovery from MSW for a capacity of about 500 ± 125 MT/day, 
Operate and Transfer (DFBOOT) after a period of 25 years to SMC at Achan. 

I. Srinagar Municipal Corporation, Srinagar, J&K, is committed  to  upgrade its municipal solid 
waste management function as per requirement under MSW Rules 2016.  

II. This tender call is to participate in a bid for setting up and operating an Integrated solid waste 
management facility including energy generation and value recovery from MSW under Design, 
Finance, Build, Own and Operate & Transfer after a period of 25 Years.  

III. Tariff based competitive bidding is adopted for sale of power from the Integrated waste 
management plant including energy generation and value recovery from waste. The technically 
qualified bidders quoting the lowest levelized tariff over the entire concession period shall be 
awarded the project. The SMC expects the tariff to be in the range in which Power purchase 
agreements have been signed across India based on CERC guidelines.  

IV. This is an E-tender  and  tenders  must  be  electronically  submitted  (on-line) within the date 
and time published in e-procurement portal under Two cover system. First Cover tenders will be 
opened at prescribed time and date in the e-procurement portal.  

E-tendering procedure  

1.  Tender documents may be downloaded from Government of Jammu & Kashmir e-
Procurement website www.jktenders.gov.in under login for prospective bidders.  After login 
please locate the tender notice and download copy of the tender. The tender can be 
downloaded in the portal within prescribed date and time published in the portal.  

2.  Aspiring Bidders who have not obtained the user ID & Password for participating in e-
Procurement in Jammu & Kashmir, may now obtain the same from the website. 

3.  Any further information or clarification can be uploaded in to the e-portal website and 
clarifications will be issued on the website.   

4.  Corrigendum/ modification/corrections, if any, will be published in the website only.   

V. Parties meeting following eligibility criteria may apply for this tender.  

1.  The Lead Bidder must be a company registered in India under the Indian Companies Act of 
1956 and in existence for last 3 years.   
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2.  Annual Financial turnover of the consortium and net worth should be minimum Rs 50.00 Cr 
as of 31st March 2017.  

3.  Consortium of up to 3 parties including international entities is allowed, with clear roles & 
responsibilities as to management, technological and financial aspects.   

4.  The Bidder or its consortium  member(s)  should  have  planned,  installed  and 
commissioned at least one project of min 300 MT/day MSW Processing through  energy 
generation from municipal solid waste in India or internationally.  O&M of the facility should 
have been carried out for at least three year after commissioning.  

5.  Performance record of the Bidder in execution and operation of MSW projects will be a 
important criteria for qualification.   

6.  Tenderer should fulfill all statutory requirements under applicable Acts and Rules.   

VI. Tender fee, EMD and timelines  

1.   The tender fee is Rs. 50,000 and shall be paid through Demand Draft in the name of 
Commissioner, Srinagar Municipal corporation, Payable at Srinagar.    The scanned copy of the 
DD shall be uploaded on the E portal. The original shall be part of Technical documents. 

2.  Tender EMD of Rs 50 lakhs  ( Fifty lakhs )as  Bank  Guarantee  from Nationalized or Schedule 
Bank of India shall be scanned and uploaded along with the tender. The Bank guarantee shall be 
in the name of Commissioner, Srinagar Municipal corporation, Srinagar.  

3. The Original hard copy shall be delivered to Commissioner before the mentioned date else 
the tender would be considered non responsive and not opened.    

4.  Date of downloading tender document from e-portal: 24 April 2017 to 4 PM    
5. Clarification for pre-bid queries: 12 May 2017 to 06 June 2017 till 4 PM. 
5.  Pre bid meeting: 12 May 2017 at 2.30 PM. 
6.  Online Bid submission end: 06 June 2017  
7. Last date for receiving Hard copies of the tender: 08 June 2017 up to 4 PM 
8.  Opening of tender (Technical + EMD): 12 June 2017 at 2 PM in the presence of commissioner, 
SMC, Chief Accounting officer, SMC. The Bidders if willing to participate in the tender opening 
shall be part of the bid opening process.  
9. Opening of financial Tender:   To be decided on the day of opening technical bid. The Bidders 
if willing to participate in the tender opening shall be part of the financial bid opening process. 
10. Place of opening technical bid : The office of Srinagar Municipal corporation, Srinagar 

VII. Commissioner Srinagar Municipal Corporation, Srinagar, J&K, reserves the right to accept or 
reject any tender or all the tenders without assigning any reason. 

        
       Sd/- 

Commissioner 
Srinagar Municipal Corporation 
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2.  Scope of Work , Roles & Responsibilities 

 
 Content      Page No.  
 
A. Scope of Work            6 
 
B. MSW quantity and Quality           7  
 
C. Standards             9  

        
D. Srinagar Municipal Corporation roles & responsibilities      9  
 
E. Bidder & Project Awardee roles & responsibilities        10 
 
F. Other conditions           15 
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A. Scope of Work 

1. Design, Finance, Build, Own, Operate and transfer (DFBOOT) of the Integrated MSW 
Processing facility including energy generation and value recovery from MSW for 500 
± 125 MT/day and subsequent incremental quantities @ 4.00% per year after 25 
years.   

2. O&M of the above facility for 25 years (excluding installation and commissioning 
period). Post Closure care of sanitary landfill for 15 years.  

3. The technology of Energy generation shall be followed for treatment & disposal of 
MSW. Emission standard as applicable at time of project execution shall be complied. 
The power plant shall be of minimum capacity of 5 MW keeping in view the growth of 
Srinagar and the waste generation. Pre Sorting of the waste to recover recyclables 
shall be undertaken. Maximum effort to recover materials and minimize landfill to less 
than 20% of incoming waste shall be undertaken. 

4. Components/Equipments to be deployed at the Energy generation Plant should 
comply with approved/minimum Technical Standards as per International Electro-
Technical Commission (IEC) and Bureau of Indian standards (BIS) or technical 
standards that are specified by Ministry of New & Renewable Energy (MNRE)/Ministry 
of Power (MoP)/Ministry of Urban Development (MoUD) as amended from time to 
time. 

5. Mass burning of MSW in its raw form is not allowed. 
6. Primary product recoveries shall be Energy using conditioned fuel / RDF / Fluff without 

chlorinated plastics.   
7. Offered technology should be able to make use of received MSW with varying 

moisture content and having calorific value from 800 kCal per kg to 2200 kCal per kg.  
8. SMC guarantees minimum quantity of 300 MT/day at present. 
9. The concession period offered is of 25 years (excluding Installation and commissioning 

period), which may be extended on mutual agreement for a period to be decided by 
the SMC. The process for renewal of contract may begin one year before expiry of the 
first concession period. 

10. Completion of project delivery and commissioning within 24 months from the date of 
agreement signing.  

11. Periodic innovations and upgradation of the MSW processing technology for 
enhancement of operational efficiencies and value addition for recovered products. 

12. Complete compliance with the statutory requirements for pollution control / pollution 
prevention as per requirement of MSW Rules 2016 and conditions imposed by State 
PCB/CPCB and other Government Agencies & regulatory authorities during 
construction and operations. Ensure compliance of the regulations notified after 
award of work as far as possible. 

13. Meeting the standards for MSW derived products as laid down by respective 
Departments of Government. Work towards the use of bottom ash, fly ash and inert 
components for making blocks. 

14. Periodic reporting for the progress of facility installation and its 
functioning/operations during the concession period 

15. Safe upkeep and maintenance of the allotted land premises with required greenbelt 
and aesthetics of the overall site. 

16. Filling of application(s) for grant of consent to establish, Environmental Clearance and 
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further authorization for project operation as required with concerned central 
government and state government departments, within one month of signing of 
agreement. Similarly applications will be made for power connection and other 
statutory clearances.   

17. Help and participation in SMC’s efforts for 4 -Rs, I.E.C. and cleanliness campaigns for 
the city and adjoining areas of valley. 

18. Preparation of documents/project proposals for availing CDM benefits or any other 
environment conservation benefit from Central Government or from International 
Agencies. 

19. Any other task relating to treatment of MSW as may be advised by the Municipal 
Authorities, arising out of special circumstances like large public gatherings, religious 
events and natural calamities. 

20. All clearances from regulatory agencies required for the work shall be obtained by the 
bidder. 

21. SMC shall allow the use of 10 hectare out of 15-hectare land area available with SMC 
at Achan site for period of concession for setting up the Municipal Solid waste 
processing facility and setting up sanitary landfill cells.  

22. Land area that is allowed for use for setting up the processing facility and sanitary 
landfill cells will remain Property of Srinagar Municipal Corporation, Srinagar, J&K, all 
the time. 

23. All the assets created under this contract will remain the property of the Project 
Awardee during the concession period and will be transferred to the SMC at the end 
of the concession period. All such assets while handing over will be in operating 
conditions and be well maintained. 

24. Only movable assets can be mortgaged by the Project Awardee. 
25. One set of drawings and all other documents relating to the works under contact shall 

be kept in the site office and made readily available for discussions, examinations of 
the Engineer or his representatives along with the testing equipment and machinery. 

26. To ensure that the Project is able to Process & and handle entire MSW generated in 
the city with yearly incremental quantities. 

27. Carrying out the job as per designs & drawings, technical specification/catalogue 
approved by ULB or their Consultants etc. 

28. Submission of activity schedule and PERT chart for project installation and 
commissioning within 3 weeks of agreement signing for the first 24 months.  

29. Submission of layout drawings within 4 weeks of agreement signing and subsequent 
provision of detail drawings including civil structural drawings for vetting. 

30. Supply of as built drawings after completion for verification by SMC consultants. 
31. Bidders are advised to visit and examine the site where the works are to be carried 

out and its surrounding with prior arrangement and obtain on their own all 
information and satisfy themselves as to the conditions prevalent there with respect 
to execution of works as per the scope of work. No claim in this regard, whatsoever on 
any accounts shall be entertained by the SMC in any circumstances. 

B. MSW quantity and Quality  

i. The data on the Municipal Solid Waste generation and character is presented in this 
section. Composition of MSW given in the tender is broadly indicative and may vary 
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from season to season. The Bidders are advised to conduct due diligence studies and 
are advised to apply their own judgment in this matter. 

ii. For determining the technological appropriateness for mixed MSW, following range of 
material contents can be taken into consideration. MT for every 100 MT mixed MSW. 

 

Sr. Parameter Min Max 

A Moisture content % 35 65 

B Short term biodegradables% 30 45 

C Long term biodegradables % 05 15 

D Combustibles (including ”c”) 15 25 
E Plastics 03 7 

F Rubber & Leather 02 04 

G Metals & Glass 1.0 2.5 

H Stones, bricks, ceramics 7.5 10.00 
I Sand, Ash, Dust 5.00 8.00 

J Others 5.00 7.00 

K Overall calorific value k.cal / kg 780 1150 

 
iii. Quantity of waste received in last 1 year at Achan, Srinagar 

S.N Month Total quantity received 
in Metric tons 

Average quantity of 
waste received (TPD) 

1 April 2015 10560 352 
2 May 2015 12570 405 

3 June 2015 15403 513 

4 July 2015 14524 468 

5 August 2015 13296 428 
6 September 2015 11209 373 

7 October 2015 11337 365 

8 November 2015 9521 317 

9 December 2015 10507 338 
10 January 2016 9433 304 

11 February 2016 9312 321 

12 March 2016 8243 265 
13 April 2016 10500 350 

14 May 2016 12533 404 

15 June 2016 10822 360 

16 July 2016 5883 196 
17 August 2016 5158 166 

18 September 2016 7604 253 

19 October 2016 8380 270 

20 November 2016 8431 281 
21 December 2016 9036 291 

22 January 2017 7981 257 

23 February 2017 8250 294 
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24 March 2017 9610 310 
25 April  9900 330 

 
iv. Composition of SMC Municipal Solid waste ( as per waste study) 
  
Only compostable waste 
 

S. N Waste Stream % content 
A. Short term biodegradables  

I Leafy matter, peels of fruits, vegetables, flowers, food residues 44.00 

II Dry grassy materials 5.20 

III Fish, meat, poultry bones, shells 3.00 
IV Soft paper 1.80 

Sub Total (A): 54.00 

 
Long Term Compostable or combustible waste 
 

B. Long term degradable / combustibles  

I Corrugated boxes, Paper Products 6.40 

II Cloth & Textiles 5.00 
III Cotton, Jute, rags 4.80 

IV Hardy woody matters 3.80 

Sub Total (B): 20.00 

 
Recyclable wastes: 
 

C. Recyclables  

I Plastic Products of all kinds 6.50 

II Rubber and leather 2.80 

III Metals(Fe, Tin, Al) 1.00 

IV Glass 0.50 

Sub Total (C): 10.80 
 
Miscellaneous wastes: 
 

D. Other Wastes  

I Soil, Bricks, Stones, Debris 10.50 

Ii Diapers, Sanitary Napkins 2.50 

Iii Miscellaneous items 2.20 
Sub Total (D): 15.20 

Grand Total (A + B + C + D): 100.00 

C. Standards 
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i. The Bidder must meet Municipal Solid Waste (Management and Handling) Rules, 2016 
and other Acts, Rules that may be imposed by Govt. Agencies /PCB/Courts from time 
to time. 

ii. All the relevant regulations/stipulations/guidelines etc given by CPHEEO/IPNM Task 
Force Report or any other scheme of State or Central Government will be met by the 
Project Awardee. 

iii. All materials and workmanship shall be of best quality conforming to latest IS Codes 
PWD/CPWD Specifications. The materials brought to work are subject to inspection by 
the SMC representative and only the approved materials shall be used. No work shall 
be covered up or put out of view without the approval of the SMC representative and 
the Project Awardee shall afford full opportunities and facilities for the SMC 
representatives to examine the work. 

D. Srinagar Municipal Corporation roles & responsibilities. 

The Srinagar Municipal Corporation, Srinagar, J&K will facilitate the following towards 
support for installation, commissioning of the MSW energy generation and value recovery 
including its Operation and maintenance at the Achan site. 

i. Provide motorable road upto the project site 
ii. Assist in permissions for sourcing of water both potable and for processing. 
iii. Provide Municipal solid waste at its cost MSW up to the tipping floor of processing 

facility. SMC guarantees a minimum of 300 TPD of MSW per day.   
iv. SMC will assure, to the extent possible that waste from excluded category are not 

delivered to processing site. 
v. The SMC will allot 10 Ha for the project. The land will be handed over for use for MSW 

processing and disposal without any charge. There will be no leasing of land, hence no 
lease rent is payable.  

vi. SMC will work with the Project Awardee to make joint efforts for greening the site in 
gradual manner. 

vii. The SMC officials will ensure proper coordination with Project Awardee and other 
stakeholders for execution and O & M of the project. 

viii. SMC shall assist the awardee in obtaining necessary approvals of the appropriate 
commission for setting up of the integrated waste management plant including energy 
generation and value recovery from municipal waste through the route of tariff based 
competitive bidding. 

ix. SMC shall assist the awardee in obtaining power purchase agreement (PPA) from 
Jammu Kashmir Power Development Department (JKPDD) for purchase of surplus 
power from the Energy generation plant on the levelised tariff quoted by the awardee 
for the entire concession period. The SMC expects the quoted levelised tariff to be in 
the range of CERC guidelines. The SMC would compare the quoted tariffs with other 
energy based projects from waste across the country before providing PPA.  

x. SMC shall assist the awardee in obtaining the connectivity with the JKPDD’s system at 
appropriate voltage level under the provisions of the JKSERC (Terms and Conditions of 
Intra- State Open Access) Regulations, 2015.  

E. Bidder & Project Awardee roles & responsibilities 
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I. Bidder Roles & responsibilities 

i. Execution and operations of the project is sole responsibility of bidder 
ii. Whenever required under Government regulations, it shall be incumbent on the 

successful Project Awardee to pay stamp duty on the contract agreement, as per 
prevailing rate and government ruling on the date of execution of the contract 
agreement. 

iii. On acceptance of the tender, the Project Awardee shall nominate an authorized 
representative as site - in charge who shall be responsible for day to day activities 
through out the execution period.  

iv. The constituents of partnership/ joint venture/ consortium of pre-qualified parties 
shall not be changed. 

v. The bidder should quote the capacity in MW to be generated by the Plant. 
vi. The bidder should quote levellized Tariff over the concession period 

II. Project Awardee Roles and Responsibilities 

a. During Project Execution  

i. The Project Awardee has to abide by the orders of Government, Court, NGT, regarding 
clustering and technologies. 

ii. Within 30 days from issue of the Letter of Acceptance the Project Awardee will submit 
to the SMC complete design, drawing and relevant documents along with his program 
to complete the works in the form of a PERT Chart and get it approved. The approved 
PERT chart shall be diligently and strictly followed with a view to complete the works as 
per schedule. The progress & planning of works shall be reviewed from time to time 
and be modified depending upon the exigencies of the work and stage of the works. 

iii. Necessary authorizations for the site and the project shall be obtained by the project 
Awardee. SMC and their consultants will render necessary assistance. 

iv. Adherence to the project installation and time schedule as specified under Scope of 
Work mentioned in the tender document has to be ensured.  

v. The Project Awardee will take necessary insurance for the project during transport, 
Installation and commissioning and thereafter for entire Concession Period for value of 
such assets as Investment made and for O & M requirements. 

vi. The project awardee shall execute the project as per the technical details provided.  
vii. From the commencement to the completion of the work the Project Awardee shall take 

full responsibility for all losses and damages if any, suffered to works, men or materials. 
In case of any damages, loss or injury happen to the works or to any part thereof or to 
any temporary works from any cause whatsoever the successful Project Awardee shall 
at its own cost repair and make good and in conformity in every respect with the 
requirement of the order. The SMC shall have no liability in this case. 

viii. The Project Awardee shall be responsible for the good conduct, competence, proper 
and prompt performance of the laborers employed by him. 

ix. In respect of all labor directly or indirectly employed on the works, the Project Awardee 
shall comply with all rules and regulations of Government or other local authorities. 

x. On completion of work, the Project Awardee shall submit two sets of as built drawings 
and soft copy of the drawings on the compact disc (CD). 
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xi. Water required for, drinking shall be arranged by the Project Awardee. 
xii. Site office for the Project Management shall be constructed by the Project Awardee at 

their cost. 
xiii. A separate room with furniture / fixers and washroom etc will be provided by the 

Project Awardee for use by SMC ’officials, experts and monitoring personnel. 
xiv. Washrooms, change rooms, drinking water and eating place for workers shall be 

constructed at appropriate places by the project developer or subcontractors. Such 
structures, if permanent in nature, shall be reflected in Layout plan of the facility. 

xv. Drinking water shall be of Potable quality. Process requirement water can be from any 
other source. 

xvi. All the material used in construction, machineries & other equipments will be inspected 
& tested (whether testing is feasible) by a inspection agency appointed by SMC. All 
charges in this regard will be borne by Project Awardee. 

xvii. The Project Awardee shall pay the professional fees for a technical auditor identified by 
SMC for engineering vetting support.  

xviii. The responsibilities of project awardee with respect to energy dispatch are as 
follows:  

a. The project awardee shall apply for connectivity with JKPDD under the provisions 
of the JKSERC (Terms and Conditions of Intra- State Open Access) Regulations, 
2015, for connecting the energy generation plant with the JKPDD system at 
appropriate voltage level.  

b. Under the provisions of the Regulation JKPDD shall identify the station where 
connectivity shall be granted. The cost of additions and alterations of the 
infrastructure up to interconnection point and necessitated within the station 
including metering at interconnection point with Special Energy meters (SEM) 
shall be borne by the awardee of the project. The nearest interconnection point 
identified by JKPDD is 132/33 KV sub station Wanganpora. 

c. The relevant regulations of JKSERC shall be applicable to this project with respect 
to applicable charges, billing and metering. 

d. The awardee shall obtain necessary clearance from Inspection wing of JKPDD 
before commissioning the energy generation plant and connecting it with JKPDD 
system. 

e. The awardee shall provide access to the authorized personnels of JKPDD during 
execution of the project and during the operation period as and when required.   

f. The awardee shall operate the generating station and maintain Grid Security 
during the entire operation period strictly in accordance with the Indian Electricity 
Grid Code (IEGC)/State Electricity Grid Code (SEGC) Regulations. 

b. During Operations & Maintenance 
 
i. Investigations at the site shall be carried out as per requirement of the state 

authorities.  
ii. All the O&M expenses including staff, fuel, maintenance, insurance, will be to the 

account of the successful bidder and they will not raise any claim to this effect on the 
Municipal Corporation. 

iii. The Project Awardee will provide all consumable materials and required staff for 
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operation and maintenance. The charges for power & water required during 
construction and testing period will be borne by the Project Awardee.  

iv. The Project Awardee shall comply with the provision of all rules, regulations and 
relevant acts prevailing during the agreement period and the rules and regulations, all 
amendments issued there under from time to time in the state of Jammu & Kashmir. 
Failure to do so shall to amount breach of the contract and the SMC may at its 
discretion terminate the contract. The Project Awardee shall be liable for any 
pecuniary loss, liability arising on account of violation of the provision of the Acts. 

F. After award of the contract, should it appear to the SMC that  

a. The Project Awardee is not executing the order in accordance with the contract. 
b. The Project Awardee is not adhering to the program as per the PERT chart or that 

Project Awardee is not proceeding fast enough to ensure the completion of the 
work by the time stipulated in the concession agreement or that such time has 
already expired. 

c. The Project Awardee has refused to carry out the instruction of the authorized 
representatives of the SMC. 

d. The Project Awardee has committed any other breach of the contract.  
The SMC may at the expense of the Project Awardee take suitable action without  prejudice 
to any other right of the SMC. 
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3. Instructions to Bidders (ITB) 
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A. General 

  
1. Scope of Tender  
 
i. The Commissioner Srinagar Municipal Corporation, referred to as SMC in these 

documents, invites tenders following two cover tender procedures, from eligible Bidders.  
 

ii. Scope of work is Design, Finance, Build, Own, operate and transfer (DFBOOT) the 
Integrated MSW Processing facility at Achan Srinagar.  

 
iii. The deciding parameter for this project is tariff for energy supply from the project.  The 

SMC shall guarantee purchase of the surplus power at the bid price from the project 
awardee. 

 
iv. Delivery and Commissioning of the project in expeditious manner so as to treat and 

process the waste within 24 months from signing of the concession agreement.  
 
v. O&M of the above facility for a period of 25 years from commercial operations date with 

a post closure maintenance of 15 years for scientific landfill. 
 
2. Eligibility of the Bidder: 
 
a.       Statutory 

 
i. The Bidder should be registered in India under the Indian Companies Act of 1956 for at 

least 3 years. The bidder shall submit the company registration certificate along with the 
annexures for the same. 

ii. Consortium of up to 3 parties is allowed with specific roles and responsibilities of Project 
Management & Execution, Technical or Technological Assistance and Financial Support 
Members. Members of the consortium shall nominate one member as the Lead bidder. 
The lead bidder should hold greater than 51% equity. There can only be one lead bidder. 
Lead bidder has to be an Indian entity. A joint bidding agreement shall be provided on a 
stamp paper of Rs.200/- and duly signed by all the parties and notarized. Non-
compliance of this may lead to rejection. 

iii. Bidders must submit all statutory documents like Company registration, IT PAN, Service 
Tax registration certificates along with the annexures.  

 
b. Financial 
 
i. Financial turnover of the bidder or consortium should be minimum of Rs 50.00 Cr from 

any business and have a net worth of Rs 50.00 Cr as of financial year ending 31st March 
2016.  

ii. The bidder provide a solvency certificate of minimum Rs 10.00 Cr 
 

c. Technical 
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i.  The Bidder or the consortium members should have planned, constructed, installed and 
commissioned at least one MSW processing of minimum 300 MT/day capacity in a single 
ULB in India or abroad. They should have operated such an executed facility successfully 
for at least three years. The quantities of the MSW for qualifying project will be taken as 
per the quantity mentioned in the agreement or as certified by the Municipal Officer in 
charge of the project or actual certified weigh bridge record of any two quarter after 
commissioning of the project. The MSW processing treatment should have been carried 
for generation of energy.  

ii. The tenderer should have knowledge and experience of ground level realties for MSW 
characterization, climatic conditions and socioeconomic scene of the project region. 

iii. The technology offered should be well proven and acceptable under Indian conditions. 
 

d. Non-qualifying conditions: 
 
i. Pilot scale experimental projects of up to 50 TPD employing very high capital cost 

technology like Plasma Arc / Plasma Gasification/ or any other patented Technologies.   
ii. Technologies that are not yet proven on commercial scale. 
iii. Parties having poor track record of MSW project deliveries, event of willful 

defaults/delays and back out etc. 
iv. Suppression of facts or misrepresentation of facts relating to consortium members and 

technological appropriateness and project O&M. 
v. Past record of change of consortium members, financial collapse or mismanagement of 

the owning / operating company leading to project abandoning, dropping, closure etc.    
 
3. One Tender per Bidder: 
 

Each Bidder shall submit only one tender for this project. A Bidder who submits or 
participates in more than one Tender will cause all the proposals with the Bidder’s 
participation to be disqualified. This applies to all sister companies, associates and 
subsidiaries of all the Bidders.  

 
4. Cost of Tendering: 
 

The Bidder shall bear all costs associated with the preparation and submission of his 
tender, and the Employer will in no case be responsible and liable for those costs. 

 
5. Site visit: 

 
Bidders are advised to visit and examine the site where the works are to be carried out 
and its surrounding and obtain for themselves on their own responsibility all information 
and satisfy himself with prior arrangement as to the conditions prevalent there with 
respect to execution of works as per the scope of work. No claim, whatsoever on any 
accounts shall be entertained by the Commissioner in any circumstances.  

B.  Tender documents 

6. Content of Tender documents   
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i. The set of tender documents consist of the Notice of tender, the scope of work the 
invitation to bid, the forms for bidding and the draft concession agreement.  

ii. The draft concession agreement shall be uploaded along with this document on the e-
portal.  

iii. Terms and conditions of this tender will remain part and parcel of the Concession 
Agreement and supplementary agreement, if any. 

 
7. Clarification of Tender Documents 
 

A prospective Bidder requiring any clarification of the tender documents may notify the 
SMC by uploading in the e-portal website or sending a letter, fax or email to the tender 
inviting authority. The SMC will respond to any request for clarification that is received by 
uploading response on the e-procurement portal. No individual response shall be 
provided.  
 
All correspondence, communications regarding this tender will be made with the 
tender calling authority only. 

8 Pre bid meeting 
 
i. Pre-bid queries can be uploaded through E-Procurement portal upto 3 days before the 

scheduled pre-bid meeting.  
ii. The purpose of the Pre-bid meeting will be to clarify issues and to answer questions on 

any matter that may be raised at that stage 
iii. Non-uploading of queries in the E-portal will not be a cause for disqualification of a 

Bidder. 
iv. Response to pre bid queries, clarifications sought and points raised in the pre-bid 

meeting would be provided within 3 days of the pre-bid meeting.  
v. Pre-bid meeting can be attended by: 

a. Those who have downloaded the tender document from the e-procurement portal.  
b. The person attending the pre-bid meeting shall bring authorization letter from the 

intending Bidder.  
c. Usually Not more than 2 persons per intending Bidder are permitted to attend Pre-

bid meeting 
d. Unrelated or unconcerned parties with the tendering subject or tendering entities 

are not allowed to participate in the Pre-bid meeting. 
 
9. Amendment of Tender documents  
 
i. Before the deadline for submission of tenders, the SMC may modify the tender 

documents by issuing addenda in the website. 
ii. Any addendum thus issued shall be part of the tender documents and shall be 

communicated in the website.   
iii. To give prospective Bidders reasonable time in which to take an addendum into account 

in preparing their tenders, the Employer shall extend as necessary the deadline for 
submission of tenders.  
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C.  Preparation of Tenders 

 
10. Documents comprising the Tender 
 
i. Submissions of Bidders proposal shall be done in two cover systems.  
ii. The first cover shall be the technical proposal forms and qualifying credentials.  The 

technical bid documents shall be uploaded on the e-procurement website along with the 
scan of the EMD. Two hard copies of the technical bid in a sealed envelope would be 
submitted to the SMC before the closing date of the bid. This sealed envelope shall 
contain the original hard copy of the EMD bank guarantee.   

iii. The second cover shall be the Financial Bid. The financial bid would be uploaded in the E-
procurement site and would be opened only for technically qualified Bidders. Financial 
bid shall not be submitted in hard copy.    

iv. Tenderer should submit information as per bidding forms(1 to 16) in this tender 
document. Below each form the Bidders authorized signatory shall sign in full, give name; 
provide designation and company seal should be affixed. 

v. Enclose copies of all statutory documents relating to status, licenses, permits etc. 
vi. Enclose the Power of Attorney for the authorized signatory on non judicial stamp paper 

of Rs. 100. 
vii. Please enclose Auditors certificate, Annual accounting statements regarding financials 
viii. Enclose any other documents as per Bidder assessment to strengthen and clarify the Bid.  
ix. Submission of vague documents, certificates or incorrect information in any aspect of 

the tender will not only disqualify the bidder but may lead to further legal action for 
misleading authorities. 

x. In case of consortium, basic details for all members must be given in applicable 
annexure separately for each member. 

xi. Conditional tenders, un-substantiated claims, offers, non-quantifiable benefits or 
hypothetical assumptions will not be considered. 

xii. Suggestion, objections, pre-conditions relating to land area for processing, 
accumulated waste, site conditions, geotechnical matters MSW Characterization 
topography etc. will not be entertained. 

xiii. Financial bid must be submitted in the prescribed format given with this document. 
Price quotation should be given in words and figures. In case of discrepancies in words 
and figures cost given in words will be considered.  

xiv. Incomplete tenders or tenders not fulfilling any of the conditions specified above are 
liable to be rejected without assigning any reason. 

xv. Bidder is expected to examine all instructions, forms, terms, clauses, and other 
information in the Tender Documents. Failure to furnish all information as required in 
the tender document or submission of bid not substantially to the tender documents 
in every respect will be at the Project Awardee/ Bidder's risk and may result in 
rejection of the bid. 

xvi. All witnesses and sureties shall be persons of status and probity and their full names, 
occupations and addresses shall be stated below their signatures 

xvii. The Bid and all the correspondence and documents shall be in English. Supporting 
documents and printed literature furnished by the bidder in another language shall be 
accompanied by an appropriate translation of the same into English language.  For the 
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purpose of interpretation of the bid, the text in the English language shall prevail. The 
failure to comply with this condition may cause rejection. 

xviii. No alteration whatsoever shall be made in the text of the Bid form, by the 
bidder. Any remark / deviation or explanation should be sent in a covering letter. All 
pages of the tender document have to be signed by the authorized signatory and 
submitted.  

xix. Bidder is advised to read carefully all chapters and give complete information 
regarding his proposals, substantiating the same with calculations, drawings literature, 
with clear reference to any standards adopted, in such manner that there is no 
ambiguity or nothing is left to chance. All relevant information, so as to make the 
proposal understandable shall be 'given. Vague remarks and remarks like "will be given 
later" are not acceptable. If in the opinion of the tender evaluation committee the 
proposal is grossly incomplete, this will form sufficient reason for complete rejection 
of the tender on technical grounds. 

11. Tender prices 

 
i. The concession shall be for the whole works as described in Scope of work and the 

tender price provided would be deemed to have been provided with full knowledge and 
understanding of the work by the Bidder. 

ii. All duties, taxes, and other levies payable by the bidder under the concession, or for any 
other cause, shall be included in the total Tender Price submitted by the Bidder.  

 
12. Tender validity 
 
i. Tenders shall remain valid for a period not less than 180 days after the deadline date for 

tender submission. The SMC shall reject a tender valid for a shorter period as non-
responsive. 

ii. In exceptional circumstances, prior to expiry of the original time limit, the Employer may 
request that the Bidders extend the period of validity for a specified additional period.  
The request and the Bidders' responses shall be made in writing or email.  A Bidder may 
refuse the request without forfeiting his earnest money deposit.  A Bidder agreeing to 
the request will not be required or permitted to modify his tender, but will be required to 
extend the validity of his earnest money deposit for a period of the extension.  

 
13. Earnest money deposit 
 
i. Earnest Money Deposit shall be Rs. Fifty Lacs payable as Bank Guarantee issued by any 

nationalized/scheduled bank of India in favour of Commissioner, Srinagar Municipal 
Corporation, Srinagar , J & K.  

ii. Instruments having fixed validity issued as earnest money deposit for the tender shall be 
valid for 45 days beyond the validity of the tender. 

iii. Any tender not accompanied by an acceptable earnest money deposit and not secured 
as indicated in Sub-Clauses (i) and (ii) above shall be rejected by the SMC as non-
responsive. 

iv. The earnest money deposit of unsuccessful Bidders will be returned within 30 days of the 
end of the tender validity period. 
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v. The earnest money deposit of the successful Bidder will be discharged when the Bidder 
has signed the Agreement and furnished the required Performance Security. 

vi. The earnest money deposit may be forfeited: 
 (a) if the Bidder withdraws the Tender after tender opening during the period of 

tender validity; 
 (b) if the Bidder does not accept the correction of the Tender Price, pursuant to Clause 

24; or 
 (c) in the case of a successful Bidder, if the Bidder fails within the specified time limit 

to 
 (i) Sign the Agreement; or 
 (ii) Furnish the required Performance Security Deposit 
 
14. Format and signing of Tender 
 
i. The Bidder shall prepare and upload in the website on or before the closing date.  
ii. Tender shall be typed or written in ink and shall be signed by a person or persons duly 

authorized to sign on behalf of the Bidder. All pages of the tender where entries or 
amendments have been made shall be initialed by the person signing the tender. 

iii. The Tender shall contain no alterations or additions, except those to comply with 
instructions issued by the SMC, or as necessary to correct errors made by the Bidder, in 
which case such corrections shall be initialed by the person signing the Tender. 

D.  Submission of Tenders 

 
15. Uploading of tenders 
 

The Bid shall be prepared and uploaded in the website before the closing date of tender.  
 
16. Deadline for submission of the Tenders 
 
i. Tenders must be uploaded on the e-procurement website and hard copy of the technical 

submission shall be received at the SMC no later than last date of tender submission on 
the e-procurement website. In the event of the specified date for the submission of 
tenders being declared a holiday, the hardcopy of the tenders will be received up to the 
appointed time on the next working day. 

ii. The Employer may extend the deadline for submission of tenders by issuing an 
amendment, in which case all rights and obligations of the Employer and the Bidders 
previously subject to the original deadline will then be subject to the new deadline. 

 
17. Late Tenders 
 

There is no possibility of late tenders, as they will be rejected by the e-procurement 
system. Tenders received at SMC but not on e-procurement will be rejected.  
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18. Modification and Withdrawal of Tenders 
 
i. Bidders may withdraw their Tenders before the deadline prescribed in Clause 16 on the 

e-procurement website.  
ii. No Tender may be modified after the deadline for uploading of Tenders. 
iii. Withdrawal or modification of a Tender between the deadline for submission of Tenders 

and the expiration of the original period of Tender validity will result in the forfeiture of 
the earnest money deposit. 

E.  Tender opening and evaluation 

 
19. Opening of First Cover (Technical Bid with EMD) of all Tenders and evaluation  to 
determine qualified Bidders: 
 
i. The SMC will open the First Covers of all the Tenders received including modifications for 

First Cover on the date and time as per tender condition. In the event of the specified 
date of Tender opening being declared a holiday, the tenders will be opened at the 
appointed time on the next working day. 

ii. The First Cover of Tenders for which an acceptable notice of withdrawal has been 
submitted shall not be opened.   

iii. Any Bidder who chooses to be present at the bid opening may do so. The SMC shall 
prepare minutes of the Tender opening. 

iv. The contents and quality of submissions in the first cover will be scrutinized for 
fulfillment of eligibility criteria and quality of submissions, necessary clarifications may be 
sought from tenderers. 

v. No conditional Tender bid will be acceptable. 
vi. The SMC is likely to constitute a Tender Committee, whose recommendation on 

technical proposal, financial Bid and further calculations will be considered for award of 
the project. 

vii. The tender committee will check bids determined to be substantially responsivefor any 
arithmetical errors in computation and submission. Error will be corrected and where 
there is a discrepancy between amount in figures and in words, the figure in words will 
be considered. 

viii. To assist in the examination, evaluation, and comparison of Bids, Bidders may be asked 
for clarification of their Bids including breakdown of unit rates/prices. The request for 
clarification and the response shall be in the writing, but no change in the prices or 
substance shall be sought, offered or permitted except as required to confirm the 
correction of arithmetical errors discovered during the evaluation of Bids. 

ix. If the Tender evaluation committee is not satisfied regarding adherence to time 
schedule(as determined from track record), sustainability of the O&M operations, 
project viability calculations in such case the bidder may be asked to further prove his 
claims within the stipulated time. Failure to do so will result in disqualification of the 
tenderer. 

x. Tender submissions based on imaginary processes and benefits or claiming to Solve 
MSW problem free of cost will be subjected to thorough scrutiny of detailed record of 
past performance of the project. Untenable propositions shall be rejected and the 
proponent disqualified. 
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xi. Imprudent calculations with regard to mass balance, energy balance, material recoveries 
processing capacities will be subjected to thorough scrutiny and backward calculations 
for ascertaining the appropriateness of technological proposal. 

xii. Tenderers attempting to delay the proceedings with prejudice mind and non-sustainable 
grounds may face disqualification. 

xiii. Post facto submission of documents will be allowed only for specifically asked subject by 
the tender evaluation committee 

xiv. Documentary evidences for qualification and marks should be supported by English 
translation wherever these are in any other vernacular language. If this is not done, such 
evidence shall be ignored. 

xv. Evaluation of technical marks shall be done as per the parameters specified in the table 
below.  Overall marks for the Technical Evaluation is 100 out of which bidders have to 
secure minimum 60% marks. The Bidders would be invited to make a presentation, if 
required for giving technical marks, to assess their understanding of the project concept 
and technology proposed. 

 
S
r  

Parameter        Criteria  & Marks Marks obtained by bidders 
1.        2.       3.      4.      5. 

1 Co. Registration 
 

Min 5Yrs 
5.1Yrs to 7Yrs 
>7 Yrs 

2 
3 
5 

     

2 Financial turn over up to Rs 50 Cr 
up to Rs.100 Cr 
>100.00  Cr 

2 
3 
5 

     

3 Net worth  up to Rs 50 Cr 
up to Rs.100 Cr 
>100.00  C 

2 
3 
5 

     

4 MSW Qty Processed : MT/day up to 500 
up to1000 
>1001 

10 
15 
20 

     

5 Number of MSW processing 
facilities established, 

 
1 
2  

 
5 
10 
 

     

6 Capacity of the energy 
generation facility  

5 MW 
10 MW  
15 MW or above 

5 
10 
15 

     

7 Special features proposed in 
the project concept: 
Scientific leachate tr. 
Modernized Tr.Facl.  
Env. monitoring lab  
Weather &pollutant data, 
well planned facilities 
Greenbelt & overall 
aesthetics  

  
 
5 
5 
5 
5 

     

8 Understanding of Project Average 5      

45253



Srinagar Municipal Corporation, Srinagar, J&K   
 

 

23 
For Tenderer                                         No. of corrections                        For Commissioner, SMC-Srinagar 

 

Concept, responsiveness to 
tender and quality of 
submission 

Good 
V.good 

7 
10 

9 Facility layout, transparency 
of operations and overall 
upkeep 

Av. 
Good 
V.good 

5 
7 
10 

     

 Total:  100      

 
 
xvi. Expert team may visit actual working facility mentioned by the bidder at any stage 

between tender openings to the opening of the financial bid. Documentary evidences 
including Audio, Video, Multimedia presentation must be submitted with the technical 
proposal by all the tendering entities. In case of role model facility is from outside India 
then visit to overseas location may be made at the discretion of Commissioner& 
Secretary, Housing & Urban Development, Government of J &K. The Bidder will bear cost 
of visiting team to their role model facility. 

xvii. The technical evaluation may be completed in 45 days time including visit to the role 
model facilities indicated by the Bidders, if required.  

xviii. Financial bids of all Bidders securing more than 60% marks shall be opened. 
 
20. Opening of Second Cover of qualified Bidders and evaluation(Financial Bid): 
 
i. The SMC will inform all the Qualified Bidders in the website the time, date fixed for the 

opening of the Second Cover containing the priced Tenders. The SMC will open the 
Second Covers of Qualified Bidders at the appointed time and date. In the event of the 
specified date of Second Cover opening being declared a holiday, the Second Covers will 
be opened at the appointed time on the next working day. 

ii. Tenders marked “MODIFICATION FOR SECOND COVER” shall be opened and the 
submissions therein upload in the website in appropriate detail.  

iii. The Bidders' names, the Tender prices, Tender modifications and withdrawals, and such 
other details as the Employer may consider appropriate, will be announced by the 
Employer at the opening.  

iv. The Employer shall prepare minutes of the Second Cover Tender opening, including the 
information disclosed to those present. 

 
21. Process to be confidential 
 

Information relating to the examination, clarification, evaluation, and comparison of 
Tenders and recommendations for the award of a contract shall not be disclosed to 
Bidders or any other persons not officially concerned with such process until the award 
to the successful Bidder has been announced. Any effort by a Bidder to influence the 
Employer's processing of Tenders or award decisions may result in the rejection of his 
Tender. 

 

 F.  Award of Contract 
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22. Award criteria 
 

SMC will award the Contract to the Bidder whose Tender has been determined to be 
substantially responsive to the Tender documents and who has offered the lowest 
evaluated Tender Price.  

 
23. SMC right to accept any Tender and to reject any or all Tenders 
 

SMC reserves the right to reject any or all of the tender/bid, without assigning any reason 
whatsoever and his decision shall be final and binding. No Bidder shall have any claim 
arising out of such action. 

 
24. Notification of award and signing of Agreement 
 
i. The Bidder whose Tender has been selected will be notified of the award by the SMC 

prior to expiration of the Tender validity period by e-mail or facsimile confirmed by 
registered letter. This letter (hereinafter and in the Conditions of Contract called the 
"Letter of Acceptance") will state the tender price.  

ii. The notification of award will constitute the formation of the Contract, subject only to 
the furnishing of Performance Security Deposit. 

iii. The Agreement will incorporate all agreements between the Employer and the 
Successful Bidder. The Agreement shall be signed between the Employer and the 
Successful Bidder within 45 days from the date of issue of Letter of Acceptance to the 
Successful Bidder.  

iv. Upon the furnishing by the successful Bidder of the Performance Security, the Employer 
will promptly notify the other Bidders that their Tenders have been unsuccessful. 

 
25. Performance Security Deposit 
 
i. The successful bidder will provide performance guarantee / security deposit of Rs 

500.00 lac or 5 % of the agreed project costs whichever is higher in the form of BG 
within 4 weeks of issue of LOI but before signing of the agreement.  

ii. The effective duration of BG will be for a initial period of 2 years with further renewal 
up to the end of the contract i.e. 25 year. The amount of BG can be reduced suitably 
for future renewals as per mutual consent of the tendering authority. 

 
 
26. Corrupt or Fraudulent practices 
 

The SMC requires that the Bidders observe the highest standard of ethics during the 
procurement and execution of the concession. Canvassing in any form will render the 
bidder disqualified. 
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4. Bidding Forms 

 
List of annexures 
 

i. Annexure 1:Declaration Indemnifying SMC 
ii. Annexure 2: Basic Information about bidder 
iii. Annexure 3: Company Details 
iv. Annexure 4: Technology Proposal 
v. Annexure 5: Data on reference plant 
vi. Annexure 6: Experience in O & M 
vii. Annexure 7: Work Accomplishment Certificates 
viii. Annexure 8: Additional information from Bidder may like to provide 
ix. Annexure 9: Bank Guarantee Format as per Bidder Bank 
x. Annexure 10: Auditor Certificate for Financial turnover 
xi. Annexure 11: Auditor Certificate for Net Worth 
xii. Annexure 12: Draft Power of Attorney 
xiii. Annexure 13: Draft Joint Bidding Agreement 
xiv. Annexure 14: Covering Letter for Financial Bid 
xv. Annexure 15: Financial Bid 
xvi. Annexure 16: Unit Cost Break up for Proposed Facility 
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Annexure 1: Declaration indemnifying the Srinagar Municipal Corporation to be furnished by the 
tenderer (On Rs100/- Non Judicial Stamp Paper) 

 
I/We have read the general and special conditions of the contract which are appended to the Bid 
and I/we agree to the conditions laid therein if the contract is awarded to me/us. 
1. I/We have also read the specifications, studied the preliminary details, and understood the scope 
of work included in the Bid and to be executed by us. 
2. I/We have visited the site of work and am/are well acquainted with the local conditions, 
availability of the materials and labour and their prevailing market rates. 
3. I/We agree to abide by the departmental rules regarding deductions made in the bills like income 
tax, sales tax, security deposits and cost of materials, if any 
4. I/We shall not ask for revision of Tipping Fee rates due to any escalation in cost of materials or 
labour inputs during construction phase. The Tipping Fee rates quoted by me/us in this offer are for 
entire concession period with necessary escalation as stipulated.  
5. I/We undertake to complete the work commission the project, carry out its O&M and hand-over 
the same within the stipulated/allotted time for the completion of the work in good workmanlike 
manner. 
6. The Price Offer is valid for a period of 180 days from the date of opening of tender and declaration 
of the Awardee. 
7. I/We stand guarantee for the rectification of the defects in the work if any to the full satisfaction 
of the SMC’ Project Incharge and as per clauses of agreement. 
8. I/We have no doubts or un-cleared ambiguities regarding the specifications, details in the 
preliminary, scope of the work, and have fully understood our responsibilities in executing and 
completing the work to the full satisfaction of the Commissioner   
9. I/We have based our Bid rates having the full knowledge of the statement and facts. 
10. I/We agree to the NIT provisions and there is No Deviation offered in our bids from the NIT. 
11. We hereby indemnify Commissioner & Officials of Srinagar Municipal Corporation, Srinagar, J&K 
and their Consultants against any adverse effect due to Act Deed or Repercussions arising out of the 
tender work awarded to us. 
 
 
 
 
Place : ___________________    Signature: __________________ 
Date : ___________________    Name:      ____________________ 
Address : ___________________ 
       Designation: 
       Co. seal: 
Witness : 
 
Name : ___________________ 
Address : ___________________ 
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ANNEXURE-2:Basic Information about Bidder 

 
1. Name of the Company 

Name/Names of  Directors  
Concerned key officials for this tender : 
Designation : 
Name of alternate official(s) : 

 

2. Professional Qualification of Concerned 
Official dealing with SWM Project(s) 

 

3. Name of the authorized person signing the 
tender and his / her designation 

 

 

4. 

 
Place and address of the Business / Office 
& Administrative Office: 
 
 
Telephone Number : 
Fax Number : 
Mobile Number : 
E- mail ID : 
 
Registered Office 
 
 
Telephone Number : 
Fax Number : 
E- mail ID : 
Mobile No. : 

 

5. Nature of the Core  Business activities  
6. Name of the Bankers and their full address 

 
 

7. Financial Turnover of the Tenderer/ holding 
co. Av. annual T.O. in last 3 years 

 

8. Net worth of the tenderer or holding Co.  
9. Amount of Solvency Certificate which the 

tenderer holds (attach the copy issued by the 
bank during last 6 months) 

 

 

10. Has the tenderer or his consortium members 
have been involved in litigations and 
regarding MSW project execution, 
commissioning or its O & M 
In India,If, yes give complete details on 
separate sheet  
 

 

11. List of Technical & Scientific Staff  
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12. Is there any other Company firm involved as 
consortium member–  
 
if, yes give full details with the clear 
roles/responsibility  
 

 

13. Is the applicant firm is an SPV or the tender 
using particulars of such SPV, then Pl Give 
details of holding fir MP with percentage of 
equity holding by the tenderer 
 

 

14. You executing MSW Processing & Projects in 
how many Cities in India and abroad.  
 
Pl. give location wise Project details 
 

Location     TPD     Date of Award    Status now 

 

15. In your Processing Project execution to what 
extent problem of MSW has been solved in a 
given city where you have implemented the 
said project. 
 

 

16. List of Completed Projects and Performance 
certificates from relevant 
project owners and / or competent 
authorities 
 
 

 

17. List of current Processing Projects in hand on 
BOOT/EPC/PPP basis(Pl.specify investment% by 

your firm) 
 

 

 

 
 
Place : ___________________    Signature: __________________ 
Date : ___________________    Name:      ____________________ 
Address : ___________________ 
        Designation: 
        Co. seal: 
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ANNEXURE-3 Company Details 
  (Fill this form for every participating members of  Consortium separately ) 

 
1. Name of the Company : 

 

 

2. Address : 

 

 

3. Chief Responsible Person  

4. Telephone No. :  

5. Fax No. :  

6. E-mail  

7. Status : 

 

 

8. Date of Incorporation :  

9. Date of starting Business : 

 

 

10. Registration and empanelling :  

11. Field of Professional Expertise 

: 

 

12. Total experience in providing 

Project in related Fields : 

 

13. Total number of Assignments 

completed in 

Last 5 years : 

 

14. Total number of 

Assignments in hand : 
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15. Total number of key 

personnel: 

 

 (a) Professionals – Senior 

level: 

 

 (b) Professionals – Middle 

level: 

 

 (c) Professionals – Junior level:  

 

16. Annual Financial turn over (Rs Lacs) 

Year Turnover (Rs. in Lacs) Net worth (Rs.Lacs) 

2016 – 17   

2015 – 16   

2014 – 15   

 

Please enclose Auditor’s Certificate regarding above and copy of audited balance sheet for 
the financial year ending 31st March 2017 only. 

 
 
 
Place : ___________________    Signature: __________________ 
Date : ___________________    Name:      ____________________ 
Address : ___________________ 
        Designation: 
        Co. seal: 
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ANNEXURE 4:  Technological Proposal 

 
Description Of Proposed Technology  
Please describe in detail regarding the basis of proposal indicating Energy generation Technology : 

 
The Bidder shall submit their technical proposal clearly mentioning the following: 
1. Bidder's understanding of the project concept 
2. Bidder's experience in implementing BOOT/PPP projects and success history 
3. Bidder's experience in implementing MSW Processing Projects under Indian/ Srinagar conditions 
in terms of climate, socio economical and waste Characteristics. 
4. Approach and methodology for implementing of the proposed project 
5. Flow chart, mass balance material recoveries, energy balance and time cycles for each process 
component by making use of following assumptions: 

• Total MSW as of Current level (2015): 500 TPD ± 125 TPD, Incremental quantities @4%/Yr 

• Waste receiving and treatment on all the year round basis 

• Processing facility working minimum 330 /year 

• Land area available that can be allowed to be used 10 Ha max. for 25 yrs 
 
6. Technology & Process details  
 
7. PERT Chart of Schedule for implementation of the proposed project 
8. Information on proven track record of MSW processing facility and energy and material 
recoveries.  
9. Give clear description of appropriateness of technology for the present project. 
 

 
 
 
  

 
Place : ___________________    Signature: __________________ 
Date : ___________________    Name:      ____________________ 
Address : ___________________ 
        Designation: 
        Co. seal: 
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Annexure 5: Data on Reference plant 

 
i. Actual working results of reference plant, of not less than 300 TPD MSW mixed 

waste,and  not from pick and choose dry recyclables. 
 

ii. Combustion temperatures at various stages. 
 

iii. Gaseous emissions concentrations and control mechanism. 
 

iv. Extent of bottom ash and fly ash generation and its disposal mechanism. 
 

v. Norms and Standards prescribed by the Authorities having approved such technology. 
 

vi. Track record of time lag between signing of agreements/ MOUs and project delivery. 
 

vii. Extent of Capex support and Opex support through Tipping Fee and  / or Energy Tariff. 
 

viii. Number of similar projects contracts signed and progress of project execution for each 
contract. 

 
ix. Funding of such projects with grant-in-aids availed or expected. 

 
 
 
 
 
 
 
 

Place : ___________________    Signature: __________________ 
Date : ___________________    Name:      ____________________ 
Address : ___________________ 
        Designation: 
        Co. seal: 
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ANNEXURE  6 : EXPERIENCE IN OPERATION & MAINTANANCE OF MSW PROCESSING AND ENERGY 
GENERATION 

 
* Pl submit this for the concerned consortium member 
 
 

Sr. No. Name of Member 
including consortium 
member 

Name of the Work 
And Qty of MSW 
MT in the given 
period 

No. of Months 
of O&M 
 

Remarks on 
performance and 
achievable objectives 

1     

2     

3     
4     

5     

6     

7     

8     

9     

10     

11     

12     

 
 
 

 
Place : ___________________    Signature: __________________ 
Date : ___________________    Name:      ____________________ 
Address : ___________________ 
        Designation: 
        Co. seal: 
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ANNEXURE 7 : Work accomplishment certificates 

 
Information regarding work completion and credentials 

 

Sr. 
No. 

Name of the 
Contract 

Year of Contract Qty of MSW Certificate Sr.No. & 
issuing authority 
 

1     

2     
3     

4     

5     

 
 
Note: Pl. enclose Project award and job completion as well as performance Status certificates  
 
 
Place : ___________________    Signature: __________________ 
Date : ___________________    Name:      ____________________ 
Address : ___________________ 
        Designation: 
        Co. seal: 
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ANNEXURE 8 :ADDITIONAL INFORMATION TO JUSTIFY THE REASON TO AWARD PROJECT TO YOUR 
ORGANISATION 
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ANNEXURE 9: Format for Bank guarantee towards EMD &Performance Security as per the format 
of your Bankers 
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Annexure 10: Auditor Certificate for Annual Financial Turnover 
 
To 
The Commissioner 
Srinagar Municipal Corporation, Srinagar, J&K 
 
Sub: Financial Bid / Price Schedule for DBFOOT of MSW to energy generation and operations project 
at Srinagar 

 
 
 

i. Name of the Bidder/Lead Member: 
ii. Annual Financial Turnover has been taken of an Associate Company: Yes/No 
iii. If reply of above point 2 is ‘Yes’, name of the Associate company: 
iv. Please enclose a certificate of proof of Associate Company if included.  
v. Annual Turnover: 

 
 

Year Turnover (Rs. in Crore) 

2015-16  

2014–15  

2013-14  

 
 
 
Date & Sign of statutory Auditor 
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Annexure 11: Auditor Net Worth Certificate 
 
To 
The Commissioner 
Srinagar Municipal Corporation, Srinagar, J&K 
 
Sub: Financial Bid / Price Schedule for DBFOOT of MSW to energy project at Srinagar 

 
i. Name of the Bidder/Lead Member: 
ii. Net Worth has been taken of an Associate Company: Yes/No 
iii. If reply of above point 2 is ‘Yes’, name of the Associate company: 
iv. Please enclose a certificate of proof of Associate Company if included.  
v. Net Worth as per latest Audited Balance Sheet: 

 
 

Year Net Worth (Rs. in Crore) 

  
 
 
 
Date & Sign of statutory Auditor 
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Annexure 12: Draft Power of Attorney for signing of Application 

Know all men by these presents, We, _____________(Insert Company Name) having 

registered office at __________(Insert registered address) do hereby irrevocably constitute, 

nominate, appoint and authorize Mr./Ms. ________ Son/Daughter of Mr./Ms. _________ 

and presently residing at _____________, who is presently employed with us and holding 

the position of  __________ and/or Mr./Ms._____________Son/Daughter of 

Mr./Ms.___________, who is presently employed with us and holding the position of 

_____________ as our true and lawful attorney (hereinafter referred to as the “Attorney”) 

to do in our name and on our behalf, all such acts, deeds and things as are necessary or 

required in connection with or incidental to submission of our application for pre-

qualification and submission of our bid for the “____________________” Project proposed 

or being developed by Srinagar Municipal Corporation (SMC) (the “Authority”) including but 

not limited to signing and submission of all applications, bids and other documents and 

writings, participate in Pre-Applications and other conferences and providing information/ 

responses to the Authority, representing us in all matters before the Authority, signing and 

execution of all contracts including the Agreement/Contract Agreement and undertakings 

consequent to acceptance of our bid, and generally dealing with the Authority in all matters 

in connection with or relating to or arising out of our bid for the said Project and/ or upon 

award thereof to us and/or till the entering into the Contract Agreement or any other 

agreement with the Authority. 

AND we hereby agree to ratify and confirm and do hereby ratify and confirm all acts, deeds 

and things done or caused to be done by our said Attorney pursuant to and in exercise of 

the powers conferred by this Power of Attorney and that all acts, deeds and things done by 

our said Attorney in exercise of the powers hereby conferred shall and shall always be 

deemed to have been done by us. 

IN WITNESS WHEREOF WE, ___________, THE ABOVE NAMED PRINCIPAL HAVE EXECUTED 

THIS POWER OF ATTORNEY ON THIS …… DAY OF APRIL, 2012.  

For XXX 
 

Sd/- 
 
Witnesses:  
 
1.  
2. 
 
Accepted: 
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Annexure 13 : Draft JOINT BIDDING AGREEMENT 
 

THIS JOINT BIDDING AGREEMENT is entered into on ____ day of _____, 2016 
 

AMONGST 
 

1.  __________(Insert Company name), a company incorporated under the Companies Act, 
1956 and having its registered office at _________(Insert registered address) (hereinafter 
referred to as the “First Part” which expression shall, unless  repugnant to the context 
include its successors and permitted assigns) 

 
AND 
 
2.  _______(Insert Company Name), a company incorporated under the Companies Act, 
1956 and having its registered office at ______(Insert registered address), (hereinafter 
referred to as the “Second Part” which expression shall, unless repugnant to the context 
include its successors and permitted assigns) 
 
The above mentioned parties of the FIRST, SECOND PART are collectively referred to as the 
“Parties” and each is individually referred to as a “Party” 
 
WHEREAS, 
 
(A) Srinagar Municipal Corporation (SMC), having its principal offices at Srinagar  

(hereinafter referred to as the “Authority” which expression shall, unless repugnant to 
the context or meaning thereof, include its administrators, successors and assigns) has 
invited applications (the “Applications”) by its Invitation for Tender (IFT) No. ………… 
dated…………(the “Tender”) for “ ________   (the “Project”)on DBFOOT mode. 

 
(B) The Parties are interested in jointly bidding for the Project as members of a Consortium 

and in accordance with the terms and conditions of the Tender document and other bid 
documents in respect of the Project, and  

 
(C) It is a necessary condition under the Tender document that the members of the 

Consortium shall enter into a Joint Bidding Agreement and furnish a copy thereof with 
the Application. 

 
NOW 
 
 IT IS HEREBY AGREED as follows: 
 
1. Definitions and Interpretations 
 

In this Agreement, the capitalised terms shall, unless the context otherwise requires, 
have the meaning ascribed thereto under the RFQ. 
 

2. Consortium 
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2.1 The Parties do hereby irrevocably constitute a consortium (the “Consortium”) for the 

purposes of jointly participating in the Bidding Process for the Project.  
 
2.2 The Parties hereby undertake to participate in the Bidding Process only through this 

Consortium and not individually and/ or through any other consortium constituted for 
this Project, either directly or indirectly or through any of their Associates. 

 
3. Covenants 
 

The Parties hereby undertake that in the event the Consortium is declared the selected 
Bidder and awarded the Project, it shall incorporate a special purpose vehicle (the “SPV”) 
under the Indian Companies Act 1956 for entering into a Contract Agreement with the 
Authority and for performing all its obligations as the Contractor in terms of the Contract 
Agreement forthe Project. 
 

4. Role of the Parties 
 
The Parties hereby undertake to perform the roles and responsibilities as described 
below: 
 
(a)  Party of the First Part shall be the Lead member of the Consortium and shall have the 

power of attorney from all Parties for conducting all business for and on behalf of the 
Consortium during the Bidding Process and until the Appointed Date under the 
Contract Agreement when all the obligations of the SPV shall become effective and 

 
(b) Party of the Second Part shall be the Technical/Financial/ other member of the 
 Consortium 
 
(c)  Party of the Third Part shall be the Technical/Financial/ other member of the 
 Consortium 
 

5. Joint and Several Liability 
 
The Parties do hereby undertake to be jointly and severally responsible for all obligations 
and liabilities relating to the Project and in accordance with the terms of the Tender 
documents and the Contract Agreement. 

 
6. Shareholding in the SPV 
 
6.1 The Parties agree that the proportion of shareholding among the Parties in the SPV shall 

be as follows: 
 

First Party:        _____ % (XXX percent) 
Second Party:     % (XXX percent) 
Third Party : % (XXX percent) 
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6.2 The Party of the first part hereby undertake to hold a minimum of 51% (Fifty One 
percent) of the subscribed and paid up equity share capital of the SPV shall, at all times 
till the second anniversary of the date of commercial operation of the Project 
 

6.3Each Party other than party of the first part undertake that it shall hold a minimum of 
10% (Ten percent) of the subscribed and paid up equity share capital of the SPV shall, at 
all times till the second anniversary of the date of commercial operation of the Project. 

 
6.3 The Parties undertake that they shall comply with all equity lock-in requirements set 

forth in the Contract Agreement.  
 
8. Termination 
 

This Agreement shall be effective from the date hereof and shall continue in full force 
and effect until the signing of the Contract Agreement and in accordance with the 
Contract Agreement, in case the Project is awarded to the Consortium. However, in case 
the Consortium is either not prequalified for the Project or does not get selected for 
award of the Project, the Agreement will stand terminated in case the Applicant is not 
pre-qualified or upon return of the Earnest Money Deposit (EMD) by the Authority to the 
Bidder, as the case may be. 

 
9. Miscellaneous 
 
9.1  This Joint Bidding Agreement shall be governed by laws of the state. 
 

  9.2  The Parties acknowledge and accept that this Agreement shall not be amended by the 
Parties without the prior written consent of the Authority. 

 
 
IN WITNESS WHEREOF THE PARTIES ABOVE NAMED HAVE EXECUTED AND DELIVERED THIS 
AGREEMENT AS OF THE DATE FIRST ABOVE WRITTEN. 
 
 
SIGNED, SEALED AND DELIVERED       SIGNED, SEALED AND DELIVERED  
 
For and on behalf of                                     For and on behalf of 
LEAD MEMBER       SECOND PART 
 
 
____________       ______________ 
            
In the presence of: 
 
1.     
 
2. 
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Annexure 14 :  Covering letter for FINANCIAL BID 
(On Company letterhead) 

 
To, 
 
THE COMMISSIONER 
Srinagar Municipal Corporation, Srinagar, J&K, Srinagar,J&K 

 
 
Sub: Setting up of Integrated MSW Processing and disposal facility  
Ref:  Tender  Notice No SMC/MSW Proc/………../ 2015 

Sir, 

I / We declare: 

i  that I / We/ am / are experienced in execution of MSW processing treatment project 

followed by their O & M. 

ii  that I / We will install adequate infrastructural facilities in terms of civil work, plant 

machinery sheds, structural work, manpower, electro mechanical machineries and 

equipments and that our establishment will be open for inspection by the representatives of 

ULB. 

2. I / we hereby submit the technical proposal, EMD and Price quotation as per the  

             Financial bid, followed by following two envelope system. 

 

3. PERIOD OF DELIVERY 

I / we do hereby undertake, that, in the event of acceptance of our bid, the services shall be 

provided as per Terms & Conditions given in the Tender. 

4.  I / We agree to abide by our offer for a period of 180 days from the date of opening or 

award of tender whichever is later. of Tender and that we shall remain bound by a 

communication of acceptance within that time. 

5.  I / We have carefully read and understood the terms and conditions of the tender and the 

conditions of the contract applicable to the tender and I / we do hereby undertake to 

provide services as per these terms & conditions. The financial deviations, if any, are clearly 

are mentioned in Annexure to this bid. 

6.  We certify that the Tenderer is a registered firm under Indian Companies Act of 1956 and 

the person signing the tender is duly authorised Officer,/Manager/ Director of the firm 

7.  Original copy of BG(Earnest Money) for Rs 100,00,000.00(Rupees One hundred Lacs only) 

has been enclosed along with the Technical Proposal in Envelope I.  
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8.  I / We do hereby undertake, that, until a formal contract is prepared and executed, this bid 

together with your written acceptance thereof and placement of letter of intent awarding 

the contract, shall constitute a binding contract between us. 

9.  I / We do hereby undertake that finance for project delivery and operations will be borne by 

us. 

11.  This is expressly understood that energy sale will the responsibility of the SMC or other 

agency authorized by them and sales and marketing of the other recovered products, if any,  

will be our responsibility and benefit derived from this activity will be to us , towards cost 

compensation mechanism. 

 

 

 

 
Date:      Signature of Tenderer: --------------------------- 

 

 Name:      ----------------------------- 

 

 Designation                 ----------------------------- 

 

Seal: 

 

 

Place:   ------------------------------------ 

 

Date:   ------------------------------------- 
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Annexure 15: Financial Bid / Price Schedule 
(On Bidders Letter head) 

 
Ref. No. --------------------       Date: ------------ 
 
To 
The Commissioner 
Srinagar Municipal Corporation, Srinagar, J&K 
 
Sub: Financial Bid / Price Schedule for DBFOOT of MSW to energy generation project at Srinagar 

 
Ref: Your tender notice No. SMC /MSW Proc /2017 of…. April 2017. 
 
Dear Sir, 
1. In response to the above, we hereby submit our Financial Bid/Price Schedule for the 

above-mentioned Project. 
 

2. We have considered Planning, Fabrication, Construction, procurement of plant 
machinery equipments; their supply, Installation and Commissioning of 500± 125 
MT/day processing facility for Srinagar city. The O&M of the facility is part of the project 
assignment. 

 
3. Depending on the life cycle of Project Phases and Depreciation, the major 

repairs/replacements and maintenance (estimated at appx 10 year / cycle) has been 
taken into consideration by us. 

 
Our Capital Expenditure Cost (CAPEX) works out as below: 
 
(A) First Phase of 1 to 12 year: Rs…………………………. (Say Rs…………… lacs) 

 
 

(B) Second Phase of 13th – 25 year: Rs…………………….(Say Rs…………… lacs) 
 

(C) Total: Rs…………………………………………………. . (Say Rs ..…………..lacs) 
 

 
4. We will charge to SMC from date of commissioning of the project. We understand 

that for evaluation the project power of 5.0 MW surplus power generation 
(exportable) at 330 days of operation per year during the 25 year.    

 
Levellized Tariff for the concession period (25 years)=  Rs. ______ per kWh  

 
5.  If we are successful in getting any additional fiscal incentives / grant-in-aids or other 

benefit from State / National /International sources, we will pay the government of 
Jammu & Kashmir @25.00 % (twenty five percent) of such receipts as and when this 
occurs.  
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6. We agree that this project is based on the levelised tariff quoted by us and the other 
clauses are for reference and future considerations only. 

 
We hope you will find our financial offer / price bid most competitive. 
Thanking you and looking forward to be associated with your esteemed Municipal 
Corporation. 
 
 
 
For & on behalf of Tenderer  For Srinagar Municipal Corporation, Srinagar,  
 
 
 
Signature     Signature 
 
Name      Name 
 
Designation     Designation 
 
Seal      Seal 
 
Witness      Witness  
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Annexure 16: Unit Costs Break of Proposed facility  
Energy generation from MSW  
This is only for Information and items are indicative. Please modify as appropriate but with 
adequate information  

 
Schedule 1: 
 

1. Basic Infrastructure facilities for SWM facility: (Approx.) 
 

S 
N 

Item of expenditure Unit Required 
Qty 

Unit rate 
(Rs 

Amount 
Rs (Lac) 

1 Boundary wall  r.m. 972   

2 Internal Roads Sq M 7200   

3 Weigh bridge cap 40 T  Nos 1   

4 Gate control with computer & security (sets) Unit 3   

5 Storm water drainage system & Leachate 
collection drains  

r.m. 1240   

6 Water sourcing & distribution  Cum 200   

7 Workers rest room, creche, toilets  SqM 64   

8 Office and amenities (As per requirement of 
bidder. Bidder need to access the same before 
quoting 

 220   

9 Green belt  SqM 10000   

 

Schedule 2: 
 

2. Waste Receiving Arrangements (Approx.) 
 

Sr 
No. 

Item of expenditure Unit Required 
Qty 

Unit rate 
Rs 

Amount Rs 
(Lacs) 

1 Tipping floor Sq M 1800   

2 sorting shed Sq M 300   

3 Material lifting EOT crane No 1   

4 Front end loader No 1   

5 Covered Shed Sq M 300   

6 Up front segregation unit Horizontal model with 
multiple segregation configurations 

set 1 cap 
40 TPH 

  

 

Schedule 3: 
 

3. Civil & Infrastructure requirement for RDF  
 

Sr 
No 

Item of expenditure Unit Required Qty Unit rate 
Rs 

Amount 
Rs (Lacs) 

1 Concreted pad  Sq M 10000   

2 Foundations for monsoon shed  No. As required   

3 Monsoon shed  Sq M 5000   
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4 Foundation for machines shed (As 
per bidder design requirement) 

Nos As required   

5 Machine shed (As per bidder design 
requirement)  

Sq M 300   

6 Foundation for refinement floor (As 
per bidder design requirement 

Nos As required   

7 Product conditioning shed Sq M 2200   

8 Product storage godowns (2 Nos) Sq M 600   

9 Curing shed Sq M 300   

 

Schedule 4: 
4. Plant machinery for processing & conditioning of dry recyclables into RDF Production.  

 
 

Schedule 5: 
5. RDF to Energy 
 

Sr No Item of Expenditure Unit Required Qty 
Capacity 

Unit Rate  
Rs 

Amount 
 Rs Lacs 

1 Energy generation from Refuse 
Derived Fuel Considering 150 - 200 
TPD Input 

MW 3 to 5 M.W.  

 

 

 

 Total:     

 

Schedule 6:  
6. organic waste to compost 
S.N Item Unit Required 

capacity 
Unit rate per 
ton 

Amount in 
lacs 

1 Composting of the 
organic waste 

TPD 200- 300 - - 

S.N Description of Machine No Quantity Unit rate Amount 
Rs (Lacs) 

1 Feed Conveyor   1   

2 Magnetic separator   1   

3 primary shredder  1   

4 2nd feeder   1   

5 Secondary shredder 
conveyor  

 1   

6 Sorting Conveyor   1   

7 Primary Crusher   1   

8 Conveyor to Secondary 
Crusher  

 1   

9 Magnetic Separator   1   

10 Secondary Crusher   1   

11 Crusher under Conveyor   1   

12 Pelletisation / baling units  2   

13 Electrification   As req.   

14 E. O. T Crane   1   
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8.Establishment of Q.C. lab and online env.monitoring system 
 
S N Item of Expenditure Unit Qty Unit Rate  

Rs 
Amount  
Rs Lacs 

1 Q.C. lab as per 
requirement 

Syst As req   

2 Installation of online 
pollution monitoring 
system For NOX/ SOX/ 
SPM/PDS/ Dioxin 

Syst As req   

 Total:     

 
 
Schedule 9:  
9.Power Connection & Electricals 
S N Item of Expenditure Unit Qty Unit Rate  

Rs 
Amount  
Rs Lacs 

1 Power Connection for 
basic processing 
treatment of 500± 125  
TPD MSW,  Step down 
Transformer 
Power room etc 

 
KVA 

 
300 

 

 

 

 

2 D.G.set for stand by use 
(a) 10 KVA 
(b) 100 KVA 

 
 
No. 
No. 

 
 
1 
1 

 
 

 
 

 Total:     
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(Revised) Letter of Acceptance/Intent 

The Managing Director, 
Highland Automobiles Pvt. Ltd., 
Srinagar, Jammu & Kashmir 

Subject: 

Reference: 

(Revised) Letter of Acceptance of the tender submitted for an 

Integrated waste management facility including energy 

generation and value recovery .from MSW for a capacity of 500 

± 125 MT/day, to be implemented on an Design, Finance, Build, 

Own, Operate and Transfer (DFBOOT) basis after a period of25 

years at Achan. 

I. Tender call dated 24.04.2017 By the Srinagar Municipal 

Corporation 
2. Your tender submission dated 20.07.2017 on E procurement p011al 

ofJ&K 
J . Technicai evaluation committee meeting dated on 17.08.2017 

4. Opening of the financial bid dated 9/9/2017 

5. Cabinet decision No 207/ Cir/2017 dated 23. 10.2017 

In supersession of Letter of Intent/ Acceptance issued vide this office 

No:SMC/SWM/2017/572-84 dated 27/11/2017 and in pursuance of the 

Government Order No: 255-HUD of 2017 dated 22/11/2017, the Srinagar 

Municipal Corporation is pleased to inform you that your tender in consortium 

with Key Stone Energy Systems LLP and Asfv:-.Infra Private Limited 

submitted for Design, Finance, Build, Own an Integrated waste management 

facility including energy generation and value recovery from MSW, Operate 

and Transfer (DFBOOT) for a period of 25 years to SMC at Achan, Saidapora, 
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Srinagar has _b,een accepted by the Con:ipetent Authority subject to fulfiIIment of 

codal formaht1es and following conditions:-

1. Establishment of Waste to Energy Plant (disposal of waste) at Landfill 

site Achan, Saidapora, Srinagar shall be under Design, Finance, Build, 

Own, Operate and Transfer (DFBOOT) basis. 

2. Srinagar Municipal Corporation will eannark the land at JandfilI site 

Achan Saidapora, Srinagar and provide same to you for establishment of 

plant. However, your Company (Joint Venture) shall have no claim/right 

over the land provided to you by the Corporation for 25 years at the first 

instance. 

3. The Power Development Department shall purchase the power to be 

generated from the Waste of Energy Plant during the operation period of 

the plant. The discovered rate/tariff per unit has been approved at Rs. 7.65 

per unit for a period of 25 years. However, the rates/tariff on which 

power shall be purchased will have to be adopted by the J&K State 

Electricity Regulatory Commission before signing the Power Purchase 

Agreement in terms of J &K Electricity Act, 2010. 

4. The Corporation will get the Power Purchase Agreement vetted from 

Power Development Department, Finance Department, Law Department 

and J&K State Electricity Regulatory Commission before signing the 

formal agreement with bidder. 

5. The Corporation wil1 get the Concession Agreement vetted by Power 

Development Department and Law Department. 

Also please note that:-

The levellized tariff will be payable as per the terms and conditions of the 

.'.fender docume~Q, ~~er Purchase Agreement and Concession 

Agre~ment. · 
,....--

~ ny dispute, difference or claim that may arise at any point of time 

~:~n the parties hereto or any person claiming under them, touching or 

arising out of or in respect of the work or subject matter thereof shall be 

referred to the arbitration of Commiss!oner/Secretary, Housing & Urban 

Development Department, J&K Government. The award of the arbitrator 

shall be final and binding on the parties. 

2j Pa g ~ 
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c) In case at any stage during the installation or working of plant, any of the 

documents submitted by you with the tender are found not in consonance 

with the terms and conditions of tender document, your tender shall be 

deemed to have been rejected and this letter of intent/acceptance shall be 

deemed to have been withdrawn. 

Yours faithfully 

. Commi sioner 
£J~~ 

Srinagar Municip l Commissioner 

, No: SMC/SWM/2017/ Geo - 611 Date: __!_!_/12/2017 

Copy to: 
1. Principal Secretary to the His Excellency the Governor of Jammu & 

Kashmir. 
2. Principal Secretary to the Government Finance Department 

3. Principal Secretary to the Hon'ble Chief Minister, Jammu & Kashmir State. 

4. Commissioner/Secretary to the Government, Power Development 

Department. 
5. Secretary to Government Department of Law, Justice & Parliamentary 

Affairs 
6. OSD to Hon'ble Deputy Chief Minister (Minister Incharge H&UDD) for 

information ofHon'ble Deputy Chief Minister. 

7. Special Asstt. to Hon'ble Minister of State H&UDD for information of 

Hon 'ble Minister. 
8. Senior Law Officer, H&UDD for information. 

9. Private Secretary to Chief Secretary for information of the Chief Secretary. 

IO.Private Secretary to Advisor to the Chief Minister. 

I I.Private Secretary to Commissioner Secretary to Government Housing and 

Urban Development Department for information of 

Commissioner/Secretary. 

12.All Hon'ble NGT Constituted Committee Members 

Join o r (Admn), 
Srinagar Municipal ommissioner 

' 

3 
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kli.;f:u·r• ~d $ SUZUKI 

Way of Life! 

Ref. N.,!111R.!r}-!:1.:f *~l oro 
The, 
commissioner 
Srinagar M\lnicipal Corporation 
Srinagar Kashmir. 

subject: waste To Energy Plant 

Respected Sir, 

.. , .. 

~s You ere already aware that, wastA To Energy Plant at Achan Site of SMC·s ia1lcifill ~itt, i~ \..·l~ar~ci anu 1;tantls all"·,.t.t::d l:.o us aud vri~h i:.h~ directions from the National Green . Tribunal, the works at the site ~as to commence shortly. It's r_equested that the designa_ted site may be regulated soon under demarcations and other formalities, like the PPA and CA. 

As we have already intimated the SMC and the NGT that the work commencemen1:. at the site would start by April 2018, it is important at this stage that the formalities r,nould be over as we are only left with very iess time. 

Therefor~, it is also requested to kindly expedite the procedure for t:he PPA and CA at the earliest aml we also would request the SMC o!ficials tc kindly align ~n qfficial visit.to the site so that land in question is set fo~ demarcation and- measured for the same use, in order for us to plan and schedule necessary tests and data collection such as soil strata and soil bearing capacity. 

Regards, 
, ,/" 

,r -· •. 

Copy To: 

Comm:.ss1oner Secretary Housing & Urban Development Department, Govt of J&K. 

Commissioner Secretary Power nevelopme~t Department, Govt of J&K. 

·.HIGHLANDAU'rOMOBlLES JlVT. LTD. 
lAutliorised Dealers for Marutl Suiuld India Umlted (Jamrnu & Kashmir) 
REGISflRED ANO CORPORATE OFFICE: 
Ans;ir! Complex Sonwar, Srinagar, Kmr. Ph.: 2500007 Fax: (0194) isooo11u 2500035 e.rnan· hi hi d @ • ' Bou,· g an _sgr yahoo.com, hlghland.srn.sall@marutldealer$,COfll, h1Hh1andwork$@yahoo.com IV\11CH OFFICE: 
Ch~nni llama, Bye Pass Road, Jammu Ph• f01Q11\ ?11h1,am '>~c.:n11ui: ·1, • ...,,,., 
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Ref. No.tW.L).Jd.1~\ $01 C \ f) l 1 

The, 
Commissioner, 
Srinagar Municipal Corporation, 
Karan ~aoar, .Srin~gar, J&K. ,·· _, 

• t4,o)-,:JclB 
. Dated .......................... . 

SuBject: Waste To Energy Plant At Landfill Site Achan. 

Dear Sir, 

As your goodself is already aware that the Waste To 
Energy Plant at Acnan h~s to commence by this year April 
2018 according to the directions of the Hon'ble National 
Green Tribunal, I am once again requesting for 
accelerating the process for Power Purchase Agreement and 
Concessional Agreement, as we are already in the middle 
of February and_ .. ~~ .. .,.are left with just si:~ weeks before· 
the actual ac;tivit:y .. can start at the site and moreover 
further clelays:··:·in· ~t"iis :>:::·~·-':::d ·.~··.· ·, ca.use complications and 
miscalculati<?n·s on ac~iev_~ng time bound targets for the 

i.,deve_lopment of. the site and establis·hment of the plant. . - ·---- --- ··-· •... - .. -·- ·-··-·--·-· ·----·--

In my last letter to your esteemed· ·office,. I dip request 
that, SMC . may please align an official _visit with us. to 
the site so that the plot on the land of the site in 
question can be officially identified and the. process of 
demarcations can start,. -as we :are also to conduct various 
tests with other formalities for the same. 

It is therefore humbly requested once ·again, to kindly 
have these things done on priority so that the.Waste To 
Energy Plant can be implemented and completed on time as 
per the already minuted scheduled plan . 

. ~egar_ds, . 

t~ -~ . 
Kum ri 

CEO 
+91 

9):- 9 15 
umailansari@astrixinfra.i 

.. 

I-IIGHLP"ND A·UTOMOBI 

-~.-:"~ 

. _; • s ; i~ i, •' . 
•✓ '"·.r--· ·"'· ftj . 0 / ,': "': ., 

·~~).. ... \ 

LTD. 'l-.:~ 
(Authorised Dealers. for Maruti"Suzuki India limited (Jammu & Kashmir) 1 

, 

REGISTERED AND CORPORATE OFFICE: • . 

Ansari Complex Sonw.ir, Srinagar, Krnr. Ph.: 2500007 Fax: (0194) 2500096, 2500035 

BRANCH OFFICE; • 

Chan~i-Ra~a, Bye Pass Road, Jamrnu Ph.: (0194) 2462680, 24~0495, 2462045 { / 
e-mail 1d: hrghland.jmu.sall@marutldeal~s.com . 

• • _,/jl ' --~ 
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l~u-rn ~~ • suttiK1 • I 

Way of Life! 

I I 

Dated .... P.. q.,,. ~0.l.8 

/ 
' 

' he 

, ' I, 

I 

'lj I 

I 

i11/Hon:ble Mi~ister Housing&, ~rban 

/ Government of Jammu & Kashmir, 
Development Department, 

Civil Secretariat, • 

Srinagar, 
Jammu and Kashmir. 

Subject: Waste To Energy Plant At Landfill Site Achan. 
I 

Dear Sir, 1i 
, 1 I 

I ' ' I 

I 

As your goodself is already aware, that the Waste To 

Energy Plant at Landfill 11 Site Achan: Saidapora Srinagar 

has to commence. In this connection, I would like to take 

this opportunity to inform 1 and request your goodself for: 

the allocation, demarcation and allotment of land at the 
' • -

landfill site against our cons·or;tium I by the medium of the 
' -

Concessional Agreement, s-o· ·that the,' 'preliminary test of 

soil, like capacity, design, strat~,- 'strength and oth~ 
I 

various steps can be initiated;,' along with site 

construction and process ·for the, setting up of the 

facility. 

I l'l.ave been requesting and informing, the Commissioner 

Srinagar Municipal Corporation, for the same repeatedly 

through the medium of· written correspondence and 

communications since January 2018 but to my surprise til_l 

now he has not answered even one
1 

correspondence and 

neither his esteemed qffice i~ , , -coming fo~ward in 

providing us with any. response 1ti~l ,'~te. I on behalf of 

our consortium have been· request'.;i.ng 'SMC, that they rna-y 

please align an off iciaJ.. visit wi tfit 'us to the site so 

that the plot on the land of ·the sit~ in question can be 

officially identified, demarcated arid the work for the 

plant can start. 

I 

I i I, 

II 

HIGHLAND AUTOMOBILES PVT. LTD. 
(Authorised Dealers for Marutl Suzuki India Limited (Jammu &1 Kashmir) 
REGISTERED AND CORPORATE OFFICE: ' 

Ansari Complex Sonwar, Srinagar, ·Kmr. Ph.: 2500007 Fax: (0194) 2500096, 2500035 

e-mail: highland_sgr@yahoo.com, highland .srn.sal l@ma rutidea le rs.com,· highlandworks@yahoo.com 

BRANCH OFFICE: 

Channi Rama, Bye Pass Road, Jammu Ph.: (0194) 2462680, 2460495, 2462045 

e~mail id: highland.jmu.sal1@marutldealers.com • 

I I 

I I 

• ! I 

'.· 
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ARIIJTI ~~ • suzliK, 
Way of Liter 

Ref. No ......................... .. 
I 

I Dated .......................... . 

I 

As already we have been delayed fot the project, its 

creating stagnancy in the process. As this- , plant ' 

compliance is bef~re the Hon'ble Natiopal Green Tribuna,!_r 

we must take steps for ensuning 'that there are n_g_ 

bottlenecks and ariy further delays,,' '.iin establishing, the . 

plant, as it is bound to create ·a negative image for the 
'1 I 

state and us, incase of sl~w pro~ess ~peed. 
I 

Therefore, I am requesting your goodself and your chair 

to kindly intervene in, •,'
1

this matter, so that we can 

together work on this plant and we together can give the 

much needed waste to energy plant to the valley. 

Looking forward for an ea1rliest and positive approach in 

sorting out way forward. 

+91 a~Ji 6815 

kumailansari@.astrixinfra.in. 
I 

I 

I 

I I I 

'J .·, I· 
I , 

I I 

, I 1, 

'') I 

I 

P. S: Attaching copies of the correspondence along with 

this communication. 

I 

' 'J 
I • I 

I I 

I I 

IDGHLAND AUTOMOBILES PVT. LTD. 
(Authorised Dealers for Maruti Suzuki India Limited (Jammu & Kashmf ) 

REGISTERED ANO CORPORATE OFFICE: ' , r 1 ' 
1
, 

Ansari Co / s 
, ' 

·1 h' mp ex onwar, Srinagar, Kmr. Ph.: 2500007 Fax: (0194} 2500096 2500035 , 

e-ma, : 1ghland sgr@yah hi hi 
' , , 

BRANCH OFF1a7 oo.com, g and.srn.sall@marutldea!ers.com, high/andwor,ks@yahoo.com 

Channl Rama, Bye Pass Road, Jammu Ph.: (0194} 2462680, 2460495: 2462045 

'I 

, , 

• --

I 
¥ 
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SRINAGAR MUNICIPAL CORPORATION, • I 
Phone:0194-2470466; 2470465: Fax: 0l94-2476931; E-mail: commissioner@.smcsite.org sMc 

HEALTH 

••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••······················································································ 

Managing Director, 
Highland Automobiles Private Limited, 
Srinagar. 

Subject: Identification of land for establishment ofWaste-to-Enegy Plant. 

Dear Sir, 

The Srinagar Municipal Corporation is pleased to inform you that 

the land situated on the west side of dumping site Achan Srinagar, has been 

identified and demarcated for setting up of Waste-to-Energy plant. The site is 

depicted in site plan enclosed herewith. 

Your are therefore, requested to take over the possession of the land 

at an earliest to commence the works for infrastn1ctura! set up of the plant. 

No: SMC/COM/SWMOl(t>a4- o S 
Dated: 24th May, 2018 

Yours faithfully, 

m1ss10ner, 
Srinagar Municipal orporation. 

Copy to: 
I. Financial Commissioner, Housing & Urban Develop1nent Department, 

J&K, Civil Sectt. Srinagar. This also takes reference to his DO Nu: 

PS/FC(rIUDD/2S/2018 dated 11/05/2018. 
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~,G.~ITI ,~ • SUZUKI 

Way of Lifel 

Ref. No:HMk~\t,ff f.\ ~ OI t 
The, 
Commissioner, 
Srinagar Municipal Corporation, 
Karan Nagar, Srinagar, 
J&K. 

Dated~~_Q.p\1 

Subject: Allotment of Site for Waste To Energy Plant. 

Dear Sir, 

Kindly, recall our discussion regarding land allocation, for Srinagar Waste To Energy Project, at your esteemed office on 24 th of May 2018, in connection with letter dated: 24 th of May 2018, reference number: - ~MC/COM/SWMO/1004-05, wherein, I highlighted the omission of sight while allotting WTE Project Site to us, as il violates the tender rules, we were shown a different -site/land by SMC officials during site visit at the ti~ of the tender process demarcated for this project, please find the copy of the actu~.l site map provided by SMC to us with th.is letter. Further more please· note, the new -site/changed site which is now allotted in the west wing of the landfill site is a l~w lying, water iogged lang, which will definitely incre·ase our cost in the· proj e.st DPR. As assured and agreed by your goodself that, we.will be compensated for the landfilling activity at the west wing of landfill site/new/ changed site, we are ready to take the new site possession as agreed by 31st of M~ 2018. 

Therefore, it is humbly requested to have concerned departments from Srinagar Municipal Corporation officials available on site for this activity. 

0 
1 9906006815 
1 9419006815 

umailansari@astrixinfra.in 
HIGHLAND AUTOlVlOBILES PVT. LTD. 
(Authorised Dealers for Marutl Su:uk.i India lirnited (Jammu & Kashmir) 
REGISTERED AND CORPORATE OFFICE: 
Ansari Complex Sonwar, Srinagar, Kmr. Ph.: 2500007 Fax: (0194) 2500096, 2500035 
e-mail: h1ghland_sgr@yahoo.com, highland.srn.sall@marutidealers.com, highlandworks@yahoo.com BRANCH OFFICE: 
Olannl Rama, Bye Pass Road, Jammu Ph.: (0194J 2462680, 2460495 2462045 e-mail id: hlghland.jmu.sall@marutidealers.com ' 

' .• 
; . ·, 
I - I 
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11_

2

1

1
,:N'-a:--:m:--=e~o:--:f t-::-h7"""e_P_r_oj_e_ct_: ------------~~E~-s~ta~b~li~s~hment of Waste to Energy proJer:.t at 

J-"> Saidpora ~~h_an, Sri~agar 

__ Depart~ent:- __ Housing & _!J~ba~ De~el9p_ment Department 

3 Exec~trno Aoency:- ___ Srin~r Municipal Corporation -

4 Sanctioned Cost (Rs. In Lakhs): Rs. 15000.00 lacs -

5 Source of funding - - - - - - -

CSS/State/CAPEX/NABARD/Any PPP ModeNGF ~ 

other (please specify) 
r:6;;---t-F;::-u-n_;_d-;-:-inu:,g...:..:p:....::a=-=tt-=-e...::rn:r:.:::.::::.:..i.'L-___ -i-_P_P_P_N_G_F_/T_ar-iff-R-at-e --- - -

r.7:::;---t-D;:::-a-:t:---e-0-!f"=s~ta::.:rt:.:.:::..:.-.:....:__ _____ -+-....:__.:..-=--:....~~~~~:__N_A_ - --- - -

r:8;;---rT:;:-a-r_g_et~D=:a:....:.t=e~o-f~C~o-m_p_le-t-io-n---+--24_m_o_n-th_s_a_ft_e_r -si_g_rn_· n_g._.:.:.o...:...f-=P-o-w·e--r PuichasE: 

9 
Agreement/Concession Aoreement ___ . 

Projects Details 
i. Objective 
ii. Components 

The Waste-to-Energy is based on gasification 

technology by converting solid waste into 

energy, reducing the affects of harmful and 

ecological degradation and imbalance of . 

dumping of solid waste. The key concern of: 

the project is to address the prob I em of huge • 

solid waste generated in the city by adopting : 

scientific measures and reducing the ill effects . 

of indiscriminate crude dumping and land filling. ; 
l 

1----+--------------4------------------' 

10 Funds released upto 31.03.2018 

(Rs. In Lakhs) 

11 Expenditure incurred upto 

31.03.2018 (Rs. In Lakhs) 

12 Balance Cost required as on 

01.04.2018 (Rs. fn Lakhs) 

13 Opening balance as on 

01.04.2018 (Rs. In Lakhs) 

14 Funds released during 2018-19 

(Rs. In Lakhs) 

15 Actual Availability of funds during 

2018.19 (Rs. In Lakhs) 

NA 

NA 

NA 

NA 

NA 

NA 

I . 
i 
i 
I 
' . 
i 
i 
l 

j 
i 
I 

I 

I 
16 Expenditure incurred upto 

November 2018 (Rs. In Lakhs) 

NA l 
I 
I 

17 Physical Status ( component 

wise) 

18 Issues/Bottlenecks/Action to be 

taken (if any) 

i 

Levelling of land (allotted to the project I 
proponent for establishment of Waste-to-· i 
Energy Plant at Achan) by way of earth filling 

in process. 
Power Purchase Agreement and Concession i 

Agreement to be signed, which is under I 
process ... , _ I 

.--~JL 
~ 

No: SMC/SWMO/COM/1652 dated:.14/12/2018 = 
\ 

Srinagar Municipal Corporation. 
l 

\ 
' 
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R-9. 

Dated: _G_' ct_i _-_b_?_>-~_)~ t"j 

The,· 
Commissioner, 
Srinagar Municipal Corporation, 
Karan Nagar, 
Srinagar, 
J&K. 

Subject: Issues regarding execution of Power Purchase 
Agreement, for Srinagar Waste To Energy Plant. 

Dear Sir, 
. 

Syntech Bioenergy Private Limited is a Special Purpose 
Vehicle ·.( SPV}, Consortium/ JV comprising of Highland 
Automobiles Pvt Ltd (Lead Bidder}, Keystone Energy 
Systems LLP (Technology Partner) and Astrix Infra Pvt Ltd 
( Infra Services & Logistics Partner) for the 
establishment of Srinagar Waste To Energy Plant at Achan, 
·saidpora Srinagar. Kindly refer to ~he. Govt Orders as 
under: 

1. Cabinet Decision No: 207/Cir/2017 Dated: 23-10-2017.✓ 
2. Govt Order No: 255-HUD of 2017 Dated: 22-11-2017. ✓ 
3. PS/FC/HUDD/25/2018 Dated: 11-05-2018✓ 
4. SMC/COM/SWMO/1004-05 ·Dated: 24-0.5-2018.'. 
5. SMC/COM/SWM/1266-67 Dated: 30-07-2018. 
6. Sl,!C/COM/SWM/1376-78 Dated: 29-09-2018. 
7. State Administrative Council. Decision No: 24/2/2019 . . . 

Dated: 14-01-2019.~ 
8. Govt·order·No: 39-HUD of 2019 Dated: 23-01-2019✓ 

It is noteworthy, to mention that in July 2017, our 
Consortium that· bid for the global WTE tender that was 
floated by the SMC, which after all proced~res and stages 
got allotted to our Consortium from SMC by Dece~ber 2017. 
Since January 2017, we have been continuously and 
repeatedly reminding SMC throu h written communi s 
that the ower Purchase Agreement ( PPA) . alq,ng with other 
formalities, need to be finalized at the earliest so t~at 
the commencement of the Plant and Pro7ect can Qe 
implemented without delays or a~y bottlenecks and we were 
assured f~o@ time to time that tte PPA will be finalized 
and executed with due course of time withou~ any delay. 

Corporate Office: Ansari Complex Sonwar Srinagar Jammu & Kashmir 190001 
Delhi Office: 163 Palika Bazar Connaughl Place New Delhi 110001 
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-

Although, following the latest Govt Order No: 39-HUD- of 
2019, Dated: 23-01-2019, is in place, which directed the 
Govt to execute the PPA with our- (SPV) namely Syntech 
Bioenergy Pvt Ltd and also refer to the earlier Govt 
Order No: 255-HUD of 2017, Qated: 22-11-2017, pQin~ 
numbers 3 and 4, which states that, SMC will get the PPA 
vetted from Power Development Department, Finance 
Department, Law Department and JKSERC, but till date the 

. .,---
PPA remains uncertain or no communication on the fate of --- • ~ 
the PPA is communicated to us. It is critical and 
important at this juncture, to refer to the Hon'ble 
National Green Tribunal Original Application No. 277 0£ 
2013 M.A No. 214 0£ 2016 & M.A No. 823 0£ 2016) Dated: ]-+ 

2-12-2017 and Original Application No. 634/2018 Dated: 
-09-201 emphasizing on e~rly execution and signing of 

the PPA. 

It is relevant to mention that, due to the .delay in 
executing the PPA, we are subjected to huge losses and ---price escalations. As our SPV, which comprises of three 
JV Companies are unable to achieve ftnancial closure due 
to the non-availability of tne PPA. An exorbitant amount 
of money on account of land development at the site and 
daily running operational costs on our Consortium, which 
is amounting in Crores, is unjustified and unbearable to 
accommodate in the scope of · the -project and its 
feasibility. 

Therefore, it is important to expedite the PPA execution 
on priority, so that already starte~ infrastructural 
developmental works at t°he site can ~··resume with- out any 
further delays. As further delays and hindrances on 
formalities might push us to a stage, where we will be 
compelled. to w_i thdraw from this project and seek 
compensation for all the cost incurred so far. 

I seriously hope that, these issues get resolved on time, 
so that this project can be taken to its logical 
conclusion, keeping in view of the already deteriorated 
environmental conditions prevailing in the beautiful city 
of Srinagar. 

Ku.mail H. Ansari 
Chairman 
+91 9906006815 
+91 9419006815 

' 
kumailansari@astrixinfra.in 
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SRINi\GAR Ml.JNICIPAL CORORATION 
HE/\D OFFICI·:: l<AIU\N N/\G/\R, SlllNAGAll 

• ---------- - .. - -· - -- - - ·-- ---

!'i;,· 1:1•i11,:q,c1: (.'1L'(T1 1 tdr_, lll r:;1,vc1·11Pl1.'lll, 

1 I , ; L 1 • ~ 111 g S.· I I r b, 111 I ) 1 ~ v e I u p m e 11 t I) t, p. 1 rt 1 , H) 11t, 

Civil :-;ectt., Jammu. 

NO: SMC/COM/SWMO/ ~c / y 
D /\Tr: f): 0 b-0 1 <~' J'.' (.I 

S11hj,'.CI: Modificdtinn co (;over11m0.nt OrclL1 r No: 25S-HUD uf 2017 daletl 

2.l./ .11/2017 anrl fi1111g of pl1 i it ion therp;:iftt•r before CEHC. 

C;;hi1wt l)<~<:ision No. 2l)7 /Cl~</:'.017 d;lli·:l !:-\/1 tl/ 20 J '?. 

~:tJnS(.;qut•11t upon t.lw approv,d of the Str:tlc Cabinet,· cslablishment 

'.,: \,'.'a.-:L! r.o-Ener~(Y Ph.1111· f di:-posJI of waste) .1t l<-1ndfill site Saidpora /\ch .. rn was 

!,l:liltt•:I in fc.1v1 1ur '.>f si11i-:,lc bidder n,.11ncly, M/S. Highlc1nd 1\utomobtl(•s Pvt. Lrd., 

j:·,:i1r., t·11t11r<' :n U11'1sor1iurn t•'.'ith f<ey Stone i•:ncrgy Sy\l<'.llh LI.P and 1\-s!-rix l11fr:! 

Pr\· 1t • 1.:1:iitr-d v,d~ ;:iboV(' -;do..J Covernment order. now ~rn SPV :1tlc~d rvf/~. 

:-.- : l·-·• l~ B!o1 :11er;~y Jlvi.. I.Lei i_:i., n;>'., ~>I Goven1111t~11~ c1rdt>t"~; l:11cioscd ::s r:bb "A'' & 

"j(' ! 

The rcll!\'~un pni11ts i.e. No.]<~ 1 of the Government order No. 'LSS­

J lllD of 2017 <.Lltcd 22/11/2017 ;;ire reproduced ~1s under·: 

'f'i1L: ?ower Oevr->Jopm_enl IJi:>fJurtmcnt shall purd:w:,, !fl,, l)mve, lu !Jc _(!('11e,·c,:,.,I 

1i·u11, L!w ~1/IJ·slc o( /;'ne1:lJJ' P/u,;[ rlu,·in,cJ the t>/Jerulion period o_! the t>iont. {he 

d,,·,·.-.11:1:,·ed n1tc/turiff f)Cf' unit hos l.1ce11 cJ{)tJT·ovud us !?s. 7.c;s per unil j'in· a period 

,;/:,,· ;_\!'rU'-. if1;1:ve1 1r 1
··, th,: 1nlc.~/tur;j(u11 ivhid1 p(H•vm·.,-/w/1 he purc:l:1..1scd \,Vill huvl' 

: .. , Pi' u1!or1rc:c.l {Jy t.hP JS.,/\' Sr0te J:"lecJridty Rf'yulotn,y C:0111tnis,;ion heJ<>re signi11l) 

rh,. h 1~ve, h1rc'lw.,1' .4,c11·cement in t.enns-n{J&t< l:'lect,·iuty ,1i..:t, :!.OUJ. 

!'nint No: 4 
·, /!,· S:V/( i1·ill ul'l tht" T'uwcr f)un. husc.: A.<1n:e,ne1d l'!!t:led {!·om /Jowe1· /)cvduJlment 

·1,•/.1:11 r'11:1!,.11 !·11n!l.'1.C' [)qJat'tmcnc, i.(.at· Deportment 1111r/ JR:!{ St.ul:e h'lcctricirv 

N1 ·1;11 1t!l,Jr;· c·~m1mi:,sin11 h1.:/(n·c .,:ft1nin:1 the tf,lJree111c11l 1.vitlr hicider. 
. ' ' 

H 1:, pcrt;1.11'11t Lu me11Lin11 iu:i·c til:ll, I.he 1·'uwei" Pucch;1sL' 

,1\g,·~e111en1 stJnrls .,.,.etlt:"'d bv l'DD, ~·i11;1nu .. De,i,1rl.:nt~1l! & L::iw DC'~1arlrlk11t. ,'\~~ 

y·r th·· e..;nvcr11mcnl onic·. iilt• di~covt:·1Td •~11 ;!i/i'--il.<· ,\( I{'.: 7.6S pt>r 11nir \•,1;1: 'li 

bt· .iduptcd hv /:St!( \l•:i{C bd'on:' :,ig1liilf~ I It·.· I'!':\. 1 iov~'L'V1·r, d1tl' ~o .-;nrn•,: 

;11,'.'.',!l(lilhll· ,:i1\ Lll)lSt,il1C1~·;-; :he IJPi\ u,~ild not h~1 ,:,:op1
,-:-

1 d hy lt~K sr,:nc inc.lur.l:1~~'. 

t1) • 1\ .1,:1bil111, ,ii liH> quut'Ulll ol Lil~ s:.1iL1 crJ111111i~sio11. • 
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I I 
I 

I 
In terms of Jammu and l(ashmir lleorganisatlon /\ct, 2019 dated 5111 

August, 2_019, the nomenclc1tu1·c of erstwhile State of Jam mu and l<ashmir wiJs 

changed into J Union Te1rritory. As per 1hr. Tr1hlc 1 ·& 3 of Fifth Schedule of tile 

Rcorg,rnis,ilion Act, 2019, some St;,tc laws were~ n~1H•;decl nnd Cc11lrc1I f.,1ws were 

111 r1de t1pplirahl£• lo ll1<~ lJT nf Jr1111111u .111d l<;1sli111ir. Tli~ )d111mu & l<.1sh111i1 ~l,1lt' 

Elt•ctricity /\n, 20 IO '1;_1s bcr.11 rrpe;:iled and the (c11lral l·:lcctricity /\cl, 2001 was 

11: made c1pplic;1blc. The J&K SEHC wns established under the provisions of }&I< 

Electricity /\cl, 2010. After the J&K Rcorga.nisation Act, 2019, the Government of 

Jammu and Kashmir has abolished nu111ber of Commissions including J&K State 

Electricity Regulatory Commission vldc Government Order No.114G~G/\D of 

20'19 d~1t NI 23 / 10 /20 J <J (Copy enclosed ~s Fl,1g "C"). 

The Lcttc)r or Intent (1.01) Lo Lhe successful bidder/l'roject 

I), upo1H.•11l was issued i11 December 2017 a11d Lhe project was lo be complclcd 

wiLhin a period of 21· months but due to non-acloplion of discovered tariff/rate of 

power by SERC, the project has not moved as expected. After the abolishn1en't of 

J&K SERC, now, the Power Purchase Agreement Is lo be adoplccl by Lhc Central 

• Electricity Hegulat·ory Comlllissiun (CErH:), N()W Delhi in lerrns or J&I< 

Reorgc111isc1tio11 /\ct l'/W 'i",tj.~-½ Crnlral Electricity /\ct, 200~L 

The ProjecL l'rtlponent is pressing 1i~1rd to execute Lile PPJ\, ~i.Q.lhal: 

lh<' prnjecl cdn be cornrnissiuned. 

In vi('W of t·lw abuve, 1-l is requested that necessary 111odification in 

lite Covernment order No. 2S5-I-1UD of 2017 dat.cd 22/11/2017 be incorporated 

in the PPA in terms of J&I< l~corganisatio11 Act, 201 ') r/w Central Elrctricity /\ct. 

20(H i.e. replace1ncnt of}&I, St.ate Electricity Regul.1t.oi-y Cornmissio11 ()&I< SEllC) 

hy Cr11tr.-1l Electricity 11eguJ;11ory Commission (CERC) a11cl J&K l~lcctricity /\cl, 

L010 IJy Cen!Ti.11 Electricity /\cl 200:3 so that further process is expedited. 

. Yours faithfully, 

!/) )' 
1<1 u,liij~ 1inai (lil\S) . 

. · , I ~ ~r/iJ~/~ff[, 
S1 lllctg,11' M U111C al torpota~1on. 

• I 

. I 
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Sl~INAGAlt MUNICIPAL C<>r~P<lHATION 
l'l1one 01'11 HJll,llil\ }l111lr1i I 11, IIIU◄ ,JOlhll I "' t 

nu: Princir,nl Sccrctn11 to ( iovcrnmcnl 
l~~t~sinR & Urbnn 1Jcvclop111cnt 1Jcr,nr1~n,·,11. 
C1v1I Sec11 .. Jmnmu. 

llll Wl[lrfll )1/lfl"I L!',lll~t)JQ llfl 

Subjc~t: l~clcusc or Viuhilily Cint1 Funding (VCil·) for 500 TPO Wastc-10-

linergy Pinnt. 

Rctbrcncc-: i) Director Plunning O l&UDD) No. HlJD/Plan/33/CSS/2014--11 
doted 812/2020. 

Sir. 

ii) This oOice Nos. SMC/COM/SWM0/2310 dated 10/10/2019 & 
SMC/COM!SWM0/2562 elated 29/J l/2019 

ln connection with the subject. the detailed report as sought is 
furnished as under:-

Reply to point No. 1 
That vide order dated 13/1/2015, the Hon'blc National Green Tribunal in a case 

titled Dr lrfan Ahmad vis Nawang rugzin Jara & others, amongst other directions. 

constituted a team of experts to suggest a practical solution to waste management 

in the Srinagar city. The said constituted committee suggested installation of WtE 

plant in its 2nd meeting held on 29/6/2015 as better option. Accordingly. the 

constituted committee in its 3rd meeting held on 29/6/2015 amended,. corrected and 

finalized draft Expression of Interest/Tender Notice for installation of WtE Plant 

having capacity of 5MW generation capacity of electricity on DFBOOT mode. 
The tender document was prepared by the Project Consultant namely. Tide 

T echnocrates, Banglore. The technology to be adopted in the WtE plant ,vas open 

and it depended upon the bidders as to what kind of technology is pref erred by 

them. Theref oret without having any particular technology of WtE plant and cost 

estimates thereof, the DPR was not probably preferred. lio,vever~ if agreed .. the 

project proponent can be asked to sub1nit DPR or the services of the Project 

Consultant can be utilized for preparation of the DPR if the document is 

essentiaJJy required for processing the case further. 

Reply to point No. 2 
It is fact that the project is on DFBOOT mode and all the investment has to be 

made by the project proponent. However, the Annexure I 5 {point No. 5) forming 

part of tender docun1ent rea_ds that if the pro~ect. proponent is successful in getting 

any additional fiscal 1ncentlves/grant-1n-m~s or other benefits fron, 

State/National/lntemational sources. the pro.1cct proponent shall pay the 

Government of J&K @ 25% of such receipts as nnd when this occ.urs. 

93301
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► 

Reply 10 pt,int No. J 

On~l' fht· pp A is signed hy the pnrticq, lhl· hiddcr shnll he r11,kcd to provide 
ptrlnnnm1l'C µwu11ntcCJscl'11rity dl·po"il of r<s. 500 Inc~ or 5°A, of the agreed project 
(tl~l, 

Rc,,I~· to ,,oint Nt>. ,, 
As per the tcchnical 01,inin11 ~ought from rhc project consultant namely. Tide 

1 cchnocrots. the pn~jcct cunsultnnl hos referred poinr HJ.2.1 of the SBM<IJ) 
guidelines dated 5/ IO 20 t 7 provides for nnd cncourngcs PPP mode in the S WM 

Pf'lliects. Section t0.2.~ stales Urnl Government of India funds can be o:scd as 
\'GF. 111c consuhunl furth,·r hns further referred the SUM g11idcfines Section 

I 0.:!.8 states lhnt for PPP pn~iccts the Stutc Governrncnt sh,111 follow its own 
polk) and rules for npprovnl. 

No: SMC/COM/SWMO/>t,L ~-If 
Dated: 81212020 

Copy to: 

Yours faithfully. 

~·-

Commissioner. 
~inagar Municipal Corporation. 

J. Director Planning, Housing & Urban Developinent Department. Jammu for 
infonnation. This is in reference to his as above. 
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OFJFKCE OF THE COMMISSIONER b.0 
SRINAGAR MUNICIPAL CORPORATION t1 

l{P11m ~,,. 0 I Cnmnii..,,ioner Bloc!-.. Cl:rllral Olfo.:l:. Karan \I agar Srinagar. I 'JOO I 0 

l'llun~: 'I I 'J.t. 2-t 71 J.tr,r, hi\: !I I lJ-t-2-t 7 (,<(, I \.:ma i I; (tHlllll i~-,i,,rH.:r-~1111.: id 1-. .gc,, . in 

The Managing Director. 

Synkc.:h Hio-cncrgy l'n.Ltd. 

Son\\·ar. Srinagar. 

Subject: l:stablishmcnl or \\·astc:-lo-1·:nergy Plant al Saidapora. Achan. 

Rd'cn:ncc: This orlict! Nos. SMC/COM/SWM0/2883-85 dated: 06.03.2020. 

SMCi(_'OM'SWM0/2893-95 dated: I (d'3.20i & SMC/COM/SWM0/179-

X I dated: 18.07.2020. 

Sir. 

In connection \,·ith th~ subject. pkasc: be inform~d that \·idc No. S.0.198-l 

( L) dated: I 8JJ6.20.20. th~ Central Gon.~rnmcnt has constilllh:d a Joint Elec.:tricity 

Regulatory Commission (.f ERC) f-or the Union Territories of Jam mu and Kashmir and 

I .adakh. The adoption or tariff or Srinagar Waste-to Energy Plant shall no\\. he the 

jurisdiction of.lFRC instead or CFRC 1..>r c:rsl\\·hilc JK SLRC. 

You arc: th~reforc. a(h·iscd lo immediate lik the petition bel(irc the .11·.RC 

l(>r adoption of discovered tari IT'ratcs to m·oid any ft.1rther loss or time a:-- th~ proj1.:<.:t 

aln:ady stand ddayc<l for \\"cllll or adoption or tariff hy the Commission. \\·hid1 could 

pm ca \,·ay for ~:x~cution of Power Purchase Agreement ( PP J\) hy th~ stakehol<l~rs. 

J\ny assisu:m~e as may h~ rcquir~d for filing ur petition bcf<.irc the JFRC 

from this enJ shall he made a\·ailabk lo you on your \\Till~n requ~st. 

MATTER L/R(jt-:NT. 

Yours faithfulh·. 

Commissioner. 

i\o: SMC PS, COM. :.'.;;. J & J., 
Srinagar Municipal Corporation. 

Dated: - (') 10t)1:2020 

Cop) to the: 

0 I. Principal Secrtlnry to ( ioYernmenl. I lousing & Urban De\ clopmcnt I kpartml.'.n 

l' i \·i I Secll. .lammu/Srinagar Ii ,r kind in format ion. 
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~B{)L\wt~\S01~ffl~u -~~ raaon , 
~rrlP~J 
oi--~r::..:....;~~~~7i 

.I. Dated: te( ocr I &o9o 

The, Time---~~~~~-

Commissioner, tncl. -~--__:~----

Srinagar Municipal Corporation, 
Karan Nagar, Srinagar, 
Jarnmu & Kashmir. 

Subject: 

Reference: 

Respected Sir, 

Establishment of Srinagar Waste To Energy 
Plant at Saidapora, Achan Srinagar. 

Letter No: SMC/PS/COM/3762-63. 
Dt: 05/09/2020 

In reference with the above referred 
letter dt: 05/09/2G20, wherein your chair has instructed 
me for filing of the tariff adoption petition before the 
-Joint Electricity Regulatory Commission (JERC), UT of 
J&K. In this regard, I would like to inform your 
goodself, few issues regarding the same, as under: 

1. Although, the JERC nctification vide nLL11ber: S.O 
1984 (E) dated: 18.06.2020 is in place. Chairman 
along with Member Technical and Member Finance for 
the Commission have also taken oath. 

@'.:)JERC office location is yet to be finalized, along 
with its staff members . and other important 
personals from PDD. This entire activity might 
take minimum 8 to 12 months to be setup in order 
and under procedure_ 

Panel of advor;ates and technical engagement_§ fo~ 
the Commission along with procedural cod~ anj 
amendment to the Electricity Act of 2010 t~3 
will also be a time consuming factor. 

4. Our approved PPA needs modifications with regards 
to the State Reorganisatiou Act 2019 following the 
abrogation of Article 370, which I have been 
continuously reminding . your esteemed office 
through written communications but till now we 
have not received any word on the same. 

Corporate Office : Ansari Complex Sonwar Srinagar Jammu & Kashmir 190001 
Delhi Office: 163 Palika Bazar Connaught Place New Delhi 110001 

®mail : svntechbioenerAvC@.astrixinfra.in 
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5 • The MNRE Guidelines on RE Projects and the Tender 

Document for the Srinagar WtE Plant mandates that, 

the signing of the PPA must be within 4 5 days 

after the issuance of LOI/LOA and despite repeated 

reminders there is no action taken on this. It is 

important to mention that, the negotiated 

discovered tariff is already under the prescribed 

tariff norms as declared by the Govt. of India. By 

virtue of the clarifications on adoption of 

discovered tariff before any Electricity 

Regulatory Commission, the tariff is already 

deemed adopted. In other words, adoption of 

discovered tariff in our regard before an 

Electricity Regulatory Commission is primarily 

just incidental. 

6. The tariff adoption petition that is referred 

above primarily comprises of the total projP.ct 

cost and the technical parameters, which has to be 

covered under our approved and attested DPR, which 

will only happen once the PPA is signed. Unless 

the DPR is present with the petition, it will be 

incomplete. 

It is therefore requested that, the PPA must be modified; 

H&UDD and Law deptt must be consulted on priority for 

this action at the earliest. The PPA must be sign~d _in 

order for us to achieve financial closure, so that the 

stalled civil works and infrastructural activity wiJJ 

resume at the site and our company can start fresh 

negotiations with the financial lenders and our e~ 

partners. 

For any clarification please feel free to call upon me. 

Regards, 

'V'l"',liillil•1w,•,':.,~!> ... ,',/.l 5 

+91 9419006815 

0mail: kumajlansari@astrixinfra.in 

I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
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Ref. No: SBPL/WTE/SMC/020 23.11.2020 
Dated: 

r'' 
,{le, , . ( , • .. 

,/ Commissioner, _,._. 
. ~ ~ Sring,gar Municipal Corporation, 
~~~- -:✓ KaFan ~agar, Srinagar, 
•~ Jcirnmu & Kashmir. 

ject: Establishment of Srinagar Waste To Energy 
Plant at Saidapora, Achan Srinagar. 

Reference: Letter No: SMC/COM/SWMO/519-20. 
Dated: 23/11/2020. 

Respected Sir, 

I request you to take riote of our following point­
wise replies in response to your above referred letter: 

1. As conveyed to you during our numerous interactions 
with you, we are in no position to approach the 
concerned Electricity Regulatory Commission due to 
the following reasons: 

2 . 

· a) We haven't yet received any update on the 
modifications and the copy of the ·signed Power 
Purchase Aqreement (PPA) with regards to the 
abrogation • of Article 370 and State 
Reorganisation Act of 2019, from your side. So 
approaching ERC for Tariff Adoption is out of 
question without the approved PPA, inline with 
the Union Territory Laws. 

We are in agreement with your statement that the 
tender conditions do not state grant of any VGF and 
accordingly we do not stake any claim for that. 
However, we are seeking due compensation for the 
Earth/Land Filling Work done by us on behalf of the 
SMC on a different piece of low-lying marshy land 
that has been allotted to us for the project, 1.n 
violation of the tender conditions outside the 
"Existing Infrastructure" and "Scope of Tender". 

Corporate Office : Ansari Complex Sonwar Srinagar Jammu & Kashmir 190001 
Delhi Office : 163 Palika Bazar Connaught Place New Delhi 110001 

@mail : syntechbioenergy@astrixinfra.in 
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3 • As far as the submission of the PBG of Rs. 500 lacs 

or 5% against signing of the Concessionaire 

Agreement (CA) is concerned, that has to be decided 

on the approved project cost, unfortunately since 

the main binding agreement, the PPA has not been 

signed till date, how can the Concessional Agreement 

(CA) be signed. Moreover, on this matter please 

refer to the SMC's letter no: SMC/COM/SWMO/2814-15, 

dated: 8/2/2020; Point No. 3: "Once the PPA is 

signed by the parties, the bidder shall be asked to 

provide performance guarantee/security deposit of 

Rs. 500 lacs or 5% of the agreed project cost". A 

contradiction of SMC's earlier response regarding 

the same matter will not only complicate the process 

but will embark a senseless direction. However, 

Syntech Bioenergy is ready to submit the PBG against 

signing of the Concessionaire Agreement (CA) 

anytime, as you desire but only after signing of the 

Power Purchase ·Agreement (PPA) and receiving 

compensation for the land-filling/earth works job 

done by us on SMC's behalf on the changed allotted 

project site. 

4. Further, in case your esteemed off ice has not been 

updated, I would like to inform you that to resolve 

the above issues and few more, we attended an 

official meeting on 27.10.2020 chaired by the Chief 

secretary at Civil Secretariat Srinagar, where 

Principal Secretary Power and Principal Secretary 

HUDD were also present. Following were the points of 

discussion: 

a. Due to inordinate delay in the proiect and also 

due to the extra cost of earth/landfilling, the 

project cost has considerably increased. 

b. It was decided that the Electricity Regulatory 

Commission would be approached jointly by all 

parties . together. Both JKPDD & H&UDD would be 

c. 

duly represented by their respective 

representatives while approaching the 

commission along with us. 

It was_ a_iso agr~ed that before approaching the 

Electricity Regu~atory Commission, there would 

be a follow-up meeting between the Principal 

Secretary. Power, Principal Secretary and 

Syn tech Bioenergy at Civil Secretariat Jammu 

on 10
th 

Nov~mber, 2020 to decide on the draf~ 

PPA and tariff calculations. 

99307



d. Unfortunately, the follow-up meeting that was 

to be held at Civil Secretariat Jarnrnu on the 

10
th 

of November 2020 could not be scheduled to 

other more pressing engagements and non­

availability of the Principal Secretary H&UDD. 

I along with my team, are however eagerly 

Wai ting in Jarnrnu since 10 th November 2020 for 

the follow-up meeting and we are in a position 

to attend the meeting any day at a short 

notice. 

I hope you would appreciate our sincerity and 

eagerness to complete the project and would use your good 

office to finalize the PPA, so that the project can be 

commissioned within 18 months, as per NGT's order dated 

12.12.2017. 

Assuring you our best and sincere services all time. 

~·~ 
,~b.-' 

Kuma1--..~ sari 

Chairman 
+91 9906006815 
+91 9419006815 

kumailansari@astrixinfra.in 
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tf~f 
SRINAGAR 
MUr,OPAl CORPORATION 

No: SMC/COM/SWMO/ 6~<;. ... S-7 
Dated: 30/12/2020 

The Managing Director, 
Sy.otech Bio-energy Pvt. Ltd.~ 
Srinagar 

Subject: Establish1nent of Waste-to-Energy Plant at Achan, Srinagar. 
Reference: This office Nos. SMC/COM/SWMO/2893-95; 

SMC/COM/SWMO/179-81 dated 18/7/2020; 
SMC/PS/COM/3762-63 dated 5/9/2020 & 
SMC/COM/SWMO/519-20 dated 23/11/2020. 

Sir, 
In continuation to this office above ref erred letters on the 

subjeci, there seems no headway on your part to file petition before the 
Joint Electricity Regulatory Commission (JERC) for adoption of 
discovered rates/tariff, which is unnecessarily delaying the project 
execution. 

Besides, you were also advised to fulfill all the formalities 
comprised in the Tender Document/NIT which include submission of 5% 
Perf onnance Bank Guarantee and signing of Concession Agreement. The 
delay in submission of Bank Guarantee and signing of Concession 
Agreement are important conditions of the contract and your perpetual 
failure on this account shall attract forfeiture of EMD or even cancellation 
of the contract. 

You are therefore, afforded an opportunity to accelerate the 
process for filing of the petition for adoption of discovered rates/tariff 
before the JERC and complete all other fonnalities \vithin 15 days time 
period. 

Copy to: 

zanfar Ali (KAS), 
Commissioner, 

Srinagar Municipal Corporation. 

l. Director Planning, Housing & Urban Development Department, 
Civil Sectt., Jammu for infonnation. 

Central Office: Sheik.h-ul-Alam Road, Karan Nagar, Srinagar-1900 Io J&K 
Phone Nos: 0194-2470466; 247046S; Fax: 0194-2476931: E-mail: commjssiontr-smc@jk.g~v.in 

l 
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Ref. No: SBPL/WTE/SMC/022 

The, 
Commissioner, 
Srinagar Municipal Corporation, 
Karan Nagar, Srinagar, 
Jammu & Kash.1nir. 

Dated: 01.01.2021 

Subject: Establishment of Srinagar V\lJste To Energy Piant at Achan, Saidpora, Srinagar. 

Reference: Letter No: SMC/COM/SWMO/658-59. Dt: 30/12/2020. 

Letter No: SMC/COM/SWMO/519-20. Dt: 23/11i2020. 

Respecte~ Sir, 

Kindly refer to the above letter numbers, regarding the subject cited above. The 

contents of both the letters are same and also refer to my previous letter number: 

SBPL/WTE/SMC/020, dt: 23/11/2020, wherein I have already given point-by-point response 

to your carli~r letter. In contim.1ation with this letter that, I received today from your 

esteemed office; I am once again giving my response point wise. 

Firstly I have already approached the Joint Electricity Regulatory Commission 

(JERC) at Jammu, as per your instructions, the Hon'ble Commission is in possession of my 

letter number: SBPL/WTE/JERC/021, dt: 16/12/2020 for the vetting and tariff adoption 

process. JERC i!> cui-rei:tly ·working on it and I am waiting· for the response -from their side on 

the matter. Let me also upda~e your goodself that: the Power Purchase Agreement (PPAJ has 

to be 3pproved a!ld vetted by the JERC first, once the PPA-gets a final approval from the 

Commission, the PPA has to signed by the parties and only then the tariff adoption process 

can take place before the 1ERC and I have been saying this on record for last 3 years now. 

Secondly regarding the Performance Bank Guarantee issue against the 

Concessional Agreement (CA)~ this activity can only be endorsed once the Tripartite 

Agceement the PPA is signed; so that the approved project cost is ascertained. The 

commission will also certify our DPR and actual project cost at the time of tariff adoption. 

Unfortunately the PPA between the parties is not signed till date, then how can the project 

cost be established and vetted. To ~nake this point: cle·ar fo.r und_ers~nding please refer to the 

SMC's letter number: SMC/COM/SWMO/2814-15, dt: 08/02/2020; Point No. 3: "Once the 

PPA is signed by tile parties, the bidder shall be asked io provide Performance Bank 

Guarantee/Security Deposit of Rs. 500 Lacs or 5% of the agreed project cost". However, 

Syntech Bioer1ergy is ready to submit the PBG against execution of the CA anytime as and 

when SMC desires but only after the signing of the PPA and receiving compensation towards 

the land-filling/earth works job under infrastructural activities done by Syntech Bioenergy on 

behalf of the SMC for the changed project site, which happens to be outside the scope of the 

tender. 

Corporate Office : Ansari Complex Sonwar Srinagar Jammu & Kashmir 190001 

Delhi Office: 163 Palika Bazar Connaught Place New Delhi 110001 

@mail : syntechbioenergy@astrixintra.in j 
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Thirdly as I have already mentioned in my p~evious letter that, to resolve aJi the 

issues and bottlenecks regarding the above-mentioned subject, there was an official meeting 

held on 27/10/2020, under the chairmanship of the Chief Secretary in the conference room at 

Civil Secretariat, Srinagar, wherein both the Principal Secretaries; PDD and H&UDD were also 

present along with me and all the issues regarding the subject were deliberated in length and 

detail. I weuld request your goodself to seek a detailed report and the minutes of meeting 

from Director Planning H&UD~ of this n:ieeting and requesting your goodself to share.it with 

'"O n1e ai~ . 

I hope my response is elaborative in accordance with the present status of the 

documentation and formalities regarding the establishment of Srinagar Waste To Energy 

Plant at Achan, Saidpora, Srinagar. 

Assuring you our best and sincere senrices aH time. For any further 

clarifications please feel free to call upon me. 

Regards, 

+919906006815 

+91 9419006815 
kumailansari@astrixinfra.in 

l 
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9FFICE OF THE JOINT ELECTRICITY REGULATORY COMMISSION FOR J&K AND LADAKH 

Email: - jercjkl@gmail.com Phone No: - 0191-2470160 

The Principal Secretary to Govern~ent, 
Power Development Department', 
Civil Secretariat, 
J&K, Jamma. 

No: JERC/Tech/20-21/ 01/ ,r- Dated: - 12-01-2021 

Subject:- Vetting and Tariff adoption of the Power Purchase Agreement (PPA). . . 

Sir, 

Syntech Bioenergy Pvt Ltd, vide application dated 16-14-2020, has 
approached this Commission through its Chairman Sh. Kumail H. Ansari, for vetting 
of Power Purchase Agreement (PPA) and tariff adoption. The tripartite draft 
agreement annexed with the .application is between J&K Power Development 
Department, J&K Housing and Urban Development Department and M/s Syntech 
Bioenergy Pvt Ltd (Copy enclosed). 

In the matter following has been observed:-

@ The name of the petitioner consortium, i.e. M/S Syntech Bioenergy 
PvL Ltd does not figure in the Government order No. 255-HUD of 
2017 dated 42-11-2017 issued by the Housing and Urban 

' Development Department. 
(i) It is also to be reviewed as to whether there is any need to get the 

ibid Government order modified in view of the fact that State 
Electricity Regulatory Commission does not exist now and J&K 
Electricity Act 2010 has been also repealed. @ It is not known as to wh.ether J&K Power Development Department 
or JKPCL will enter into PPA with the party. 

(!) It is not known whether the draft agreement has been vetted by 
POD, law Department and Finance Department. 

@) It is required to be ascertained from Srinagar Municipal Corporation 
. (SMC) regarding whether the project is still alive and is being aided 
by Government of India in the form of Viability Grant Funding (VGF). 

Accordingly, I am directed to request you that the matter may be 
examined with reference to above ob.servatjons and comments of the 
.department may be forwarded to this Commission. 

Yours fat fully'. 

~ ~----
v. K. Dhar (KAS) ,, / trf ,)1)~ 
Secretary JERC 

104312

ANNEXURE R-16



tf;-~ 
SRINAGAR 
MIJIICf'Al. CON'OAATOf 

No: SMC/COM/SWMO/ 6g7-{lo) 
Dated: 13/1/2021 

The Managing Director, 
Syntech Bioenergy Pvt. Ltd., 
Sonwar, Srinagar. 

Subject: Establishment of Srinag~r Waste to Energy Plant at Achan. 

Reference: Your-letter No. SBPL/WTE/SMC/022 dated 1/1/2021. 

Sir, 
In response to your above referred letter, the fonnalities 

which are required to be fulfilled at JERC for vetting and adoption of 

discovered rates/tariff for Srinagar Waste-to-Energy Plant be sought in 

\\Titing and forwarded to this office for initiation of due course of action 

for s1nooth execution of WtE Plant at Srinagar. 

Furthennore, there is no condition or conditions stipulated 
an)'\vhere in the Tender Document, Pre-bid meeting deliberations, LOI or 
so on that the execution of Concession Agreement (CA) is subservient to 
the Po,ver Purchase Agreement (PP A), therefore, you are required to 
ensure CA is executed forthwith and the Performance Bank Guarantee of 
agreed value of money is deposited by you without consuming any further 

time. 

It is also to be mentioned here that \Vith regard to the 

allotment of site for establishment of WtE plant, there has been no site 
change and also no commitment on compensation for any infrastructural 

activity undertaken or to be undertaken by your SPV. All investment on 
this project shall have to be borne by Syntech Bioenergy Pvt. Ltd., as the 
project is allotted on DFBOOT basis. 

Copy to: 

' 

Gazanfar Ali (KAS), 
Commissioner, 

~~ar Municipal Corporation. 

Principal Secretary to Govt., Housing & Urban Development 
Department for kind information. Copy of communication 
received from project developer is also enclosed here\vith for 
kind perus~I. 

Central Office: Sheikh-ul-Alam Road, Karan Nagar, Srinagar-190010, J&K 
Phone Nos: 0194-2470466; 2470465; Fax: 0194-247693 I: E-mail: commlssioner-smc@jk.gov .in 

~ 
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Su"j<."t:- \lcfting "'\l ·1,,rilr udorHon of Po\vcr Purchase Agreement 
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OFFICE OF THE CHIEF ENGINEER 
JAMMU & KASHMIR POWER CORPORATION UMITED 

Regd. Offices: SLDC Building Narwal Gladni Jammu/ PDD Complex, Bemina, 
Srinagar 

Tel. No. 0191-24742331 e-mail:- cejkpcl@gmail.com 
CCSJ¥A¥S ± ff31 =• % WS!lfRtiFA>&Y S @MW .... ,4+◄ 

M/S Syntech BioEnergy Pvt. Ltd., 
Srinagar. 

No. CE/JKPCL{f-W2E/ \t> s-~ - s~ Dated: - 24-09-2021 

Subject: 

Reference: 

Dear Sir, 

Vetting and Tariff Adoption of Power Purchase Agreement (PPA) -
Establishment of Waste to Energy Plant at Achan, Srinagar. 
Minutes of the Cost Engineering Committee meeting of JKPCL held 
on 07-09-2021. 

In reference to the above captioned subject, as per para D.VIII, page 10 of the 
bid document and in line with the decisions taken in the Cost Engineering Committee 
meeting of JKPCL held on 07-09-2021, you are hereby advised to approach JERC for 
J&K and Ladakh as early as possible and get the tariff adopted by the JERC. Duly 
vetted draft PPA received from H&UDD vide communication No. HUD/Plan/33/2014-
11/CSS dated 28-04-2021 is attached herewith. 

You are further advised to keep JERC informed about the proposed 
modifications of clause 2.2 of the draft PPA which has been taken up with H&UDD 
vide Managing Director, JKPCL letter No. MD/JKPCL{f-23/616-618 dated 23-09-2021 
(Copy enclosed) in pursuance to the decisions of Cost Engineering Committee, which 
are reproduced as under: 

i. Article 2.2 of the draft PPA has been proposed to be amended as under: 

''JKPCL shall pay tariff to the Projed Developer during a financial year at a 
price equivalent to average pooled purchase price (annual emerged per unit 
purchase rate of JKPCL ) of power during that financial year. The remaining charges 
i.e. Rs. 7.65 per unit and differential pooled purchase price of JKPCL shall be paid by 
SMC/ H&UDD to the Projed Developer'~ 

sea w..D 

ii. It was also proposed to add clause 2. 7 and 2.8 after clause 2.6 " which are -
reproduced as under:-
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2.7 If Project obtains any Renewable Energy Certificate, same shall accrue to 
JKPCL and JKPCL agrees to purchase the power produced by the waste-to­
energy plant at a price equivalent to the average pooled purchase price of 
power. However, the other modus operandi in that case (as an example} will 
beas under: 

Average pooled purchase price of power, let us say Rs. 3.50 Per unit plus 
the cost of the Renewable Energy Certificate (e.g. Rs.1.00 per unit or as 
applicable). The differential amount (the price finalized by the H&UDD, reduced 
by (Rs. 3.50 + Rs.1.00)= Rs.4.50) i.e. Rs. 7.65 per unit minus Rs. 4.50 = Rs. 
3.15 per unit) is to be borne by H&UDD for payment to the Project Developer. 

2.8 Any additional Ascal Incentives/ Grant-in-Aid or other benefit from 
UT/National/ International sources, the developer will pay to JKPCL @25% 
(twenty five % of such receipts as and when· this occurs. (Clause 5, Of 
Schedule-2 of PPA). The same shall be shared with JKPCL/H&UDD. 

Copy to:-
1. Managing Director, JKPCL for information. 

Yours Sincerely 

(Er. ashir Ahmad Dar) 
c~,2ngineer (Trading) 
~KPCL Jarnrnu 

2. Director Planning, Housing and Urban Development Department, J&K for 
information. He is requested to facilitate the developer and provide all 
logistical facilities in line with para D.VIII, page 10 of the bid document 
stating that the responsibility to get tariff adopted by JERC lies with the 
developer and the responsibility of the SMC is 'to assist' in getting the tariff 
adopted. 
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, 

The ~1ann • 0 . ~4S,ng I rc-ctor 
Syntech Bioenergy P,1., Ltd., 
Sonwar, Srinagar. 

Subject· \V 
• aste to Energy Project - Srinagar. 

• Sir. 

E Apropos to the subject and for smooth execution of the Waste-
to- nergy project at Achan, Srinagar, you are hereby directed as follows: 

a) To immediately comply with the legal bindings as per the 
tender document and the Letter of Intent especially submitting 
the 5% Performance Bank Guarantee and signing of 
Concession Agreement. A similar direction was already issued 
to you vide No. SMC/COM/SWMO/687-88 dated 13/1/2021 
and the compliance is still pending. 

b) As there is no clause in the tender document/NIT with regard to 
grant of VGF which has been also clearly conveyed in the first 
pre-bid meeting held on 12/5/2017, your claim for grant of any 
VGF is untenable and cannot be acceded to. Besides, due to 
your non fulfillment of terms and conditions of tender 
document including as mentioned above at 'A', your claim for 
any price escalation is also untenable and cannot be entertained. 

c) To immediately move the application/petition for adoption of 
tariff in terms of the express provisions of the bid document. 

d) After the adoption of the tariff/rate by JERC, the SMC shall 
assist you in the signing of the Power Purchase Agreement with 
the JK PDD. 

Any further delay in fulfilling the obligations of the bid 
document shall attract forfeiture of EMD in light of Part-3, Clause C, Sub 
Clause 13, Point No. VI (C) of the Tender document and the Corporation shall 
be constrained to proceed as per the conditions of the bid document and the 
Letter of Intent, which may please be noted. 

Yours faithfully, • 

• • ner f Works), 
Corporation. 

Joint Co 

~rinagar 

No: SMCICOMJSWMO!l6Jfb-rJ Dated~022 

Copy to: 
1 l 

1. Private Secretary to Principal Secretary to Government, Housing & 
Urban Development Department for kind information of Principal 

Secretary. 

Central OfTace: Shcikh-ul-Alam Road, Karan Nagar, Srinagar-190010, J&K 
-~ Nos; ~:_o466~ 24704~5; Fax: o t 94-24 7693 I: E-m1il: commissioncr-smc@jk.cov.in 
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Ref. No: SBPL/WTE/SMC/024 Dated: 09-05-2022 

The, _ 
Joint Commissioner (Works), 
Srinagar N[unicipal Corporation, 
Karan Nagar, 
Srinagar 190010. 

Subject: Srinagar Waste To Energy Project 

Sir, 

This is in response to your Letter No. SMC/COl\1/SWMO/1850·51~ Dated: 28/4/2022 and I am 
placing my detailed response as under point wise: 

a) To immediately comply with the legal bindings as per the tender document and the Letter of 
Intent especially submitting the 5% Performance Bank Guarantee and signing of Concession 
Agreement. A similar direction was already issued to you vide No. SMC/COM/SWMO/687·88 
dated 13/1/2021 and the compliance is still pen~g. 

Response: The Letter.of Intent (LOI) does not ~ention anything related to the 5% Performance 
Bank Guarantee and signing of Concessional Agreement. Further this point has two more parts; 
first is the binding of the Perfo1·mance Bank Guarantee and the second is the compliance of the 
Letter No. SMC/COM/SWMO/687-88 Dated 13/01~2021; please refer below as both are replied: 

Perform~nce Bank Guarantee (Binding) 
Pre· Bid Meeting· I held on 12 May 2017 at New Delhi. 
S.No. 12: Reference: General 
Queries from Bidders: The Draft· Concession Agreement should be shared with RFP document. 
Response from SMC: The Draft Concession Agreement would be shared. 

Pre·Bid Meeting-2 held on 02 June 2017 at Srinagar. 
S.No.6: Reference: General 
Queries from Bidders: Please share the Draft Power Pw·chase Agreement and Draft Concession 
Agreement 
Response from SMC: The Draft Power Purchase Agreement and Concession Agreement would be 
shared on E-Procw·ement Portal. 

Tender No. SMC/CSO/409/MSW P&Dtr/2017 Dat.ed: 24/07/2017 
Page No. 16 & 17 
B. Tender Documents 
6. Content of Tender Documents . 
ii. The draft concession agreement shall be uploaded along with this document on the e· 
portal. 

Both draft agreements were uploaded on the E-Procurement Portal but had a lot of errors, 
mistakes includi.n_g language and grammai:. 

Corporate Office : Ansari Complex Sonwar Srinagar Jammu & Kashmir 190001 
Delhi Office: 163 Pallka Bazar Connaught Place New Delhi 110001 

@mail : syntechbloenergy@astrixinfra.in 
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The Govt. Order No. 265-HUD 0£2017 Dated: 22/11/2017 

4- The SMC will get the Power Purchase Agreement vetted from Power Development Department, Finance Department, Law Department and J&K State Electricity Regulatory Commission before signing the agreement with bidder. 

5. SMC will get the Concession Agreement vetted by Power Development Department and Law Department. • 

LOI No. SMC/SWM/2017/600-611 Dated: 11/12/2017 

. 4. The Co:rporation will get the Power Pw·chase Agreement vetted from Power Development Department, Fipance Department, Law Department and J&K State Electricity Regulatory Commission before.signing the agreement with bidder. 

5~ The Corporation will get the Concession Ag1:eement vetted by Power Development Department and Law Department. 

Response: Letter of Intent (LOI) for the ·Srinagar WtE Project was· iss~ed by the Srinagar Municipal Corporation on 11/12/2017; please refer t'o my Letter.No. HAPI.JWT.E/SMC/010 Dated: 16/01/2018, reminding the Commissioner Srinagar Municipal Corporation for the execution of the ·Power Purchase Agreement & Concessional Agreement but there was no response. Another reminder vide Letter No. HAPUWTE/SMC/011 Dated: 14/02/2018 was sent to the Commissioner Srinag~· Municipal Corporation reminding him again; signing of the Power Purchase Agreement & Concessional Agreement, yet no response was received. 

The incompetence of the Srinagar Municipal Corporation can be understood by the Letter No. HUD/Plan/33/CSS/2014 Dated: 05/03/2018, Assistant Director (P&S) H&UDD • instructing the Commissioner Srinagar Municipal Corporation to start preparing the draft Power Purchase Agreement and Concession Agreement and not to mention by then already 2 months had passed and it is also clearly evident that, till this point both the agreements were not ready as ori that date and vetting process of the Power Purchase Agreement and Concessional Agreement by the Law Department and the State Electricity Regulatory Commission were yet to happen. 

I, sent another reminder vide Lette1· No. HAPL/WTE/SMC/012 Dated: 26/03/201~ reminding the Commissioner Srinagar Mumcipal. Corporation on time constraints with regards to the project start date; in line with the Concessional Agreement but again there was no response this time either. 

Since there was no response from the office of the Commissioner Srinagar Municipal Corporation, I approached the office of the Hon1ble Minister of Housing and Urban Development Department Govt of Jammu & Kashmir and submitted a detailed representation; vide Letter NQ. HAPUWTE/H&UDD/017 Dated: 23/05/2018; updating his chair regarding the implementation of the Srinagar WtE Project and requesting his attentiqn especially on the Concessional Agreement and other formalities. • 

Upon learning from the Commissioner Srinagar Municipal Corporation vie telephone on 23/07/2018 evening that, the draft copies of Power Purchase Agreement and Concessional Agreement had been received by Srinagar Municipal Corporation from H&UDD duly approved by the Law Depai-tment, I immediately approached the Commissioner Srin~gar Municipal Corporation; vide Letter No. HAPUWTE/SMC/023 Dated: 24/07/2018 requesting his chair fur the. issuance of the copy of the agreem~nts, ~o that the documents can be reviewed ·and accordingly were issued by the Srinagar Municipal Corporation. Our legal team studied and ·analysed the documents and both documents were submitted back to the Srinagar Municipal Corporation .with 

J 

• 
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our marked observations vide Letter No. HAPIJWTE/SMC/024 Dated: 27/07/2018 and Letter.No. HAPUWTE/SMC/025 Dated: 27/07/2018 and I personally informed the Commissioner Srinagar Municipal Corporation that, we were good to go for the signing of the agreements but again like it is said •oJd Habits Die Hard~ the Commissioner Srinagar Municipal Corporation kept that matter at bay., reasons best known to him. 

• Th~ status report submitted by the Commissioner Srinagar Municipal Corporation to H&PDD for the nomenclature of name change and formation of the Special Purpose Vehicle (spV) for Srinagar WtE Project before the State AdminiRtrative Council vide No. SMC/SWMO/COM/1652 Dated: 14/12/2018, Point No. 1s: Issues/Bottlenecks/Action to be taken (if any) '7'ower Purchase Agreement and Concession Agreement to be signed, -which is under process". . 
Letter No~ SBPUWTE/SMC/002 Dated: 08/03/2019 was sent to the Commissioner Srinagar. Municipal Corporation; reminder for the execution of the agreements, which have gotten delayed but as usual there wa~ no response. Letter No. SBPUWTE/SMC/003 Dated: 13/03/2019, another reminder for signing the agreements; yet no re·sponse. Letter No. SBPUWTE/SMC/004 Dated: 28/03/2019, again requesting the Commissioner Srinagar Municipal Corporation for th~ signing of the agreements along with other relevant -issues but the Commissioner Srinagar Municipal Corpora~on slept over the matter all together. Letter No. SBPUWTE/SMC/004 Dated: 28/05/2019 was sent to the Commissioner Srinagar Municipal Corporation with another, reminder; that the agreements are still pending and our financial closure is not getting achieved but as always the Commissioner Srinagar Municipal Corporation did not reply. 

I sent another Letter No. SBPI.JWTE/SMC/005 Dated: 13/06/2019 requesting the Commissioner Srinagar Municipal Corpo1-ation to convene an all stakeholders meeting on priority for resolving the bottlenecks and reminding his chair that in •given circumstance it was getting very difficult to move forward, yet again as always the Commissioner Srinagar Municipal Corporation; behaved like a mute spectator with no reply or response at all. 

Letter No. SMC/COM/SWMO/687-88 Dated 13/01/2021 (Compliance) 
Letter No. SMC/COM/SWMO/687-88 Dated: 13/01/2021 i_s identical in nature and· content to the earlier Letter No. SMC/COM/SWMO/658-59 Dated: 30/12/2020 and Lette~ • No. SMC/COM/SWMO/519-20 Dated: 23/11/2020, which I have already responded to vide Letter No. SBPIJWTE/SMC/020 Dated: 23/11/2020 and Letter No. SBPUWTE/SMC/022 Dated: 01/01/2020. It is crucial to mention that, it· is on record that,· the J&K State Electricity Regulatory Commission (JKSERC) received a copy of U.O dated 05.99.2019 of H&UDD; aodressed to the Commissioner Secretary to Govt. Power Development Department with a copy ~ndo~sed to J&K State Electricity. Regulatory Commissjon asking for the vetting of the Power P.urchase Agreement from J&K State Electricity Regulatory Commission. While replying to . this communication, Secretacy J &K State Electricity Regulatory Commission vide Letter No. JKSERC/Secy/30/2019/805·07 Da.ted: 15.10.2019, informed th~ Principal Secretary H&UDD and Commissioner Srinagar Municipal Corporatjon that, in order for the vetting of the Power Pm·chase Agreement; it is mandatory to. file a petition:_ for the tariff adop~ion before the Commission, which should accompany a copy of the Powef Purchase Agreement and the requisite fee. This vital and important corresp<>ndence was allegedly not shared by the Srinagar Municipal Corpo1·ation with me nor any further directions were issued in this regard and it's also . evident from this communication that, the copy of the Power Purchase Agreement means a signed one not a draft copy, otherwise it would have been cle~ly mentioned please submit the draft copy of Power Purchase Agreement. It ~lso further exposes; how the Commissioner Srinagar Municipal Corpor~tion })~s been misguiding me; by directing me to approach the Joint Electricity Regulatory Commission for . filling the petition for the tariff adoption without the approved/vetted Power Purchase Agreement. 

·,· 

I 
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As mandated by·the State Reorganisation Act, 2019; the Power Purchase Agreement had to be 
updated and revised in line with the new laws of the Union Territory of J&K. The contents of the 
Letter No. SBPUWTE/SMC/020 .Dated: 23/11/2020 clearly informs the Commissioner Srinagar 
Municipal Corporation that, there is no update received from Srinagar Municipal Corporation on 
the modifications to be made in the Power Purchase Agreement with regards to the chan.ge in 
Law• It is surprising that, on various occasions the Commissioner SMC wrongly dir~cted me to 
approach the Commission for filling the petition of the tariff adoption with an unapproved Power 
Purchase Agreement from the Law _Department and without vetting by the Commission. . 

It was only in the month of March 2021 the revised Power Purchase Agreement was approved by 
the Law Department. While responding Letter No. MD/JKPCL/174-75 Dated: 01/06/2021, 
Director Planning H&UDD informed the Managing Director J&K Power Corporation Limited 
that, the revised Power. Purchase Agreement duly vetted by the Law Department. has already 
been submitted to the Power Develop1nent Department. The Cost Engineering Committee of the 
J&I{ Power Corporation Limited; approved ·the draft Power Purchase Agreement on 07/09/2021 
and the same was received on 24/09/2021 with directions 011 me; to approach the Commission for 
the tariff adoption. This is evident enough that; ·the draft Power Pw·chase Agreement wasn't 
i-eady till 24/09/2021 and the Srinagar Municipal Corporation while trying to shift the blame on 
me forgot the basics and without any logic or understanding, wanted me to approach the 
Commission with nothing in hand. 

Ministry of New & Renewable Energy (MNRE), Govt of India has already laid down guidelines 
on the process as under: • 

MINISTRY OF NEW AND RENEW ABLE ENERGY 
GOVERNMENT OF IND.IA 

Guidelines for Tariff Based Co.mpetitive Bidding Process for Grid Connected. Power Projects • 
Based on Renewable Energy Sources. 

December 2012 
' . 

7. Contract Award and Conclusion 

7 .1. The PP A shall be signed with the selected Bidder/SPY consequent to the selection process in 
accordance with the terms and conditions as finalized in the RFP bid documents. • 

7.2. For cases referred to in clause 3.4 of these Guidelines,. the PPA and other project documents 
may be exec~ted by the SPY and 'the concerned parties prior to the last date of sqbmission of 
RFP bids. 

7 .3. After the conclusion of bidding process, the Evaluation Committee .constituted for evaluation 
of RFP .bids shall provide appropriate certification on -conformity of the bidding proce~s 
evaluation according to the provisions of the RFP document. The Procurer/ Authorized 
Representative shall provide a certificate on the conformity of the bidding process to these 
guidelines • • 

7.4. For the purpose of transparency, the Procurer shall make the bids public by indicating all 
the components of tariff quoted by all the Bidders, af~r signing of the . PP A or PPA becoming 
effective, whichever is later. While doing so, only the name of the successful Bidder shall be 
made public and details of ta-Piffs quoted ~y other Bidders shall be made'public anonymously. 
The Procurer shall also make public the PPA signed in accordance with clause 7.1. 

I 

7 .5. ~or above purpose, a notice .will be published in at least two national newspapers and full 
details shall be posted on the website of the Procurer for at least thirty days. 

' • 
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7.6. ~he signed PPA along with the certification certificates provided. by the evaluation 

committee and by the Procurer as provided in clause 7.2 shall be forwarded to the Appropriate 

~mmission for adoption of tariffs in terms of Section 63 of the Act. 

Tender No. SMC/CSO/409/MSW P&D/T/2017 Dated: 24/07/2017 
Page No. 24 . 
Section 24: Notification of Award and Signing of Agreement: 

iii. The Agi·eement will incorporate all agreements between the Employer and the Successful Bidder. 
The Agreement shall be signed between the Employer and the Successful Bidder within 45 days from 
the date of iss~1e of Letter of Acceptance to the Successful Bidder. 

Time Table for Bid Process 

S.N Event Elapsed Time from Zero Date 
0 

1. Date of issue of RFP Zero Date 
2. Bid Clarification, Conferences etc. & Revision of RFP ***** ... ***** ... . 

• 3. RFP Bid Submission 75 Davs 

4. Evaluation of Bids and issuance of LOI 120Daya 
5. PPA becomes effective: 

Signing of Agreements: 
i) Power Purchase Agreement, Escrow Agreement1 . 

Hypothecation agreement . a!ld any other Agreement as 
applica~le (if these have not been already signed under clause 

150 Days 

3.4). ' 

ii) Signing of share purchase agreement a~~ transfer of SPV, 
if applicable. 

Frpm the above time table, it is very clear that, the Power Purchase Agreement had to be signed. 
within 30 days after the issuance of LOI. Further explanation; after the execution of the Power 
PurcJi~se Agreement, the tender issuer will intimate the awardee/successful bidder to deposit 
Performance Bank Guarantee of the agreed project cost towards signing of the Concessional 
Agreement. This can a~ be referred to . the Letter No. SMC/COM/SWMO/2814·15 Dl;lted: 
08/02/2020; Point.No. 3: "Once the PPA is signed by the parties, the bidder shall be asked f:o provide 

Performance Bank Guarantee/Security Deposit of Rs. 600 Lacs or 5% of the agreed project cost". No 
bank will issue a Performance Bank Guarantee without the signed Power Purchase Agreement and 
the Escrow Agreement. Incase the Srinagar Municipal Corporation has its own bank; that provides a 
Performance Bank Guarantee without the format o~ the Guarantee and the signed Power Purchase 
Agreement please do inform me and I shall do the needful. Probably, Srinagar Municipal Corporation 
is thinking of changing and bending the rules according to its own convenience. However; Syntech 
Bioenergy is teady to submit the Performance Bank Guarantee/Security Deposit for the execution of 
the. Concessional Agreement anytime as_ and when the Srinagar Municipal Corporation desires but 
only after the signing of the Power Purchase Agre~ment, Escrow Agreement and unresolved/pending 
issues are addressed . .. 

Surprisingly even at this stage also the Power Purchase Agreement has not been signed SJJd the 

Srinagar Municipal Corporation has missed the 45 days deadline of signing the Concessional 

Agreement from the date of issuance of the Letter of Intent according to the condition in the tender. 

b) As there is no clause in' the tender document/NIT with regards to grant of VGF which has also 
been clearly conveyed in the, first pre-bid meeting held 12/5/2017, your claim for grant of any VGF 
is untenable and cannot ~e ac~ded. to. Besides, due to your nofi' fulfilment of terms and conditions 
of tender document incloding as mentioned at 'A\ your claim for any price escalation is untenable 
and cannot be entertained. 
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&_sponse: Viability Gap Funding (VGF) is a scheme under Swachh Bharat Mission for Public 

Private P~rtnership (ppp) Mode Projects by Govt of India; as and when we reach that stage; the 

matter will be deliberated and· discussed with the Mission Director Swachh Bharat Mission 

(U~ban) Jammu & l{ashmir and if we are eligible for the scheme we will get it; therefore, 

Sr~agar Municipal Corporation need not to worry about the same. If your esteemed chair 

des1.res a better understanding on this point, please refer vide Letter No. SMC/SWMO/COM/1652 

Dated: 14/12/2018, Point No. 5 & 6 and further Letter No. SMC/SWMO/CAO/2119·24 Dated: 

29/08/2019 and Letter No. SMC/COf\VSWMO/2310 Dated: 10/1.0/2019, the official record is more 

than self-explanatory in-nature and it does not need any explanation beyond that. 
I • 

. 

As far as the issue of the price esc~ation of more than 4 years is concerned, ~ am sure, when the 

Joint Electricity Regulatory Commission will examine the statement of reasons while hearing 

the petitio~ for. the tariff adoption and if the Commission finds any merit in our claim; it. can 

accord the sanction and the verdict would be the final one, which will be binding on both parties. 

c) To immediately move the application/petition for adoption of tariff iu terms of the express 

provisions of the bid document. 

Response: Application for the vetting of the Power Purchase Agreement. and admitting the 

petition for the tariff adoption along with the copy of the draft Power Purchase Agreement 

already stands • deposited with the office of the Chairman Joint Electricity Regulatory 

Commission at Jammu vide Letter No. SBPIJWTE/JERC/021 Dated: 16/12/2020. Secretary Joint 

Electricity Regulatory Con1mission at Jammu; intimated the Principal Secretary, Power 

Development Department vide Letter No. JERCtrech/20-21/01/15 Dated: 12/01/2021 that; the 

Chairman Syntech Bioenergy Pvt Ltd has approached this Commission for the vetting of Power 

Purchase Agreement and tariff adoption and the tripartite draft Power Purchase Agreement is 

also annexed along with his application. The Commission raised few queries on the matter and 

requested the Principal Secretary Power Development Department • to examine the listed 

observations and· comments of the Department to. be forwarded to the Commission. Deputy 

Director (P&S) H&UDD vide Letter No. HUD/Plan/33/CS/2014-II/CSS Dated: 11/02/2021 

informed the Commissioner Srinagar Municipal Corporation that, the Project Proponen.t has 

approached the Joint Electricity Regulatory Commission J&K for vetting of the Power Purchase 

Agreement and tariff adoption process; alo.ng with few queries and was asked to furnish his 

comments/views. 

I approached the Commission again and enquired about the status on m'y application Dated: 

16/12/2020 and the Commission while quoting the Tariff Regulations, 2019 mentioned that; the 

application/petition for adoption of tariff can be admitted before the Commission only if fil~ by 

the Distribution Licensee or the Intermediary Procurer under Section 63 of the Electri~ty Act, 

2003 and further quoting the Guidelines for the Determ.inatio'n of Tariff by way of competitive 

bidding which states that, once the Power Purchase Agreement is signed, only then the petition 

for the t?riff adoption can be admitted before the Commission. • 

In either case, S,Y11tech Bioenergy Pvt Ltd (SPV) is neither a Distribution· Licensee nor an 

Intermediary Procurer; therefore the responsibility of JiJiJJg the petition for the .tariJf adoption before 

the Joint Electricity Regufatory Commission doesn't lie pn the Project Developer/Generating 

Company. 

Tariff Regulations 2019 adopted by the JK JERC are the vital source of guidelines under which 

the petition for the tariff adortion is admitted before the Commission, it's self-explanatory and 

hence does not need any ~ritten directions from the Comn1ission, for your better understanding 

please refer below: • 
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Page No. 33 

JOINT ELECTRICITY REGULATORY COM:MISSION 
<For the state of Goa and Union Territories) 

<Renewable Energy Tariff Regulations, 2019) 
F. No. JERC-25/2019. 

Dated: 04/08/2021 

10 Procurement of Power from Renewable Energy Projects 
10.1 For Renewable Energy Technologies, for which Generic Tariff is determined by t.he 
Commission, 'the Distribution Licensee may _procure power from such projects either at the 
Generic Tariff approved by the Commission or through the Competitive Bidding process: 

Provided that in case the Distribution Licensee opts to procure power from any Renewable 
Energy Project(s) set up within their licensed area at the Generic Tariff for 1 MW and above 
approved by the Commission, the Distribution Licensee shall file the Petition for prior approval 
of Energy Purchase Agreement for procurement of power from such Renewable E~ergy Project(s); • 

Provided further that in case the Distribution Licensee opts to procure power from .Renewable 
Energy Projects th.rough competitive bidding process in accordance with the guidelines issue~. by 
the Central Government, the Generic Tariff determined by the Commission shall act as a ceiling 
tariff and for such procurement of power, the Distribution Licensee -shall file the Petition for 
adoption of tariff under Section 63 of the Act; 

To explain this further the notification below from the Ministry of Power, Government of India is 
as-under: 

Ministry of Power 
Government of India 

F.NQ.23/11/2004-R&R (Vol-IX) (Pt.·B) 
Dated: 22/07/2010 

Guidelines for Determination of Tari.ff by Bidding Process for Procurement of Power by 
. Distribution Licensee 

6. Contract Award and Conclusion 

6.1 The PPA sh~ll be signed with the selected bidder/SPY (after its acquisition by "the· selected 
bidder under Case-2) consequent to the selection process in accordance with the terms and 
conditions as finalized in the RFP bid documents. 

For case.s referred to in clause 3.4 of these Guidelines, the PPA·and other project documents may 
be executed by the SPV and the concerned parties prior t.o the last date of submission of RFP bids. 

6.2 After the conclusion of Qid process, the Evaluation Committee constituted for evaluation of 
RFP bids shall provide appropriate certification on conformity of the bid. process evaluation 
according to the provisions. of the RFP document. The procurer shall provide a certificate on the conformity of the bid process to these guidelines. • 

6.3 For the purpose of transparen_cy, the _procurer shall make the bids public by indicating all the 
comp~nents _of tar~ quoted b~ all ~he bi~ders, after signing of the PPA or PPA becoming 
effective, whicheve1· 1s late1·. While doing so, only the name of the successful bidder shall be made 

·~ 
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j public aotl <let.ails of tanffs quoted by other bidders shall be made public anonymously. The 
procurer shall also make public the PPA signed in accordance with clause 6.1. 

For above purpose, a notice will be published in at least two nation.al newspapers and full details 
shall be posled on the website of the procurer for at least thirty days. 

6.4 The signed PPA along with the certification certificates provided by the evaJaatiaD ~ 
and by the procurer as provided in clause 6.2 shall be forwarded to the Appn;priat.e C'A,mmissiOJI 
for adoption of tariffs in terms of Section 63 of the Act. 

' 

Central Electricity Regulatory Commission (GERC) while hearing a petition for the ~ 
adoption under Section 63 of the Electricity Act, 2003 explains the procedure as under• 

CENTRAL ELECTRICITY REGULATORY COMMISSION NEW DELHI 
Petition No. 721/AT/2020 

Dated: 02/06/2021 

7. Section 63 of the Act provides as under: 

''Sectio116J: Determination of tariff by bidding process: Notwithstanding 
anything contained in Section 62, the App1'0pnate Commission shall 
adopt the tariff if such tariff has been deteimined thi:ough transparent 
process of bidding in accordance with the gw·deHnes issued by the 

Central Gove1-nment." 

8. Thus, in terms of Section 63 of the Act, the Commission is required to adopt the tariff, on 
being satisfied that transparent_process of bidding in accordance with the guidelines issued by 
the 11inistry of Power, Government of India -µnder Section 63 of the Act, has been followed in 
determination of such tariff. 

9. The. :Ministry of Power, Government of India has notified the Guidelines under Section 63 of 
the Act vide Resolution No.23/27/2017-R&R on 3.8.2017. The Guidelines have been subsequently 
amended by resolutions dated 14°.6.2018, 3.1.2019, 9.7.2019, 22.10.2019 and 25.9.2020. The 
salient featw·es of the Guidelines are as under: 

(i) The PPA shall be signed with the successful bidder/ project company 
or an SPV formed by the successful bidder. After conclusion of 
bidding process, Evaluation Committee shall critically evaluate the 
bids and certify that the bidding process and the evaluation have 
been conducted in conformity with the provisions of RfS. After 
execution of the PPA, procw·ers shall disclose the name(s) of the 
successful bidder(s) and the tariff quoted by them in its website. 
Accordingly, the Distribution Licensee or the Intermediary Procurer 
shall approach the Appropriate Commission for adoption of tariff in 
terms of Section 63 of the Act. 

Let me reite~ate again, S_y_ntech Bioenergy Pvt Ltd (SpV) is neither a Distribution Li 
an lnt.ermed1ary Procurer, therefore the responsibility of filing the petition .i. th· tar:;ns;:e ~or 
':;fore the Joint Electricity Regufatory Commission doesn't he on the Project~ -~ .//Y~ opo_on 
vompany. 'J .ueve,oper/~nerating 
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d) After the adoption of the tariff/rate by JERC, the SMC shall assist you in the signing of the Power Purchase Agreement with JI{ POD. 

Respo~§e_: This poinL has no logic at all. Once the tariff is adopted by Joint Electricity Ref~atory 
Comm15sion, why is then Srinagar Municipal Corporation required to assist us in sigrung tbe 
Power Pm·chase Agreement with JI{ PDD. As explained in this letter and earlier w~tten let~ 
that, the sigrung of the Power Purchase Agreement is a pre-requisite for the tariff adoptio 
procedure. Srinagar WtE Pl'oiect Power Purchase Agreement is a tripartite agreement between • J • Limited the Housing & Urban Development Depa1-tment (Owner), J&K Power Corporati~~ . 
(procurer) a~1~ Syntech Bioenergy Pvt Ltd (Generating Company). There is. no ~rovision ~ t~~ J&K Eleclnc1ty Act, 2010; that was applicable on the state of Jammu ~nd Kaehnnr t! 
31/10/2019_or the Electricity Act, 2003 which is now applied on the Union Terntory of Jammuh 
Kashmir for the adoption of tarjff without signing the Power Purch~~ A~~ment, as t e 
discovered la riff has already been ascertained by the medium of a competitive bidding. 

Tender No. SMC/CSO/409/MSW P&Dtr/2017 Dated: 24/07/2017 
D. Srinagar Municipal Corporation-Roles & Responsibilities. 
Page No. 10. 

viii. SMC shall assist the awardee in obtaining necessary approvals of the ~ppropriate 
commission for setting up of the integrated waste m_anagement plant includin~ energy 
generation and value recovery from municipal waste through the route of tariff based 
competitive bidding. 

ix. SMC shall assist the awardee in obtaining power purchase agreement (PPA) from Jammu 
Kashmir Powe1· Development Department (JI{PDD) for purchase of surplus power from the 
Energy generation p]ant on the levelised tariff quoted by the awardee for the· entire concession 
period. The S~1C expects the quoted levelised tariff to be in the range of CERC guidelines. The 
S!vfC would compare the quoted tariffs with other energy based projects from waste acros.s the 
countl'y before providing PPA. • 

Govt. Order No: 255-HUD of 2017 Dated: 22.11.2017: 

4, The SJ\1C will get the Power Pw·chase Agreement vetted from Power Development 
Department, Finance Department, Law Department and J&K State Electricity Regulatory 
Commission before signing the agreement with bidde1·. 

LOI No. SMC/SWM/2017/600·611 Dated: 11/12/2017 

4. The Corporation will get the Power Pw·chase Agreement vetted from Power Development 
Department, Finance Department, Law Department and J&K State Electricity Regulatory 
Commis~ion before signing the agreement with bidder. 

Let~r. No. SBPU~TE/SMC/0~2 D~ted: 28/09/2021 was sent to the Commissioner Srinagar 
Muruc1p~l Corporation requesting his office to depute an official from the Srinagru.· Municipal 
Corpora two; who. w?uld acc?mpany and assist me while approaching the Joint Electricity Regulatory Comm1ss1on as dfrected by the Chief Engineer (Trading) J&K Power Corporation 
Li~ited vide Letter No. CE/J~CL/T·W2E/1053·55 Dated: 24/09/2021. The Commissioner 
~nnagar· Muni~ipaJ Corporation slept 011 the matter for more than 2 months and on 03/12/2021 
infor~n.cd me v10 tcJ~phono call th?t, the Solid Waste Management Officer from the Srinagar 
Muruc1pal Corporation would arnve in Jamruu to accompany me to the Commie · o 
?G/12/202 l, t~e said office1· arrived at Jam mu and accompanied me to the Commissi:1on~hil n 
~~te~·actmg wiLh t.bc ~ommission ~1fombers on the 1natter; the officer was brief and ~orme: 0 

t 
th

o □ bove menL!Oned guidelines, procedures and tariff guidelines of the Commission -for 

L 
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ftllng the peut1on for th . 
('..)mrui$s1on to f!i ,, h ~ t1riff adoption. The offi t hi • . ff .. llv b b ' e t e tnstructions • . . . • cer a t s point of time requestod tl1e 
J 1c1a • . e(o~ _the Commission and ,in Wt1bng a~d he. was ad~ised to put up the request 
Snnagru ~1un1c1pal Corporaf h vould be replied. Till date 1t is not known whethor the 
request your chair to ki. dl 10

~ 85 approached the Commission on the same. I would also 
I n Y get 111 touch ·th th ·d ffi • • am 1~ posse~ion of Le wi e sa1 o c1al m order to get an update on sa°:1e. 
Comm1ss1oner Srinao- . ?vI t~~ No. SMC/?OMISWMO/1338 Dated: 15/12/2021, wherein; 
requisite for filing th 0 ar .. urucipal Cor~orat1on has informed H&UDD regarding the pre· 
of the Power Pu h e petition fur the ta.riff adoption before the Commission; that is the signing 
adoption of th ; asc Agreem_ent by all the stakeholders before filing the petition for t~ 
3.waited fro t~ ~covered t.ariff b_ef~re the Commission. The directions on matter are still 

lil e O ce of the Comm1sS1oner Srinagar Municipal Corporation. 

~~ued a ~rievan_ce befol'e the Lt. Governor's Grievance Cell, Govt of Jammu & Kashmir; vide No. 9ooi4~251-t Dated: 13/07/2020, for the resolution of the bottlenecks/pending issues and on 2211?12020. I had the opportunity to present my case in person before His, Excellency, The 
Hon ble L1euL~nanl Governor UT of J&I{; Shri Manoj Sinhaji at the LG Mulaqaat vie video 
conference and Hon'ble Lt. Governor Sir directed the Chief Secretary to resolve all the issues at 
the earliest. An official meeting ·victe Notice No. HUD/Plan/139/Sgr/SBM Dated: 23/10/2020 was 
issued by H&UDD stating that, the Chief Secretary has desired to hold a meeting on the 
establishment. of Srinagar V{tE Plant and signing of the Power Purchase Agreement at Achan 
Sai~pora Srinagar on 27/10/2020 at 4.30 PM in Civil Secretariat Srinagar. The mee~ing was held 
on schedule, Principal Secretary H&UDD and JK PDD were also present in the ·meeting ~hich 
lasted for nearly 5 hours. All issues and bottlenecks we1·e discussed in length and in detaiL the 
meeting ended on a positive note with an immediate focus on the execution of the Power 
Purchase Agreement and settling of the other pending issues regarding the establishment of the 
Srinagar \VtE Project. It has been almost 17 months since then, the minut.es of this meeting 
were neither made nor signed nor issued. Please contact the office of the Principal Secretary 
H&UDD for the minutes of this meeting and also provide us with the same. 

It is noteworthy to mention here that, on 16/08/2021, the Parliamentary Standing Committee on 
Subordinate Legislation visited the UT of J&K on behalf of the Government of India for the 
review· of issues related to the waste management and the worthy Commissioner Srinagar 
Municipal Corporation presented false statements before this Committee. The statement has 
also been reported in the daily newspapers and it reads: 

"The Commissioner also said that around 9 lakh tones of legacy waste is treated 
through birrmining and hio·remediation technjque. He revealed that ihe_ corporation 
has rendered out waste to energy project besides had signed an agreement for power 
purchase to be generated from this plant». 

Source: 
htt,ps://www.dailvexcelsior.com/parliamentarv-delegation-asks·officers·to·make·srinagar-the·cleanest·city/ 

htcps://www.crosstownnewsjn/postl67740/parliarnentary-delegation·asks·officers·to·make·srinagar-the· 
cleanest·cib·.htm I 

bttps://W\nv.thenorthlines.com/parl·standing·panel·arrives·to·square·up·swachh·bharat·mission·in·jk/ 

Firstly on the landfill site there is no legacy waste being treated through· Bio·Mining and Bio· 
Remediation by the Srinagar Municipal Corporation currently, infact the tenders for the same 
are still under process/review -and have not been allotted to any party yet. Secondly the tender 
for the Srinagar \VtE Project has been allotted no doubt but the Power Purchase Agreement is 
yet to be signed. Now under what pressure and on whose directions did the worthy 
Commissioner Srinagar Municipal Corporation made this false and misleading statement before 
the Legislation Committee is a matter of concern and the details must be sort from his office. 
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·J h1b Hi nol Llw f1n;t time th , , . 
l l I f • d. ut, the Srinaga M • . I C . 

w ,1 ~ ~'! w,,r int~ repliet; to the De . . • r umc1pa orpornfaon hos fabricawd oompli.nnccs; 
~~; 1· SI /L1U277/2018 Duted: 21/ p~1 tment of Fol'est, E_cology & Envu:onment Oovt of J&K: vid,e 
J•S r1111J l:·i6/2018·11 Dated: 06/0~~202? and t~e Pol1ut1?n Control Board Oovt of J&K; vide No. 
bolh Lhnt, the civil wot·k h . 021, wherein the Srmagar Municipal Corporation informed 
nnd the Department /F nvc elartcd on the allotted site for the Srinagar WtE Plant aeon date 
subrniLLed their re -~ / ores~, Ecology & Environment and Pollution Control Board further 
Trihunul Now Dcl~o:v~ c~mphances bef~re t?~ Consultant (Judicinl) Hon'~le National Green 
MuniciJ)Hl Co. '. eieoa due to the inefficiency and the stalemat.e created by the Srinagar 

• tporat1on by not fi JI • th d • • • S h Bioenergy , ~ , • o owing e proce urea, guidelines and orders, yntec 
SrinH . .' wn~ . 01 cod Lo aw~ tho ongoing infrastructural works at the site allotted by ~he 
. ~UL Muntcipul Corporatwn for the setup of the WtE Plant on 31/07/2019 till the pending 
1ssues were resolved by the Corporation. 

On ~Z/09/2021, I nlong with my team once again had the honor of meeting His Excellency, The 
Hon ble LieuLenont Governo1· Shri Manoj Sinhaji at Raj Bhawan Srinagar and updated .his chair 
thut.i the matter waa still unresolved. Hon'ble Lieutenant Governor Sir, himself called the 
Principal Secretary H&UDD vie t,e]ephone and directed him; to resolve the issues on priority but 
ngnin till this dote the motte1' h111:1 not seen any closure. 

The Lt. Governor's Grievance Cell sent Letter.No. JK/LGGC/I/188-190/22 Dated: 10/02/2022 and 
Lett~r No. JJ{JLGGC/1/44 l ·43/22 Doted: 29/03/2022 to the Principal Secretary H&UDD; 
requesting him to kindly share the action taken report with regards to the Lieutenant Governor's 
Mulaqaot Dutcd: 22/10/2022. The response to both letters from the office o.f the Principal 
Sectetary H&UDD is still pending. ' 

Despite being fully aware that, the vetting of the Power· Purchase Agreement from the Law 
Department and by the Commission was the sole responsibility of the Srinagar Municipal 
Corporation but deliberately the Corporation kept on sending reminders after reminders to me; 
forcing me to have the process done at the Commission, which is· actually not even my job. 
Syntech Bioene1·gy is the official Project .Developer/Gene.rating Company of the prestigious 
Srinag_a t' WtE Project and the endorsement is primarily to establish the plant, run the plant, to 
tackle the envi.J:onmental hazards and clear the menace of Municipal Solid Waste in and around 
Srinagar ond its vicinities by implementing disposal of Municipal Solid Waste on the scientific 
lines, generate energy in form of electrici_ty, create job opportunities under Corporate Social 
Responsibility (CSR), help Power Development Department achieve its non·solar Renewable 
Purchase Obligation (RPO) as mandated by the Ministry of Power Govt of India, Ministry of New 
and Renewable Energy, Central Electricity Regulatory Commission and the Joint Electricity 
Regulatory Commission. The emphasis is primarily on the Solid Waste ~anagement Rules of 
2016. It is therefore; not our scope of work to run after the inter-departmental procedures, files, 
paper formalities, vetting, petitions and clearances. 

I am on~e again reminding the Corporation, the implementation of the Srinagar WtE Project 
must he according to the orders passed by the Hon'ble National Green Tribunal and the 
regulations those are in place by the Govt of India. Srinagar Municipal Corporation; as the 
executing/noda] agency of the pl·estjgjous Srinagar WtE Project has failed till date in 
implementing the project consequenLly for last 7 years and the Srinagar ¥unicipal Corporation 
along with H&UDD are liable to answer; The Hon'ble National Green Tribunal and Govt of 
India. I also slrongly suggest that, the Srinagar l'vfunicipal Corporation shoiild stop wasting time 
on shifting their responsibilities on me and my team, the Corporation must move on in a positive 
direction nccordin'g-ly by honouring and respecting the orders passed by The Hon'ble National 
Green Tribunal, which states 411'he entire ·waste to energy plant shall be completed and 
commi:;~ioned within 18 months from the dato the PPA is signed'~ 
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The Hon 'hie Prime Mini 
th ..1 , ster of India 8.'hr.'J. Mn.-n ,,_ l,I' d}"'I .. 

e ueve,opment of th , . • c;u~nura ,.,,o 'ls vis1011 for 

is a positive out ,~1:11~ ~ & Kashm1r UD.der Swachh Bharat Mission 
l'eBCn WLJJch is .L ,_ ,!_ • • 

wants deveJopme t d ~vei:wneUI.lLCJg s.od sssurmg that• GoI 
trying to ft.~ n an prosperity m Jammu & Kashmir and if Jam 
Hon 'hie Pr: 

0
~~n_d adopt th~ same line, is· that wrong? When our 

hard 24%7 e . 'mSter ~! In_d1a and the Central Govt is working very 
ta.k d to brmg stability 1D the country, isn't it our responsibility f,o 

e 8 vantage of these efforts and do our hit!!!. 

nsari 
( . au-m 

+Dl 990 600 6815 
+91 941 900 6815 
kumailansari@astrixinfra.in 

c.c: 
1. The Hon'bJe Prime Minister of India New Delhi. 
2. The Hon'ble Union Home Minister New Delhi 
3. The Hon'ble Union Minster Housing & Urban Affairs New Delhi. 
4. The Hon'ble Union Minst.er .New & Renewable Energy Sources New Delhi. 
5. The Chairperson Parliamentary Standing Committee Housing & Urban Affairs Lok 

Sabha New Delhi. . 
6. The Secretary Housing & Urban Affairs New Delhi. 
7. The Mission Director Swachh Bharat Mission (Urban) Govt of India New Delhi. 
8. The Chairperson National Green Tribunal New Delhi. 
9. His Excellency, The Hon'ble Lieutenant Governor UT of J&K. 

10. The Chief Secretary UT Jammu & Kashmir. 
11 .. The Principal Secretary Housing & Urban Development Department UT of J&K. 
12. The Principal Secretary Power Development Department UT of J &K. 
13. The Principal Secretary Science & Technology Department UT of J&K. 
14. 'l'he Chairman Joint Electricity Regulatory Commission UT of J&K. 
15. The Commissioner Secretary, Forest, Ecology & Environment U'r of J&K. 
16. The Commissioner Secretary Public Grievances UT of J&K. 
17, The Deputy Commjssioner 'Srinagar Govt of J&K. 
18. The Chairman J&K Pollution Control Board UT of J&K. 
19. Tho Mission Director Swachh Bharat Mission (Urban) UT of J&K. 
20. Tho Commissioner Srinagar M unicipa] Corporation Srinagar. 
21. The Managing Director JK Power Corporation Limited Power Development Department. 
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R f N . SBPLJWTPJSMC/025 e. o. 

The, 
Commissioner, 
Srinagar Municipal Corporation, 
Kanui Nagar, 
Srinagar 190010. 

Subject: Srinagar Waste To Energy Project 

Sir, 

Dated: 01-08-2022 

.. 

Despite n1y repeated reminders and requests regarding finalisations of the formalities and 
procedures, there is no intimation/information from your esteemed office for the signing of the vital 
documents/agreements towards the establishment of the Srinagar Waste To Energy Project at Achan Saidpora 
Srinagar. Neither there is any word on the ongoing procedure with regards to the Tariff Adoption Petition that 
is to be filled before the Joint Electricity Regulatory Commission at Jam.mu by the Procurer/Buyer, i.e JKPCL. 
As already discussed with your good-self, Letter No:. MD/JKPCLff-23/6 I 6-618 Dated: 23-09-2021 
addressed to Director Planning, Housing and Urban Development Department Jammu & Kashmir from the 
office of the Managing Director Jammu & Kashmir Power Corporation Limited (JKPCL); wherein few 
queries have to be addressed by the H&UDD/SMC is still pending and the reply must be forwarded to JKPCL 
without any delay. • 

Srinagar Municipal Corporation is the Nodal/Executing Agency for the Srinagar Waste To Energy 
Project, therefore its important that, All Stake Holders Meeting must be conveyed at the earliest, so that matter 
can be deliberated upon and the bottlenecks can be discussed and a final resolution towards establishment and 
signing of the PPA of the Srinagar Waste To Energy Project can be achieved. 

It is also; once again requested to your esteemed chair, that the signed Minutes of the Meeting 
(MOM) Dated: 27-10-2020 Vide No: HUD/Plan/139/Sgr/SBM, that was held under the Chairmanship of the 
Chief Secretary UT of J&K, which I attended along with the Principal Secretary H&UDD and Principal 
Secretary PDD on the direct instructions of His Excellency, the Hon'ble Lieutenant Governor UT J&K; 
reg~dingJhe above subject, be made available to us at the earliest. 

/_ -r,~ 
. ( ~. t,,.,~"' 

. \ - ----.. ~ J, 
-.R,,egard..s, \ ~ 

I~ I 1~·· .. Y ) :-1 
~,i ( ~' i:JJ I a-; 

~ ,\i~,. .v 
'{ I\ ~ * 

~~
1

.,. usari 
(C9'> an) 
+ (99 .600 6815 
+91 9419006815 
kumai lansari@astrix infra. in 

Corporate Office : Ansari Complex Sonwar Srinagar Jammu & Kashmir 190001 
Delhi Office: 163 Pallka Bazar Connaught Place New Delhi 110001 

Cilmall : svntechbloenerAv@tastrlxlnfra.in 
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St<INAC..AR . ' 

OFFICE OF THE CO.MMISSIONER, 
SRINAGAR MUNICIPAL CORPORATION 
l{il(lm t-'o 01, IIJ11d•t\, Central Onic.c. Karan 1-,·.,g.ir 'innllU,. 1900f0 

!j)f1nc ...019;!-24 7fl4M, I M O I 94-2,17h9J lcm.1tl , "flllT' • ••--,-~.!!!"- 1 .... , l?J 

Notice of Termination 

'J11e Syn tech llio EncrJO' Pvt. Ltd. 
(Consortium: Highland Automobiles, 
Kryslonc Energy Systems LLP and Astrix Infra Private Ltd), 

An~ari Complex, Sonwar, Srinagar. 

SRJNAGAR 
---- .. _,. .... 

SMC/SWMO/CS0/76 9-7 (} Dated"2./12/2023 

Subject: Notice for cancellation of the RFP/bid proposal floated vide 

·render ID No 2017_HAUDD-39093_1 and Letter of 

Intent/Acceptance (LoO issued vide No SMC/SWM/2017/600-

611 dated 11/12/2017 for Design, Finance, Build, Own Integrated 

Waste Management facility including energy generation and 

value recovery from MSW and Operate and Transfer after 25 

years at Achan, Srinagar. 

Whereas, tenders were floated and bids were invited vide Tender ID No 

2017_HAUDD-39093_1 and Tender Reference No: SMC/MSW PD/T-2017 (20) for 

Design, Finance, Build, Own Integrated Waste Management facility including energy 

generation and value recovery from MSW and Operate and Transfer after 25 years at 

Achan, Srinagar; and 
Whereas, you were the sole bidder for the above project tender and were declared as 

tJ1c successful bidder after opening of the bid; and 

Whereas, the Jetter of Intent/ Acceptance was issued to you by SMC vide No: 

SMC/SWM/2017/600-611 dated 11/12/2017 against the above project; and 

Whereas, the Clause 25 (i) of the RFP document reads: 

"The successful bidder will provide performance guarantee/ 

security deposit of Rs 500.00 lacs or 5% of the agreed project costs 

whichever is higher in the form of BG within 4 weeks of issue of 

Loi but before signing of the agreement". 

Whereas, the aforesaid cJause dearly mentions that Perlormance Security is an 

essential instrument to safeguard the public interest especially for such a high value 

project; and 

\,Vhereas, despite the condition for submission of Performance Guarantee/ Security 

within 4 weeks of issuance of Loi/ A and clarifications in pre-bid queries duly 

uploaded and published on the procurement portal, you have not furnished the same 

within the specified period and not even till date; and 

Whereas, as per tender clause mentioned at E(II)(a)(ii) 

"Within 30 days from issue of the Letter of Acceptance the project 

Awardee will submit to the SMC complete design, drawing and 

relevant documents along with his program to complete the works 

in thefonn of a PERT Chart and get it approved .... ,, 
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• \Vhrrra~, m a projt'\'l when• 1 hr Dl'sign is also part of the :-;cope of the successful 
tlicldtr. 1lw suh1nis..,inn of <il'lailc-...1 <l,•~iAns :md drawings is sine qua non; and 
\\'h,·r(•ns., dt'.,pitr a clt-nr clnust• with rc.spt'CI to abo,·1•, you huve neither submitted the 
dcwill'd cnmpl<'lr <h-.,i~n, dn,win~~ and rclt'vanl d<K'uancnt, nnd not even signed the 
f'<,nt ra,l a~n~ment. and 

\\'h~r<·rt1,. 1hrnuAh the mrdium of v:uious letters dctoiled infra, you were rc1watcdly 
dir(•,(·tC'd hY SMC to t'omply to lht' tender conditions, and t•nsure lirnely necessary 
:trt ion 

> S!tfC/COJH/Sl\11\fO/1850-51 dated 28/04/2022 
o SJ\1(..1COJH/SlVJ\1O/687-88 dated 13/01/2021 
( Slt1C/C01'f/SWMO/519-20 dated 23/11/2020 
11 Sl\fC/COAf/SWMO/658-59 dated 30/12/2020 
r SJ\1C/CO!t1/SWMO/2883-85 dated 06/03/2020 . 

\\11crc:is. dt$pilc repeated reminders you did not ensure necessary compha11cc and 
inslc.1d have been submitting excuses and unwarranted claims, which have been 
found devoid of merit; and 

,,·hercas, a1ong with the bid documents you have submitted a declaration (Annexure 
1: D<~laration indemnifying the SMC) vide Rs 100 Stamp paper No F864945 Dated 
::!0.07.2017 wherein you have clearly stated that: 

"We have read the general and special conditions of the 
contract which are appended to the Bid and we agree to the 
conditions laid therein if the contract is awarded to us. 

1. We have also read the specifications, studied the preliminary 
details and understood the scope of work included in the Bid and 
to be executed by us ... 

•••••• 

6. The price Offer is valid for a period of 180 days from the 
date of opening of tender and declaration of the Awardee . 

•••••• 

B. We have no doubts or un-cleared ambiguities regarding the 
specifications, details in the preliminary, scope of the work, and 
have fully understood our responsibilities in executing and 
completing the work to the full satisfaction of the commissioner . 

•••••••• 
9 We agree to the NIT provisions and there is No Deviation offered 

in our bidsfrom the NIT." 

Vvhereas, despite clearly accepting the NIT conditions, you have not complied with 
the conditions and have chosen to not comply, despite being fully aware of the 
urgency as well the directions of Honorable National Green Tribunal in OA No 277 of 

2013 Case tided Dr Irfan Ahmad & Ors Vs Mr Nawang Rogzin Jora & Ors; and 

Now, therefore, through the medium of this notice, you are given a final opportunity 
to show cause why the Letter of Intent/Acceptance issued in reference of the project !0 yo~ ~houJd not be cancelled with forfeiture of your Ernst Money Deposit and 
imposition of appropriate penaJty against you. 
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,rour reply should reach by or before 281h of December 2023- The failure to submit 

your reply within the stipulated period shall be deemed as consonance to the 

proceedings, entailing a decision, ex-parte. 

Commissioner 
Srinagar Municipal Corporation 

Copy to the: 

1. Principal Secretary to Government, Housing and Urban Development 

Department for favour of kind information. 
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VAKALATNAMA 
 

Before the National Green Tribunal, New Delhi 
 

Original Application No. 543/2024 
 

Raja Muzaffar Bhat . .…Applicant 
 

Versus 
 
 

Ministry of Environment Forest and Climate Change & Ors.                                       …….Respondents 
 
 

KNOW ALL to whom these presents shall come that I/We, Respondent No. 10, do appoint Mr. 
Sikander Hyaat Khan and Mr. Arudhra Rao, to be the Advocate for the Respondent No. 10, in 
the above-mentioned case to do all the following acts, deeds all things or any of them: 

 
1. To act, appear & plead in the above-mentioned case in this Court or any other Court in which the 
same may be tried or heard in the first instance in appeal, Letters Patent Appeal, Review, Execution 
or in any other stage of its progress until its final decision. 

 
2. To present sign & verify pleadings appeals, Letters Patent Appeal, Cross-objection or petitions 
execution review, revision, withdrawal, compromise, other petitions, affidavits, other documents as 
shall be deemed necessary or advisable for the prosecution of the said case in all its stages. 

 
3. To withdraw or compromise the said case or submit to arbitration any difference or disputes that 
shall arise touching or in any manner relating to the said cause. 

 
4. To deposit, draw and receive money and give receipts thereof by way of costs, refund or balance 
of security and other miscellaneous expenses from Court or parties and to do all other acts and 
things which may be necessary to be done for the progress and in the course of the prosecution of 
the said case. 

 
5. To employ any other Advocate authorize him to exercise the power and authorities and to confer 
upon such advocate, whenever he may think fit to do so. 

 
AND I/WE hereby agree to ratify whatever the Advocate or his substitute shall do in the premises 
and in this connection. 

 
AND I/WE hereby agree not to hold the Advocate or his substitute responsible for the result of the 
said case in consequences of his absence from the court when the said case is called up for 
hearing. 

 
AND I/WE hereby agree not to hold the Advocate responsible for not intimating the date of hearing 
of the case & for not applying any certified copy of the judgment on the decision of the case. 

 
AND I/WE hereby agree that the Advocate will not be bound to appear for us if the case is 
transferred to any other Court or the Court sits at any place other than its normal place of sitting 
and if any application or Petition is to be filed in the case, the Advocate will be entitled to fresh fee 
as paid in the case. 

 
AND I/WE hereby agree that in the event of the whole or any part of the fee agreed by me/us to be 
paid to the Advocate remaining unpaid; he shall be entitled to withdraw from the prosecution from 
the said cause until the same is paid. 

 
In WITNESS WHERE OF I/WE hereunder set my/our hands of these presents the contents of which 
have been explained to and understood by me/us. 

 
This the  day of  2024. 

Accepted subject to terms regarding payment of my fee. 

 
 

Sikander Hyaat Khan, Advocate, 
D/7564/2020 

 
 

Arudhra Rao, Advocate, D/ (Signature or thumb impression) 
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Board Resolu,on  
 
 
 
The board of directors convened a mee?ng on 21-08-2024 at 03:00 PM at Syntech Bioenergy Pvt 
Ltd, Corporate Office, Ansari Complex Sonwar Srinagar-190001, wherein it has been resolved that 
Mr. Kumail Ansari, Chairman/Director, has been given the authority to sign and/or execute any or 
all documents in respect of any li?ga?on or arbitra?on proceedings that is filed and ini?ated by 
the company or defended by the company before any court of law or tribunal as the case maybe. 
 
That it is further resolved that Mr. Kumail Ansari is empowered and authorized to engage 
counsel(s) to appear on behalf of the company in any such li?ga?on or arbitra?on proceedings 
filed and ini?ated by the company or defended by the company before any court of law or tribunal 
as the case maybe. 
 
 
 
 
 
 
Kumail H. Ansari 
(Director) 
 
 
 
 
 
 
Sahil B. Bhat 
(Director) 
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